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LOK SABHA
Wednesday, 21;t December, 1935

The Lok Sabha met at Eleven
of the Clock.

[MR. SpEAKER in the Chair]
QUESTIONS AND ANSWERS
(See Part I)

PAPERS LAID ON THE TABLE

APPROPRIATION ACCOUNTS AND Avuprr
REPORT ETC. OF RAILWAYS

The Parliamentary Secretary to the
Minister of Finance (Shri B. R. Bha-
gat): I beg to lay on the Table a copy
of each of the following documents
under article 151(1) of the Constitu-
ton:

(1) Appropriation Accounts of
Railways in India for 1953-54,
Part I—Review. [Placed in Library.
dSee No. S-452/55)"

Pt

(2) Appropriation Accounts of

Railways in India for 1953-34,

Part II—Detailed Appropriation

Accounts. [Placed in Library.
See No. S-453/55].

(3) The Block Accounts (in-
eluding Capital Statements com-
prising the Loan Accounts),
Balance Sheets and Profit and
Loss Accounts of Indian Govern-

ment Railways for 1953-34.
[Placed in Library. See No.
S-454/55].

(4) Balance Sheets and Review
of Working of Railway Collieries
and Statements of all-in-cost of
eoal, etc. for 1953-34. [Placed in
Library. See No. S-455/55].
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(5) Audit Report Railways 1955.
[Placed in Library. See No. S-
456/55].

NoOTIFICATION UNDER CENTRAL Excisms
AND SALT AcCT

Shri B. R. Bhagat: I beg to lay on
the Table a copy of the Central Ex-
cises Notification No. 1-CER/55, dated
the 10th December 1955, under section
38 of the Central Excises and Salt
Act, 1944. [Placed in Library. See
No. S-457/55].

PREVENTION OF CORRUPTION
(AMENDMENT) BILL

Shri U. C. Patnalk (Ghumsur): I
beg to lay on the Table a copy of each
of Papers Nos. V and VI containing
opinions on the Prevention of Cor-
ruption (Amendment) Bill which was
circulated for the purpose of elicting
opinion thereon by the 31st July,
1955. )

MOTION RE. REPORT OF STATES
REORGANISATION COMMISSION

Mr. Speaker: Before I proceed with?
the motion on the Report of the States
Reorganisation Commission, I would
like to make an announcement or two.

I find there is some misapprehension
or misunderstanding about what I
stated in respect of memoranda which
Members may submit, not exceeding
Lwo printed pages of the size of the
report in respect of their views on the
States Reorganisation Commission’s
Rpport. The point is that while
Membeérs may submit these memo-
randa, Members who get a chance of
voicing their views here will not be
entitled to have the memoranda being
taken as part of the proceedings. So
Members may submit their memo-

" randa because one does not know whe
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will get a chance and who will not get
“a chance to speak here. The memo-
randa of those who get a chance to
speak here will be excluded from the
proceedings. That is one thing.

Shri Debeswar Sarmah (Golaghat-

Jorhat): © Can we submit joint
memoranda?
Mr. Speaker:. No, no. Just as

Members cannot be allowed to speak
simultaneously, it cannot be allowed.

Dr. Gangadhara Siva (Chitoor—
Reserved—Sch. Castes): What is the
time-limit?

Mr. Speaker: As regards further
progress of the discussion, I might just
state the position, in short, before we
start.

Up, to now, 60 Members have parti-
cipated in the debate, exclusive of the
hon. Home Minister, and all States
have been covered except the State of
Coorg, whose representative, I am
afraid, is not present in the House.

Shri Shivananjappa (Mandya):
" Mysore also has not got a chance.

Mr. Speaker: I know about Mysore.
I do not want any suggestions now. I
am merely giving Members an idea as
0 how the position stands.

Shri T. B. Vittal Rao (Khammam):
Ardamans also has not got a chance.

Mr. Speaker: It is not separate; it
is Centrally administered.

In view of this position, I now pro-
pose to have a few speakers, not State-
wise, who wish to give general re-
marks. Then I might have just one
speaker from Manipur. Then I revert
to the contentious States of Bombay,
Delhi—Delhi, though not contentidus
may have some things to say—, then
Karnataka and Punjab, and Uttar
Pradesh.

Shri vmmy (Mayuram—Re-

served—Sch. Castes): What about.

Madras State?
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Mr. Speaker: Order, order. Let there
be no questions. If questions are put,
perhaps those very questions might
lead to the exclusion of that particular
State. Whatéver that may be, I have
all the suggestions before me. I am
just giving a picture because I find
that hon. Members who are so keen
to speak are many times absent from
the House and their names, though
selected by me, have to be dropped
out. That is the difficulty.

So afterwards, from tomorrow, will
come those Members from those States
which I have indicated and which are
left over. Then we will have some-
time for Uttar Pradesh, then we will
have Madras and other remaining mis-
cellaneous points of view.

Shri Chattopadhyaya (Vijayavada):
What about “Telangandhra?”

Mr. Speaker: Nothing.

The hon. Member, Shri R. S. Diwan
was on his legs yesterday. I believe
he has already taken 11 minutes. The
time-limit is 15 minutes. He will
bear that in mind. I have been
appealing to Members to keep strictly
to the time-limit; otherwise, it is not
possible to accommodate more speak-
ers.

. .
% Shri R. 8. Diwan (Osmanabad): "~ I
was referring yesterday to the multi-
lingual district of Bidar, Hyderabad
State, which needs disintegration like
Hyderabad. There is a majority of
Marathi-speaking people in the Bidar

.district which I wish should be joined

to Maharashtra. This is not with an
expansionist view-point, but for the
sake of administrative convenience.
In three taluks, there is a solid majori-
ty of Marathi-speaking people, and in
two taluks, Bhalki and Santapur, two
circles have a Marathi-speaking majo-
rity. So I wish that the Bhalki and
Hulsur circles from Bhalki taluk and
the Aurad and Torna circles from
Santapur should be joined to Maha-
rashtra along with the Nilanga,
Ahmedpur and Udhgir taluks.
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Then agau, in the Adilabad district,
there are two taluks, Kinwat and
Rajora which have guo an undisputed
majority area of Marathi-speaking
people. These two taluks should be
joined to Maharashtra. There is also
another taluk which has got a majority
of Gonds who have been influenced by
Marathi. They have infiltrated from
Chanda, and as you know, they have
got their panchayat in Chanda and
they have got Marathi names, Marathi
culture and Marathi schools and so on.
So they form the majority in the
Uttanur taluk. This and the Itchod
circle of Baath taluk, both these
should be joined to Maharashtra.

I thank the Congress High Com-
mand for having listened to the griev-
ances of the Maharashtrian people and
for having brought them under one
State excluding the city of Bombay. I
appeal  to the Congress leaders to
listen to the fears and apprehensions
which have been expressed concern-
ing the prospect of not joining Bom-
bay city with Maharashtra. With
their help and with their advice, I am
sure the fears and apprehensions of
the people who are against joining
Bombay city with Maharashtra could
be allayed.

Lastly, let me say that we submit
that it is not in the national interests
that 30 millions of people should be
kept disappointed and dissatisfied. So,
I appeal to our leaders that every
effort be made to join the city of
Bombay to the whole population of
Maharashtra.

The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Sir, this is the seventh day, I
believe, of this debate and, as you have
just informed us, 70 persons have pre-
viously spoken. So, I am the 71st in
this long succession. I have been
hesitating as to whether I should take
up the time of this House in this
Marathon race not because I am not
only not interested in this question but
I was doubtful if I could throw much
light on it. I might straight off say
that I am not greatly interested as to
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where a particular State boundary is,
and I find it very difficult to get pas-
sionate or éxcited about it. Naturally,
1 have my preferences, but it does not
make much difference to me whether
any internal boundary of a State is
drawn here or there. What is infinite-
ly more important is what happens on
either side of the boundary, what
happens within the State and more
especially in those great areas, which
inevitably are few. Look at that from
the linguistic point of view, multi-
lingual or bilingual—as there are
bound to be a large number of areas—
what happens to people inside a parti-
cular State who may either linguisti-
cally or in any other sense form what
might be called a minority. That
seems to me a far more important
proposition than where you draw the
line. Because, if you once lay down
those basic principles correctly, and
act up to them, then the vast number
of problems that arise and difficulties
and legitimate grievances would in-
evitably disappear.

Now, for a moment, I may as well
say to the House that I am not speak-
ing particularly in my capacity as
Prime Minister or on behalf of Gov-
ernment and I am not going to make
any epoch-making pronouncement, We,
in Government, have been sonsider-
ing this Report and the other mat-
ters that flow from it for the last many
weeks and we shall continue to con-
sider them till we come up to this
House in some ‘form of placing the
recommendations for this House to
consider. And, it will not be proper
for me or for any other member of
Government to express himself in any
tone of finality about any matter. But,
I may give expression to my own
iclinations in regard to the recom-
mendations of the Report or the other
suggestions that have been made.

One thing I should like to say is
that I have regretted very greatly
certain criticisms that have been made
in the Press, in some newspapers—I
do not know how far any hon. Member
indulged in such criticisms—criticisms
of the Commission. One can criticise
their recommendations; of course, that
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is a different matter; but criticisms of
the Commission and sometimes very
stcong criticisms about their unfair-
ness and all that, I think, that is a
very unfair approach and it is a kind
of approach which is bound to make
such work now or hereafter much
more difficult. We choose eminent
men; they take a great deal of trouble
and tell us what they think about the
problem. You may or may not agree
with it but to attack, in a sense, their
bona fides or fairness, if I may say so,
apart from its wrong approach, does
indicate, to my mind, that your case
is very weak. It is the old story of
abusing the attorney on the other side.

May I also suggest for the consi-
deration of this House that while
Members here represent their consti-
tuencies, of course, they do something
more. They are not only Members of
this or that particular area of India,
but each Member of Parliament is a
Member of India and represents India,
and at no time can we afford to forget
this basic fact that India is more than
the little corner of India that we re-
present. We know, all of us, that we
have to face certain forces which
may be called separatist, that is to say
—I am not using the word in any
bad sense—it nevertheless means that
people’s attention is being diverted
more to local problems, parochial,
State, Provincial and forgetting the
larger problems of India. There
should be really no conflict between
the two but it is a question of the
method in our thinking, in our minds,
in considering our problems. There is
the word in the English language
*parochial’. That is, a person thinks of
his parish or village while he forgets
the larger considerations; while he
thinks too much of even of a State as
big or important he forgets these
larger considerations.

Now, it has been my good fortune
and privilege to travel about India a
great deal and often to go abroad.
Perhaps, 1 have had that good fortune
more than most Members of this
House. The result is that I am con-~
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stantly compeled to think in larger
terms, not only in national terms but
even in international terms and see
this picture of India in that context.
Perhaps, that is helpful in giving a
truer perspective of events. I travel
about India and I see this moving
drama of India and I feel excited and
inspired by it. I see many things that
¥ do not, of course like; but the major
thing is this tremendous drama that is
India today moving as if by the dic-
tates of some predestined fate and
destiny towards its goal. It is a tre-
mendous thing and we see that not
only in India. I would submit to this
House we see it even more if we go
abroad and see this country of India in
the south of Asia, from some distance,
see it in proper perspective. I would
beg the House to consider that there
are many people in the wide world
who also are beginning to feel the
sense of drama and adventure
about what is happening in India.
Now that is the perspective. And
they say also how we have got over
great problems and great difficulties.
It is true that we have even greater
problems ahead, but in the measure
in which we have succeeded in the
past, that is the measure with which
they judge of our strength to succeed
in the future. That perspective, I
submit, has some importance. We may
argue as to the boundary of Bihar or
Bengal or Orissa or some State or
other—and I have no doubt that the
argument on the question is an im-
portant one and I do not say it should
be brushed aside—but the word ‘im-
portant’ also is a relative word. There
may be other things which may be
more important, and one must not
lose oneself in passionate excitement
as to where the boundary of a State
should be, provided, as I said, we have
this fuller conception of India and
provided we have, by Constitution,
convention or otherwise, the fullest
guarantees that whether a person
lives on this side of the border of a
State or the other, he will have the
fullest rights and opportunities of
progress according to his own way. In
this sense I tried to approach this
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matter, and I felt that perhaps this
larger outlook was sometimes lost
sight of. We talked about linguistic

provinces and some people said that
‘this principle of linguism should be

extended more and more; some people -

criticised my colleague, the Home
Minister, because he did not quite
make that the final test. May I say
quite briefly and precisely that I dis-
like that principle absolutely 100 per
<ent. as it has tended to go?

Now I want to make it perfectly
clear that that does not mean that I
dislike language being a very import-
ant matter in our administration or
education or culture, because I do
think that the language of the people
is a vital matter for their develop-
ment, whether it is education, admin-
istration or any other matter. But I do
distinguish between the two things, this
passion for putting yourself in a lin-
guistic area and putting up a wall all
round and calling it the border of
your State and developing the langu-
age to the fullest extent, because I do
not think that the people can really
grow except through the language; I
accept that completely, but it does
not follow in my mind that .in order
to make them grow and their langu-
age, you must put a barrier between
them and others, that you must put
a wall all round and call that this is
this language area or that. For a
‘State, broadly speaking, there are
language areas in India; of course,
you cannot ignore them and there is
mno need to; they are welcome as they
are; they represent the development
of history through the ages. But con-
-sidering them as something opposed
to the others and putting a hard and
fast line between the two areas is, I
think, carrying it too far. As a mat-
ter of fact, it just does not matter
where you draw your line. If you
judge it from the purely linguistic
point of view, you go against the
*wishes of some—may be many. There
are invariably bilingual areas, and if
they are not today bilingual areas,
are you going to prevent people from
-going from one State to another? Are
-you geing te step, contrary to the dic-
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tates .of our Constitution, the move-
ment of population, the movement of
workers or of other people from one
State to another? You cannot. There-
fore, whatever fixed line you may
even draw, if that movement is free,
people will go, will be attracted by
one side or other, and again change
the linguistic composition of that State
or the border area. Are we going to
sit down every few years or ten years
and say, “Now the ratio of this parti-
cular tehsil or taluk has changed and,
therefore, it should be taken out of
this State and put into another”. It
is quite impossible if you think in that
way. Therefore, you must realise that
while there are clearly marked lin-
guistic areas of great languages, there
are also almost always between two
areas bilingual areas, from the lan-
guage point of view and sometimes
even trilingual areas. And wherever
you may draw your line, you do just-
ice to one group and injustice to
another. What is our difficulty in these
problems is raised in this Report and
there are many difficulties. By look-
ing at it purely from the language
point of view, the difficulty is that
there is good reason, good logic and
good argument for every case, on both
sides of the case. That is the diffi-
culty. If there is logic only on one
side, we decide it easily; but there is
logic on both sides and the two logics
conflict. There is argument on both
sides. You may balance the two and
say that this argument is stronger
than that; by and large, the case of
one side is somewhat better, but the
fact is that the case of the other side:
is pretty good too. Are you to meas-
ure merely in a balance—maps and
census figures have become the fash-
ion now—how many individuals are
supposed to speak in this or that lan-
guage? Because there is a slight
majority in this case, this kind of a
thing may be all right. It might be
done sometimes, but it leads us ulti-
mately to all kinds of fantastic con-
clusions. Therefore, 1 submit that we
must consider this matter separating
the question of language in the sense
that we must be clear that the langu-
age has to be developed, more
especially all the great languages of
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India which are mentioned in the Con-
stitution—but I would go a step fur-
ther—and even those that are not
mentioned in the Constitution like
‘those in the North East Frontier Area
and elsewhere ought to be developed;
secondly, that the development of one
language should not be and cannot be
at the expense of the other. It is a
strange notion that the development
of one language comes in the way of
another language in India. I am ab-
solutely convinced that the develop-
ment of any one of the great langu-

ages of India helps the development .

of the other languages of India. It
.is my privilege, however unworthy I
might be, of being the President of
the Sahitya Akadami, started a year
or two ago where we deal with all
the languages of India and try to en-
courage them; the more we discuss
these matters, the more we sec
that every encouragement, deve-
lopment and growth of the lan-
guage results in the other Indian
languages also getting some
advantage of growing. And we of
course are trying to have translations
of one from the other and so on. I
would go a step further and say that
the knowledge of a foreign language
helps the growth of an Indian langu-
age., If we are cut off from foreign
languages, we are cut off from the
ideag that come in-' those foreign
languages—with not only the ideas
but the technology which is part of
modern life. Therefore, let us not
think of excluding a language. I do
not for instance understand—I may
be quite frank—the way some péople
are afraid of Urdu language. I am
proud to speak Urdu and I hope to
continue to speak Urdu. I just do
not understand why in any State in
India people should consider Urdu as
a foreign language or something which
invades into their own domain. I just
do not understand it. Urdu is a langu-
age mentioned in our Constitution. Is
it intended to live in the upper atmos-
phere or stratosphere without coming
down to the earth? 1 just do not
understand  it. It is this narrow-
‘mindedness thut ¥ object' to. -
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Shri Chattopadhyaya: Tell your
colleagues, please.

Shri Jawabarlal Nehru: I consider
the hon. Member opposite also my col-
league.

It is no good. People go into argu~
ments in regard to philology, in re-
gard to other things. Take the Pun-
jabi language. We heard learned ar-
guments about the origin of Punjabi
and Gurmukhi script and how far it
is connected with Hindi and how far
it is independent of Hindi; whether
it has descended from Sanskrit etc., as
if it was of the slightest significance,
to what source it belongs. What mat-
ters is what people do today. Let
scholars go into the past of Gurmukhi,
Hindi or anything. What is done to-
day? If people in Punjab or else-
where are accustomed, or if they wish
to have, to use or to speak a certain
language and to use a certain script,
I want to give them every freedom,
every opporiunity and every encoura-
gement to do-that. Because, as a mat-
ter of fact, speaking from the strictly
narrowest, practical and opportunist
point of view, the more you try to
suppress it the more opposition' there
is, and the more, if I may say, it sur-
vives the suppression. Everybody
knows that in regard to language
there are intimate, rather passionate
ideas connected with it in people’s
minds—something very intimate. I
can understand the passion with regard
to any language—Hindi or any other.
But the person who feels passionately
about a language must also remember
that the other fellow also feels pas-
sionately about it. That is the diffi-
culty. Therefore, the safest and the
only course is to give every freedom
and opportunity to all of them. Let
them develop in the natural course
of events. They will adapt them-
selves; they will affect each other and .
influence each other and grow
more and more important, if they
have the capacity or remain less
developed. It is not for any person
or for me to go about and-say that
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any language—let us say, the Gurmu-
khi language—is an undeveloped
language. It may be. It does not
matter. We should try to- develop it
then and allow the natural forces to
increase the importance and the use
of these languages. Any attempt to
decry or deny a language is bad not
only from that language’s point of view
but from the point of view of other
languages and those who use the
other languages. It is the only correct
policy both from the point of view
of good policy and even if you look
" from the narrower points of view,

.1 am dealing with this question of
language because it has somehow
come to be associated with this ques-
tion of States reorganisation. I repeat,
if T may, that I attach the greatest
importance to the language but I re-
fuse to associate it necessarily with a
State. Inevitably of cours€, in India
as it is, there are bound to be States
where one language is predominant.
If that is so, let it be so; we encourage
that. But there are also bpund to be
areas where there are two languages;
as I have said, we should encourage
both of them. We should make it
perfectly clear that the dominant
language of that State should not try
to push out or suppress or ignore in
any way the other language of the
State. If we are clear about that,
then the language issue does not arise.

Other issugs may arise—economic
and others. With language of course
other aspects, cultural aspects which
are connected with them may arise.
Then the two should be treated on the
same basis. That is to say, every
culture, every manifestation of cul-
ture should be encouraged Culture
is not an exclusive thing. The more
inclusive you are, the more cultured
you are. The more barriers you put
up, the more uncultured you are. That
is the definition of culture. There-
fore, culturally too, we should, en-
courage every aspect of culture. If,
as the world develops and changes,
something falls out, let it fall out. But
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if you try to push it down or push it
back, then you are probably not like-
ly to succeed and in fact it brings in
conflict which injures your own cul-
ture possibly.

Thinking as I do in this matter, I
personally welcome the idea of bi-
lingual or multi-lingual areas. Fot
my part, I would infinitely prefer liv-
ing and my children being brought up
in bilingual and tri-lingual areas than
in a unilingual area. Because of that,
I think I would gain wider under-

“standing of India and of the world

and a wider culture—not a narrow
culture, however big that narrow cul- .
ture may be.

The House will forgive me, if I
mention a rather personal thing. This
is in relation to my daughter. When
I had to face the problem of her edu-
cation—unfortunately, I was a bad
father and I was not with her
for years and years—my attempt
was this; when she was a. little
girl I sent her to a school—not
in UP. as I wanted her, as a child,
to pick up some of India’s languages—
in Poona; I sent her to a Gujarati
school in Poona because I wanted her
to know the Marathi language and the
Gujarati language and their influence.
I sent her subsequently to Shantinike-
tan because I wanted her to under-
stand the Bengali background—not
only the language but the cultural
background. Whether I succeeded or
she succeeded or not—that is another
matter. My point is that my outlook
was such. I should like her to gc
down south and learn Tamil or Telugu
Or Malayalam. But of course life is
not long enough to go to every State,

Shri Meghnad Saha (Calcutta-North-
West): May I interrrupt? What is the
percentage of people who have the
capacity to learn more than one
language? Ninety per cent. of the
people have no capacity for leaming
a second language and you must le-
gislate for those ninety per cent. of
people.
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Mr, Speaker: Let there be no argu-
ment in between.

Shri Jawaharlal Nehru: The hon.
Member has put a question: what is
the percentage of people who can
learn other languages? Well, if I may
say so, 1 imagine that'the percentage
is very very large. I will tell you
what I mean by it. You and I may
have some difficulty in picking up an-
other language because we proceed
by grammar and all that. But you
take persons—pick them out from the
Delhi bazaar and put them in an en-
vironment of another language. You
will find in three months they will
talk that language which you will not
know. I know and I can tell you an-
other instance. In our foreign mis-
sions, our Secretaries and others are
supposed to learn the language of that
country. They do try to learn in a
scientific way. Before they know
anything of that language, some of
the lower staff who have to work there
pick up the language and talk in it.
So, it is not merely a question of learn-
ing a language correctly but being in
a position to understand it and there-
by entering into the life of other peo-
ple; that is important. There is noth-
ing so difficult as trying to understand
another people unless you can speak
to them directly without an inter-
preter. Interpreter is a great nuisance.

Therefore, I would say that the
first question for us and the most im-
portant question in this entire Report

is the last portion—the last chapters

in which they mention certain safe-
guards. Whether they are enough or
not is another matter. Add to them
it you want. But the point is that
there should be clear safeguards laid
down, possibly in the Constitution,
otherwise, by some other way, so that
a fair deal could be given to every
language everywhere in this country.
There should be no agrument about
that. We should not say: we are in a
majority and therefore our language
should prevail. Every language has
equal right to prevail even if it is a
minority language in the country; of
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course there have to be some good
numbers. You cannot have it for
every small group. I understand that
the Bombay Corporation has schools
in fourteen languages; because Bom-
bay is a great city with all kinds of
language groups there.

Secondly, if I may venture to lay
down a rule, in very matter it is the
primary responsibility of the majority
to satisfy the minority, The majority
by virtue of its being a majority na-
turally has strength to have its way;
it requires no protection. It is a bad
custom, a most undesirable custom to
give statutory protection to minor-
ties; it is not good. Sometimes it is
right that you should do that to give
an encouragement, let us say to back-
ward classes, but it is not a good thing.
Therefore, by its being in the stronger
position it is the duty and responsibi-
lity of the majority community, whe-
ther it is linguistic, whether it is re-
ligious, whether it is caste—whatever
it may be—to pay particular attention
to what the minority there wants, to
win it over. It is strong enough to
crush it if other forces do not protect
it. Therefore, I am always personal-
ly in favour, wherever such a question
arises, of the minority there, whether
it is a linguistic minority or a reli-
glous minority.

Talking about religion in the broad
sense of the word, obviously in India
Hindu religion
outnumber others trememdously. No-
body is going to push them from their
position; they are strong enough.
Therefore, it is their responsibility, and
special responsibility that people fol-
lowing other religions in India, which
may be called minority religions, have
the fullest freedom, have the fullest
liberty and a feeling of satisfaction
that they have their full play, It
that particular principle is applied
then I think most of these troubles
and grievances would disappear,

’

About a month ago I think, or less,
at that tremendous legion—meeting in
Calcutta which was a king of public
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reception %0 the Soviet leaders who
were here—much has been said about
Panch Shila; as the House knows
everybody talks about Panch Shila—I
ventured to say that this Panch Shila
was no new idea to the Indian mind
—maybe, to other minds also it is not
new—and that, in fact, it was inherent
in Indian thinking, in Indian culture,
because Panch Shila ultimately ig the
message of tolerance. And, I quoted at
that mighty meeting—I do not know
whether it was very proper on that
occasion or not—Ashoka’s edicts and
said: “This {3 the basis of Indian cul-
ture and Panch Shila flows from it”.
Naturally it is not an imposed thing
on us. We may misbehave as we some-
times do—that is a different matter—;
but the basic Indian thought is that,
and it has continueq for these long
ages,

Now, we thought of this Panch Shila
and peaceful co-existence in the wide
world, warring world, and we have
gained a measure, a considerable
measure of respect and attention
because of that, Why have we done
s0? Well, partly, I would submit,
because our thinking has been correct
and based on some principles which
are not so opportunist, and partly also
because our thinking has been cor-
rectly laid down have not been very
divergent from the action we have
taken; that is, there has been an ap-
proximation in the ideals we have
laid in regard to foreign policy and
the action we have taken. I do not
say they absolutely coincide, but
there has been an approximation, and
whenever thought and action fit in
strength follows. It is the conflict
between one’s so-called ideals and
one’s action that leads to Bad results
and to frustration in the individual,
or the group, or the nation. Where
a nation is fortunate, or a« graup,
or an individual, to be able to act
according to his own ideals, well, then
it achieves results. It is in our strug-
gle for independence and freedom that
we were fortunate in being able,
largely, to combine our ideals with our
day-to-day activities as well as give
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strength to us as individuals and as a
nation.

Therefore, we have succeeded in
this measure in our foreign policy, and
may I as an interlude just mention
two matters not only because they are
relevant, but because we have been
criticised with regard to them in
foreign countries? The two questions
are Goa and Kashmir, We are criticis-
ed by some people that, we who talk
loudly about peace and loudly about
anti-colonialism and all that—well, it
is said by our critics—follow a dif-
ferent policy in Kashmir and Goa.
Now, I think that possibly when his-
tory comeés to be written Kashmir and
Goa will be the brightest examples
of our tolerance, of our patience and
the way we have suppressed our anger
and resentment at many things in
order to follow that broad idealistic
policy that we have laid down.

Now, I was saying that what I am
concerned with is not so much the
boundaries here and there, I am con-
cerned with two things: first the
principles; that is the principle of life
wherever you may live, on whichever
side, and, secondly, the manner of
approach to this problem; that is to
say: how do we discuss these matters,
how do we decide them, how do we
accept the decisions made. That is
vital, That is more important tharn
what you decide. A person is judged
more by that., Anybody can decide
things according to his own wishes,
but when a group meets, of varying
opinions, how do they decide? There
is the method of democracy, of discus-
sion, of argument, of persuasion and
ultimate decision and acceptance of
that decision even though it goes
against our gain .and our opinion.
That is the democratic method; or
else, simply the bigger lathi or the
bigger bomb prevails and that is not
the democratic method. Whether you
consider this matter in problems of
atomic bombs are street demonstration
the question ig the same. That is to
say, I am not objecting to demonstra-
tions, but I am objecting to the violent
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part of it, the violence of it. There are
democratic ways of demonstration too.
1 am objecting to the violence coming
in in these matters and that violence
is, in quality, the same perhaps, Then
there is violence of atomic bombs. At
any rate the violence of the atomic
bomb has a tremendous course, tre-
mendous destruction, but it does not
poison your personal thinking so much
,which smaller violences do. When you
‘pegin to hate your neighbour you
cannot pull on with your neighbour.
That is a more dangerous thing from
the point of view of degradation of the
individual., That hatred seeps in, the
hatred of your neighbour and it is bad
enough, Of course, to hate a country or
a whole nation is bad but somehow
that spreads out. That hatred is not
good, but the hatred of an individual,
group or a community, the hatred of
a Hindu for a Muslim or the hatred of
a Muslim for a Hindu or a Sikh, that
type of thing is much worse. It poisons
your daily life. So, I submit what is
more important is the method of deci-
sion. Do we believe in peaceful
democratic methods or means or not?
That is the test question in this mat-
ter, because we feel passionately, Let
us admit that many of us feel very
strongly about our point of view on
this matter and no doubt they have
reasons for feeling strongly. I do not
object to that but we must be strong
¢nough, in spite of our feeling strongly
to realise that it is far more important
that this question should be discussed
calmly, deliberately and peacefully,
and whatever decisions are arrivedq at
by the final authority—and the final

authority of course is this Parliament

—must be accepted, because there is
no absolute finality gbout any deci-
sion. But also, at the same time, no-
body wants the whole question to be
brought up and discussed again and
again frequently. If one can do it
calmly or objectively, one can do it,
so, we need not think that we are tied
down to a particular decision for ever.
At the same time, we should accept it

and work it with all goodwill, There-
fore, the basic question is one of ap-
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proach, of goodwill. It realy dces not.
matter what the decision is.

Now, the two or three most impor-
tant questions appear to be, let us
say, the questions in regard to the:
State of Bombay or Punjab or any

‘ other, Now, what do we aim at? What

can we aim at? Obviously to me,
speaking for myself, I do not care:
two pins as to what happens to them
provided that the people of Punjab
or the people of Bombay have good-
will for each other, That'is the basic
thing. It does not matter how you.
divide or sub-divide one State or two
States or three or four States. That is.
a matter which we could consider on
administrative, economic, and linguis-
tic and other grounds, But the basic
thing is that after havir.g done that,
do you create goodwill and co-opera-
tion amongst the people who live
there, because, if you do not, it does.
not matter how much you justify the
decisions made by census figures and
arguments and maps, If you do not
create that goodwill, you fail complete-

‘ly, because we have to live and work

together.

We have in India, as I ventured to
say a little earlier, a moving sight.
What is happening in India? We—this.
Parliament and the people of India—
are working hard to weave this pat-
tern of India's' destiny, with its
variegated, many-coloured facets
and many languages and yet, it
is under one Government that we
are  weaving gradually at pre-
sent. Now, if instead of weaving
it, we take the scissors and the knife
and start tearing it and make holes in
it, that is bad, What is the pattern
you give?*Therefore, the basic thing
is the goodwill that accompanies a
decision and we should remember it.

Some* hon. Members here may well
remember that "I dellvered quite - a
number of speeches in Hyderabad
opposing tooth and nail, if I may use
the word, the disintegration of the
State of Hyderabad. That .was my
view. I would still like the State of
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Hyderabad not to be disintegrated,
but circumstances have been too strong
for me. I accept them. I cannot force
the people of Hyderabad or the other
people to come in a particular line
because I think they should do so. I
accept the decision and I adjust myself
to the change that Hyderabad be dis-
integrated, If it is going to be dis-
integrated, the Commission has sug-
dested that the Telangana area, the
remaining part of Hyderabad State,
should remain for five years and then
.t may be decided. We have no parti-
cular objection but logically speaking,
considering everything, it seems to me

- unwise to allow this matter to be left
to argument, Let it be taken up now
and let us be done with it,

When I read this Report first rather
hurriedly, I may assure this House—
because some people seem to doubt it

—that ] had seen not a single line of .

the Report before it was officially
handed to me, and 1 knew very, very
little about what it containeq before I
got it. So, I read it as something
almost new. Because of that,
parts of it and many proposals that it
contained were new to me. I had ab-
solutely no notion what they are going
to suggest about Bombay, Punjab,

Madhya Pradesh and about any other’

place. I had no notion at all. The
thing which for the moment rather
surprised me somewhat was the pro-
posal about Madhya Pradesh for the
simple reason that it was quite novel
to me. I have not thought of it in
those terms at all. I said so in the
broadcast—not criticised—but I said
that some parts of the Report
came as a surprise to me. They
did; but I thought about it; we dis-
cussed it amongst ourselves, The
more we discussed, the more we

tulked, I became more and more
convinced that it was the right
proposal. I had no preconcep-

tions and prejudices about this or
that, So, the House will notice how
my mental approach to all these pro-
blems was— to keep an open mind and
try to understand the various aspects
of it and in particular to arrive at a
decision which is an agreeable one and
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which creates goodwill as far as pos-
sible, . Because of this, apart from
official approaches to this problem.
we have met literally hundreds and
hundreds of persons in group of five,
ten or twenty, who were coming from.
almost every State of India and putting.
forward their viewpoints. We have:
listened to them and we have discussed:
it with them, because we want the:
greatest measure of agreement and
cordiality about this and because we:-
attach more importance to a decision
having that goodwill, even though it
might be logically not a good decision:
for, logic is a very feeble and unworthy
substitute of goodwill. I would rather
have goodwill than logic, and co-opera-
tion. We have proceeded that way.
How far it will succeed wholly in crea-
ting that goodwill I do not know. But
I am quite positive that, however
much the Government may or may not
succeed, this House can succeed if it
wants to create that and give that lead
to the country in deciding these things.
rightly or wrongly but with goodwill,
and accepting the decisions made.
Then, if something is wrong about the
decisions, we can consider them quiet-
ly later on.

Now, take two of the major pro-
blems—the question of Bombay and’
Punjab, )

An Hon. Member: Bihar also.

Shri Jawabarlal Nehru: With the
greatest respect for our friends in
Bihar and Bengal and Orissa, I
would say that nothing is more un-
important than their problem, I am
really astonished at the amount of"
heat, about these three or four States,
which has been imported, We can crn-

-Sider it and decide it. But what dnes
it matter if a patch of Bihar goes this
way and a patch of Bengal or Orissa
goes the other way? I cannot get excit-
ed about it provided always that they
get fair treatment, That is the vital
and important point.

About Bombay, which undoubtedly
is one of our major difficulties, I think
there are arguments advanced on the
part of Maharashtrians, on the part of
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others in Bombay, and I have no doub$
at all that the arguments advanced
about the Maharashtrians have great
force, But, unfortunately, I see th.e
force in the other arguments too. Obvi-
ously, nobody can say that it is a one
sided affair. Then, how does one deal
with it? Hon, Members know that the
Congress Working Committee, after
considerable discussion, suggested three
States, but speaking for myself I hate
‘them and believe that the recommend-
ation made by the States Reorganisa-
tion Commission was the best in the
circumstances, But, I do not wish to
compel others to accept it, because the
Maharashtrians, Gujaratis and others
are the people who have to reside
there. Who am I to push my opinion
«down their throats, more especially the
Maharashtrians who played such a
vital part in India’s history and who
have to play such a vital part in the
future of India? But I do think that
-was a fair and equitable desion which
would have promoted co-operative
working and which could, if necessary
later, have been added to or amended.
‘There is nothing to prevent it; I still
think that it will be the best thing, I
do not know if the time 1is past for
<considering that matter afresh by the
people most affected by fit,

1 pM,

Take Punjab. People talk about uni-
lingual and bi-lingual States, I have
already laid stress on the importance I
attach to language; and, in relation to
Punjab, I would lay stress on the im-
portance I attach to the Punjabi langu-
age. I attach importance to it; because,
apart from the very important fact of
a large number of the Sikhs or all the
‘Sikhs wanting it—that is the major
factor good enough for me; it does
not come against me—I do not know
why the Hindi-knowing people should
object. I say that a language should
not be considered something exclusive
or excluding others; we must be inclu-
give in our thinking. But, apart from
that, the minor modulations of a langu-
age represent the growth of a parti-
«wular specific culture in & group, The
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folk-songs of Punjab are an immensely
important part of the Punjabi culture,
It does not matter to me for the
moment how many books on
technology exist in the Punjabi
language in the Gurmukhi script. If
they do not exist, it is a great draw-
back from the national point of view.
Either that drawback will be made
good, or it will suffer and it will not
advance with us in the future. But I
do wish to give every encouragemert
to the Punjabi language, not at the
expense of Hindi. There is
no question of expense of Hindi:
Hindi is strong enough, wide
enough and powerful enough in every
way to go ahead. They should co-
operate with each other. This whole
outlook of one language trying to push
out the other is a wrong outlook. So,
I have laid stress on this linguistic
point. If you look at the Punjab from
the linguistic point of view, from the
point of view of numerous proposals
made, you will find that there is no
proposal conceivable which makes the
Punjab completely uni-lingual, that is
to say, uni-lingual in the sense the
entire thing being based on Punjabi
in Gurmukhi script. So far as the
speaking part is concerned, it might
well be said that nearly all Punjabis
speak Punjabi, whatever they may
say. In fact, even Hindi or Urdu is
half Punjabi, so that, if you look at
it from the communal point of view,
it is a bad attempt. It does not
matter how much you may divide
Punjab, but the Hindus and Sikhs are
intermixed completely. You may, by
adjustments make one 45 per cent.
and the other 55 per cent. the one 30
per cent. and the other 70 per cent
and so on. But, you do not change the
basic fact that both are completely
mixed up in each village. And, there-
fore, the only way for Punjab to exist
and prosper, rather, even to exist, is
for both to pull together. There is no
other way. Of course, the Punjabis
are people with very great virtues;
but among their great virtues, the
virtue of pulling togeth®r has not
been known. Perhaps it may be due
to their greater vitality. They
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are very vital people. Even today
Punjab is probably the -most
orosperous of our States from
the common people’s point of view,
Nowhere in India do people drink
more milk and lassi than in the Pun.
jab. They have a future before them
of great advance; with Bhakra Nangal
and other schemes, that is a tremen-
dous future and it surprises me that
they should waste their great energies
when they have all this work before
"them. Again I would say, if, as they
are, the Hindus in the Punjab are in
a majority—I am not for a moment
" talking about the shape of things to
come regarding boundaries; I am not
going into it—it is their duty to win
over the Sikhs; and, it is the duty of
the Sikhs to win over the Hindus. This
business of going against each other,
trying to trip each other and weaken
each other is not, if I may say so,
mature politics. It is immaturity and
we have grown out of it in India.

There are one or two things I should
like to say before I finish. We have to
examine all these matters, all these
changes, from the point of view of our
economic development, Second Five
‘Year Plan, etc. It is highly important.
It is true that in drawing up the:
Second Five Year Plan, there has been
an attempt made to draw it up for
almost each individual district, so that
it the district changes over to another
‘area, it does not affect it so much.
But, if you uproot the whole State,
practically all your energy and re-
sources will be spent in the next two
or three years in settling down and
not in the Five Year Plan. One should
like to avoid it.

Finally, the more I have thought
about it, the more I have been attract-
ed to something which I used to reject
seriously and which I suppose is not
at all practicable now. That is the
division of India into four. five or six
major groups regardless of language,
but always, I will repeat, giving the
greatest importance to the language in
those areas. I do not want this tn be
a thing to suppress language, but
rather to give it an encourazement
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That, | fear, is a bit dificult. Ve
have gone too far in the contrary
direction. But, I would suggest for
this House's ‘consideration a rather
feeble imitation of that. That is, what-
ever final decisions Parliament arrives
at in regard to these States, we may
still have what I would call zonal
councils, ie., a group of 3, 4 or 3
States, as the case may be, having a-
common council. To begin with, a
would say that it should be an ad-
visory council. Let us see how it
develops. Let it be advisory; let the
Centre also be associated with it for
dealing with economic problems as
well as the multitude of border prob-
lems and other problems that arise..
There can be, let us say, 3 such zonal
areas.

Shri Kamath (Hoshangabad): A
common High Court.

Shri Jawaharlal Nehru: There may
be, as the hon. Member suggests, in
some places a common High Court, a
common Governor, etc.; but, common
economy is more important. We Are
having these big schemes, river valley
and other. It will be very helpful. Iln
the main, I want them to develop the
habit of co-operative working to break
down the wall. It may be that, later,
the Advisory Zonal Councils may
develop into something more impor-
tant. I think we should proceed slow-
ly and cautiously so that people may
not suspect an undermining of their -
State’s structure. So, we could have,
let us say, five: one for the north, one
for the south, one for the east, one
for the west and one for the Centre.

Shri Kamath: Dakshin, Purva, etc

Shri Jawaharial Nebru: Something
like that. I would submit that for the
consideration of thi§ House.

Shri Chattopadhyaya: On a point of
Information, while I listened, as the
House did, with very deep respect and
interest to the speech of our beloved
Prime Minister, my colleague on that
other side, I should like with equally,
deep humility to ask whether it is in
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«wrder for any Member of the Cabinet,
-especially the Prime Minister who an-
.nounced the appoinfient of the States
Reorganisation Commission, to speak
on the principles of linguistic States,
the very principles on which this Com-
mission was constituted?

Some Hon. Members : No linguistic
ACommission.

Mr. Speaker: Order, order. The
terms of reference are not at present
before me. But, from what I remem-
ber, the hon. Member has not carefully
read them or has misread them. It is
not called the Linguistic Provinces
‘Commission, but the States Re-
organisation Commission and the
terms of reference specifically stated
that though language is an important
consideration, there are other impor-
tant considerations, the strongest
being national unity. The point of
order does not arise at all.

Shri Meghnad Saha : May I point
.out that under the terms of reference. .

Mr. Speaker: Order, order. We are
not concerned with that. The hon.
Member will resume his seat. No
Member should take the liberty of
again placing his little points before
the House in the form of points of
order or points for information.

We will proceed further with the
debate now. Shri B. Shiva Rao. The
‘hon. Member may come angd sit there.
In view of his illness, I am permitting
him to sit and speak.

[PANDIT THAKUR DAs BHARGAVA in
the Chair.]

Shri B, Shiva Rao : (South Kanara—
South): 1 am taking part in a debate
in this House after an interval of
nearly three years. Even on this
occasion, I would not have intervened
except for the fact that one of the
proposals of the States Reorganisation
Commission affects my district and
particularly my constituency. directly
and intimately. I feel bound, as the
only representative in the House of
that area, to place a view which, I
know, is held by the vast majority of
the people of my constituency. That
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view is not in accordance with the
proposals made by the Commission. In
doing so, however, I will bear in mind
the advice to which we have just
listened from the Prime Minister.

Before I deal with that point, 1
would like to make one general
observatijon, particularly in regard to
the procedure that was followed by
the Commission. I have no doubt in
my mind that the rich tribute paid to
the Members of the Commission by
the Home Minister both in this House
and in the other House is richly de-
served. Nevertheless, I cannot help
feeling that if the Commission had
adhered strictly to the terms of the
Resolution of the Government which
constituted the Commission, the:
results would have been even more
satisfactory than they are. If I may
refer to the Resolution which is quot-
ed on the very first page of the report,
what was the Commission expected to
do in the first: stage? It was asked to
submit an. interim report without
going into the details, but to make
recommendations in regard to the
broad principles which would govern
the solution of the problem entrusted
into the hands of the Commission.
Such an interim report laying down
the broad principles might have been
the subjest matter of a de-
bate in both the Houses of Par-
liament and in the States legislatures.
In the light of these debates, the Gov-
ernment could have given fresh direc-
tives if necessary to the -Commission
which might then have proceeded to
the second stage of formulating
precise details. As a member of the
old Constituent Assembly, I have been
looking into the records of the Consti-
tuent Assembly at a time when the
Canstitution was being fashioned, and
1 was interested to see that in this
volume of constitutional precedents
which was given to us, the members
of the old Constituent Assembly, there
was an interesting note by the late
Shri B. N. Rau, on the problem of
linguistic provinces and regional
arrangements. I shall not go into the
details of the proposals that he recom-
mended to the Constituent Assembly
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at that time, but in view of the re-
marks made by the Prime Minister
th.s morning, I am encouraged to
refer to one or two points in that note
dncluded in this volume.

It was suggested that the Constitu-
ent Assembly mught usefully consider
arrangements which worked with a
food deal of success in Hungary and
at one time were contemplated in Ire-
land. In general, I may say that this
suggestion was not for the creation of
linguistic provinces but rather of sub-
provinces. And it was pointed out
further in that note that the adapta-
tion of this particular constitutional
device would have met to a large ex-
tent the demand for separate linguis-
tic provinces, and avoided unnecessary
overhead expenditure without creat-
ing new provinces, and would have
led to a solution of the problems with
which the States Reorganisation Com-
mission have been dealing. I shall not
go further into that matter, but I
venture to hope, particularly in the
light of the remarks made by the
Prime Minister, that it is not too late
for Government to apply their mind
to the suggestions contained therein.

Now, I proceed to the point with
‘which I am directly concerned, and
that is the proposal of the States Re-
organisation Commission to cut up a
portion of the southernmost taluk in
South Kanara district, namely the
Kasaragod taluk, and transfer it, or
rather the whole of it, to the new
State of Kerala.

In order that the House may appre-
ciate the difference between the pro-
posal as made by the Commission, and
the modification suggested by practi-
<cally everyone who counts in the
district, I would like to say that my
district, that is, the South Kanara
district, is a long and narrow strip of
territory lying between the Western
Ghats and the Arabian Sea. To the
south of the district is Malabar, and
the southernmost taluk is known as
Kasaragod taluk. This taluk is divid-

~ed Into two unequal halves by the
Chandragiri river., of which the north-
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ern arm or tributary is known as the
Payasvini. South of this river, which
is more or less two-thirds of Kasaragod
taluk, the population is predominantly
Malayalam-speaking. I bélieve between
30 to 95 per cent. of the people south
of the Chandragiri river in this taluk
speak Malayalam. The medium of
instruction in most schools in this
area is also Malayalam, and the sys-
tem of tenancy laws is the same as
‘prevails in the neighbouring district
of Malabar.

For many centuries, this river has
been regarded as the dividing line
between two distinct regions. IHis-
torians, one or two historians at any
rate, have said that this river was the
boundary line of Ashoka's empire, and
even in British times this was regard-
‘ed as a distinct line of demarcation
" between Kerala on the one side and
the Tuluva Kingdom, where Tulu is
the prevailing language, on the other.

So tar as Congress Committees are
concerned, the Kerala Congress Com-
mittee as well as the South Kanara
District Congress Committee agreed to
maké that the dividing line. And even
the Delimitation Commission, on the
eve of the last general elections, decid-
ed to make the Chandragir{ river the
southernmost boundary of the consti-
tuency which I have the privilege to
represent in this House, except for a
few villages beyond.

I must point out that when two of
the members of the States Reorganisa-
tion Commission visited my district,
the impression was created by the
members of the Commission that the
Ghandragiri-Payasvini river would be
~the proper and natural boundary bet-
ween the new State of Kerala and the
district of South Kanara. That being
the view expressed by the members
of the Commission, the' witnesses who
-appeared before it did not think it
necessary to argue that particular
point at any length. And the House
can imagine after that the sense of
disappointment with which the people
received the proposal of the States
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Reorganisation Commission that the
whole of Kasaragod taluk should be
transferred to the new State of Kerala.

As far as the Commission is con-
cerned, I have looked into their Re-
port, and I find no convincing reasons
set out in justification of this proposal.
It is true that the Commission have
referred to the fact that 72 per cent.
of the people of Kasaragod taluk are
Malayalam-speaking. But I must add
as a qualification to this statement
that while south of the Chandragirl-
Payasvini river, over 90 per cent, are
Malayalam-speaking, in the northern
portion which is one-third of the taluk,
the population speaking Malayalam-
is only 50 per cent., and the non-
Malayalam-speaking people is prac-
tically the same in proportion. .

The Commission in justifying this
recommendation to transfer the
whole of the taluk observed—I am
quoting their view—

“Though Kanpadiga opinion in
South Kanara concedes the claim
of Kerala up to the Chandragiri
river, administratively it will be
more expedient to join the whole
taluk to Kerala than to break
it up purely on linguistic grounds.”

That to me seems rather a curious
statement to make, because the
suggestion that it would be possible
to break the taluk on linguistic
. grounds seems to imply that there is
some force in the argument put for-
ward that the people north of the
Chandragiri river who do not speak
Malayalam number almost the same
as those who speak Malayalam.

I have not been able to understand
precisely the significance of the
phrase:

“administratively it would be more
expedient to transfer the whole of
the Kasaragod taluk.” I looked up
the Oxford Dictionary to find out pre-
cisely what ‘expedient’' means, and the
Ozxford Dictionary says ‘expedient’
mean something which is more politic
than just. I am afraid that that
meaning fitg in with the circumstances
of the case.
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I must refer to the faet that both
the Houses of the Madras Legislature,
in discussing the Report of the States
Reorganisation Commission .suggested
this very modification that only that
portion of the taluk south of the
Chandragiri river may be transferred
to Kerala, ‘and the northern portion
retained in South Kanara district. The
voting ‘in the Madras Assembly was
100 to 18 with 14 neutrals, and I be-
lieve there was no division in the
Upper House. The same verdict was
given by the Mysore Legislature, It
is not surprising that these two Legis-
latures came to the view that they
did because of certain facts which
were quoted on the floor of the
Madras Assembly by the Finance
Minister of Madras, Mr. Subramaniam,
and which are contained in a memo-
randum which was submitted to the
hon. Home Minister and his colleagues
here.

I find that in the northern portion
of Kasaragod taluk of 164 schools,
not less than 144 have Kannada as
the medium of instruction, with almost
20.000 pupils in those schvois, and
only in the remaining 20 schools is
the medium of instruction Malayalam,
the number of pupils being 3000. I
have already alluded to the fact that
the land tenure system in the area
south of the Chandragiri river is the
same as in Malabar, while in the
northern portion of the taluk, the
same system prevails as does in South
Kanara.

Then I am told that of the 4000
documents which are registered, on
an average, in a year in the northern
portion, only 10 are in Malayalam
and the rest are in Kannada. It is,
therefore, no surprise that of the 36
panchayat boards in this area, in the
northern portion of the Kasaragod
taluk, no less than 34 panchayat
boards have passed resolutions urging
the retention of that portion in South
Kanara and only one panchayat board
passed a resolution, by a majority of
one, favouring the transfer of that
portion to Kerala.

There is one other aspect of this
matter which I feel I should place
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very briefly before the House, and
that is that north of the Chandragiri
river, the prevailing language, from
the standpoint of numbers, is neither
Kannada nor Malayalam but a separate
language rich in expression, although
it has no script of its own, known as
Tulu. I think it would be unfair to
cut up this region inhabited by the
Tulu-speaking people into two. Sir,
let me, for the sake of argument,
accept for the moment the suggestion
of the Commission that the whole of
Kasaragod taluk may be transferred
to Kerala. I must point out again
that we in South Kanara are agreeable
to two-thirds of this taluk, south of
the Chandragiri river, being so trans-
ferred, and the dispute is only about
one-third to the north. Will it really
satisfy the needs of the people of
Kerala? According to the Commission,
the area of the new State of Kerala
will be about 15,000 square miles and
the population would be about 133§
million. The champions of the new
State of Kerala—] am again quoting
from the Report—demanded not the
transfer of Kasaragod taluk alone,
but the whole of South Kanara dis-
trict, the whole of the Nilgiri district
and the State of Coorg. The demand
was made, not because of language,
but because the State of Kerala would
have a density of population much
more than any other part of India. I
ask whether the transfer of one taluk
from South Kanara to Kerala would
really satisfy the needs of those peo-
ple, '

It seems to me that the line pursued
by the Commission will not lead us
to any satisfactory solution. The only
line that I can think of would be not
enly for the people of Kerala but the
people of Madras and of Karnataka is
to form a composite multi-lingual
State in which all would have equal
opportunities, and I feel that it is
time for the Cabinet to consider the
alternative scheme, to which I refer-
red in the beginning.

1 have taken more time than I had
intended to do, but I would like to
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have another two minutes to deal
with. ...

Mr. Chairman: [ am very sorry.
The hon. Member has already taken
more than 28 minutes.

Shr. B. Shiva Rao: Then I will con.
clude at this stage.

Shrl Meghnad Saha: I amn sorry to
speak to empty benches, but I want
to raise only one point.

It has been said that the States
Reorganisation Commission had some
terms ‘of reference. It had no terms
of reference whatsoever, if you read
through it carefully. You will see
that they framed their own terms of
reference. They were four; unity and
security of India, language and cul-
ture, financial viability and require-
ments of national development plans,
and regional planning. These are the
four terms of reference which they
have framed for themselves.

Let us, first ot all, take unity and
security of India. The unity of India
can be on sure foundation provided
India is one nation. 1s India one
nation? That is the question one has
to ask oneself, What are the elements
which make one nation? They are
same language, religion, culture,, race
geographical and economic unity. If
you scan these elements, you find that
they do not exist in India. So India
is not a nation in the same sense that
France or Italy is. Of course, by our
Constitution, we have tried to solve
some of these problems, the religious
problem, the race problem and so
forth. But the language problem
cannot be solved. There are 14 ‘weil
déveloped languages having literature
of their own, and a number of dialects
and Adibasi languages. The language
factor constitutes the 'most serious
fissiparous tendency. This language
factor cannot be argued out. It has
been said just now by no less a person
than the Prime Minister that every
person should learn three or four
languages. 1 have been teaching for
40 years. I have a saying Ladke log
Phaviste nahi, students are not angels.
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It is not possible even for 90 per cent.
of the people to learn their own
language, leave apart foreign langua-
ges. Therefore, if you take a decision
whereby people of any area are
deprived of the use of their mother
tongue that will constitute the greatest
crime against the policy of socialism.
So we have to guarantee every linguis-
tic group the free use of its language
for the purpose of instruction and
communication.

The principle that units should be
administratively divided on the lan-
guage basis is a very sound ohe.
Some 50 years ago it was thought that
it was impossible for a multiligual
group of people to form one stable
nation. Here we can learn from
history, an attempt was made in the
Austro-Hungarian Empire, where
there were six languages: German,
Magyar, Serb, Croat, and Slovene and
so on. They tried to form one nation
out of these different groups. That
experiment failed, in spite of Parlia-
mentary democracy because the
Germans and Magyars who were the
ruling race, did not give up their
habit of exploiting the other people.
We have now since about 35 years the
example of Soviet Russia. Soviet
Russia which is the successor of
Czarist Russia, was a hotch-potch of
60 different nations and nationalities,
each speaking its own language.
There were the Great Russians who
were the dominant group, then the
Ukranians, Armenians, Georgians,
Turks of different types and so on.
There were about 60 languages,

Shri M. P, Mishra (Monghyr North-
West): But the Russian nationality
was dominating.

Shri Meghnad Saha : Russian was
dominating. There was a process of
Russification which meant that the
languages of all the lesser groups
should be—suppressed and replaced
by Russian, But, of course, against
the Czar there was a great fight in
which the leaders of all these language
groups fought shoulder to shoulder
and the Czar was overthrown in 1917.
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Then the language question again
came to the forefront. It was so
serious that it tended to disrupt the
whole political life of Soviet Russia,
Their leaders sat together and took a
very wise decision. They said: We
have to guarantee to every language
group the use of its own mother-

.tongue for purposes of instruction and

communication. There should be no

" force or compulsion in using Russian.

The second point was that they
divided the country administratively
into a number of units which are
based on the linguistic principle.
There were 11 Union Republics, the
Great Russian, Ukranian, White Rus-
sian, Armenian, Georgian, Tatars, etc.
in Azerbaijan and they were all dif-
ferent administrative units and these
11 have now been increased to 16 by
the promotion of inferior units to the
Union Republic status.

Shri M. P. Mishra: What is the case
in China, another Soviet country?

Shri Meghnad Saha: I am not talk-
ing of China.

Shri M. P. Mishra : That is the
second country in the Soviet Empire.

Shri Meghnad Saha: I should not be
interrupted like this because it ix
extraneous,

Even this did not satisfy the linguis-
tic aspirations of the people because
there were small language groups
which were embodied in bigger areas
like ‘'so many islands in the big sea.
There were lots of Tatars around
Kazan and there were many groups,
about 22 of them. Even the aspira-~
tions of these people were satisfied
by constituting them into 22 autono-
mous Republics. They have not
the same kind of administrative free-
dom as the Union Republics which
are absolutely supreme and they have
also the power of secession if they
wanted. But, these were attached to
the other Union Republics. Now, five
of these have been promoted to the
status of Union Republics. The Great
Russians though they were in an
absolute majority made a sacrific for
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the sake of unity. I will read only a
small passage.

“Soviet officials have been oblig-
ed to learn the language of the
country in which they performed
their duties, and the works of
Gorki, for example, have been
translated into Chuvash and those
of Shakespeare and Maupassant
into Kazak. The Russian names
to towns have been abolished and
replaced by old native names.”

They took this big step because the
whole Soviet Empire is to be governed
by the principles of socialism, and all
economic and -industrial development
sheuld be directed from the centre.
This system has worked very well for
35 years. Soviet Russia has been
subjected to the greatest of trials.
There was the Nazi menace, one of
the greatest menaces to national life
and in 1942 many European people
thought that the disgruntled nationa-
lities of Soviet Russia would all break
asunder and it would be easy for the
Germans to conquer Russia. Nothing
of the kind happened. This is one of
the surprises of the Second World
War. The Great Russians, the Ukrai-
nians, the Georgians, and the Arme-
nlans all fought shoulder to shoulder.
‘This has been the great lesson that if
people are loyal, if their just aspira-
tions are satisfied, thev will be loyal
to the Union. Has the breaking up of
the Soviet States into Union Repub-
lics based on linguistic principles in-
terfered with the economic develop-
ment? No. The economic develop-
ment was in the charge of the Five
Year Plan. 1 will now tell you what
they have achieved.

Shri M. P. Mishra : May I know,
if the Russian language holds a
dominating position in Russia even
now?

" Shr. Meghnad Saha : He can find it
out,

In 1950, five Astan Union Republics
of Kazakistan. Uzbekistan, Turko-
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menistan, Tadzikistan and Kirghizis-
tan produced 19.6 million tons of coal,
3.5 milions tons of oil, five billion
units of electricity and the correspond-
ing figures for India are 35 million
tons of coal, 300,000 tons of oil and 7
billion units of electricity, only about
40 per cent. more. If the States were
left to themselves they would have
achieved absolutely nothing. Here is
the difference between India and the
Soviet Republics. India started with a
good industrial system inherited
from the British and we are going
on with industrialisation at snail’s.
pace. Our leaders’ attention and the
attention of everbody is diverted to
other things; in Russia they started
from scratch. (I am talking only of
the Central Russian Republics.)
That shows the soundness of- the
Soviet system that if we accept socia-
lism, as the Congress threatens to do,
we should not be afraid of the linguis-
tic sub-division of the country at all.
I am, therefore, saying that we should
revise our terms of reference and
look at them more critically.

The first thing that I wish to talk
about is the linguistic principle for
the reorganisation of States. It has
been accepted more or less in the
South, West and the North. In the
eastern portion it has failed very
miserably as it did not give sufficient
importance to the linguistic principle.
If the recommendations of the SRC
are carried out it will put 7 million
Bengali speaking people and hill tribes
under the alien rule of Bihar and
Assam. This, I very strongly object
to because these people have not an
jota of socialism in their minds.
«Biharis, as everybody knows, have
not a trace of socialism in their minds.
It is land of castes. The Assam
people have been impelled with the
idea of Assamisation of all the Benga-
lis there. You have heard of the
latest disturbance in QGoalpara.

Shri M. P, Mishra:
the greatest socialist?

Shri Meghnad Saha: I will now
consider the Biharis in the eastesn

Dr. Roy. is he
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zone. (Interruption) There are three
languages, the Bengali, Assamese and
Oriya. These three languages have
developed standard literatures of their
own, But, Bihari is not a language;
it consists of three dialects, the
Maghai, Maithili and Bhojpuria.
1 am giving you this on the basis of a
very scientific analysis which was
made of the linguistic distribution
(Interruptions) by Grierson 50 years
ago.

Mr. Chairman: Order, order. Let the
hon. Member continue.

Dr. Ram Subhag Singh (Shahabad
South): They say that they would
also speak on the general aspect.

Mr. Chairman: I would request the
hon. Member not to take much more
time.

Shri Meghnad Saha: Unlike Bihari,
Bengali and Assamese, these Bihari

dialects have not developed any llte-.

rature of their own.

An Hon. Member: That is the
tragedy.

Dr. Ram Subhag Singh: He is talk-
ing about general subjects.

Mr. Chairman: This sort of in'cr-
vention should not be there. Let the
hon. Member contiriue.

Shri Meghnad Saha: They have not
developed any language or literature
of their own. Maithili had an old
literature very much akin to Bengali
so that the great poet Vidyapati is
claimed by Bengal and Maithila alike.
But in modern times Maithili has not
developed any literature.

Shri M. P. Mishra: What is the lan-
guage of Bihar? - :

Dr. Ram Subhag Singh: It is better
than many languages.

Shri Meghnad Saha: Bhojpuriya is
beiter than Uzbek. The language of
Bihar has been considered to be a form
of the Hindi said to be speken in the
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then United Provinces, but really
nothing can be farther from the fact.
This is what Grierson wrote about 50
years ago. In spite of hostile feelings
with which the Biharis regard every-
thing connected with Bengal, their
language is a sister of Bengali and
only a distant cousin of the tongue
spoken to its west. Like Bengali and
Oriya, it is a direct descendant of old
Magadha Apabhransa. The literate
people of Bihar adopted western Hindi
as their literary language owing to
historical reasons, but in the country,’
the rural people are as little acquaint-
ed with Hindi as the people of Bengal,’
Orissa cr Assam.

.Mr. Chairman: Order, order. May
I just remind the hon, Member that I
have already rung the bell twice or
even four times and that he has taken
more than 20 minutes? May I request
him to finish now?

Shri Meghnad Saha: Please give me
five minutes more. (Interruptions)

Mr. Chairman: No comments allow--
ed at this stage. One. interference
leads to another. I would:-reéeguest the
hon. Member now to resume’ his seat
as he-has already taken more than 20-
minutes. '

Shrlf Meghnad Saha: I have been
interrupted for about five minutes by
other Members and so let me have
those five minutes.

M;'. Chairman: All that time has
already been allowed for. Let the
hon. Member finish within two or
three minutes.

Shri Meghnad Saha: A linguistic
map is given by Grierson which shows
that the whole of Manbhum district,
Dhanbad, the eastern half of Maha-.
nanda. the eastern half of Santhai
Parganas, Goalpara, Tripura and
Bengal, and they have got about seven:
million Bengali-speaking people. It
has been said that the city of Jamshed-
pur was Bengali-speaking. It was a
Bengali village when it was founded
anq the composition of the city popu-
lation was 1,88,000; the biggest being
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Bengili of over 54,000, Oriya about
18,000, Biharis only 18,000.

Mr. Chairman: I am very sorry to
jnterrupt the hon. Member. Dut he
knows very well that so far as Jam-
shedpur is concerned, even the Chief
Ministér of Bengal has said that it may
be kept by the people of Bihar and it
is net such a debatable question now.
Apart from this, the hon. Member has
taken too much time already and so
1 would ask him not to refer to mat-
ters in detail which are contained in
the books of Grierson w.hich other
hon. Members may also have read. It
is enough if he refers to the pages
simply. He has taken 25 minutes now
and I will allow only two mote
minutes, within which he should finish.

Shri Meghnad Saha: It has been
stated that in the interest of defence,
Assam should be a strong State. As
you koow, Assam is connected with
India by means of a weak railway
link. We know who are our enemies.
If Assam is attacked, the rail link is
the first thing to go. How are you
going to defend Assam? After all,
defence is a Central subject. Assam
has to be defended from West Bengal,
and therefore it is not Assam but
‘West Bengal which has to be & very
strong and loyal State, agnd any
defence of Assam which has to be
carried out will be from places in
‘West Bengal. The S.R.C. has entirely
forgotten this thing and wants to
‘merge a number of unwilling units
in Assam—the five Assamese-speaking
districts—which has already shown
what capacity it has for government,
and the S.R.C. thinks it can make
Assam into a strong State. I cannot
understand a more silly suggestion
than this. I would say that if you
want to make India a strong nation,
we have to accept socialism, for social-
ism is the remedy for the fissiparous
tendencies. There is, of course, the
Second Five Year Plan. Only police,
education, medical facilities, social
services etc. wil| be in the hands of
the States and everything else will be
<done by the Centre. What is the mis-
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take in adopting the linguistic princi-
ple for the reorganisation of States?

Shri L. Jogeswar Singh (Inner
Manipur): At the very outset, 1 may
say with all due respect to the mem-
bers of the Commission that I cannot
but condemn some of the recommen-
dations made by them. They have
recommended two classes of units in
India, that is, two different kinds of
status for the people of India. Accord-
ing to their recommendations, India
has been divided into 16 component
units and three Centrally Administer-
ed Territories. These 16 component
units will have full legislative asserfi-
blies, whereas in the three Centrally
Administered Areas, the people will
be deprived of their right to choose
their own government. The people
living in those 16 States will be given
the right to choose their government.
They have classified the people in the
Territories somewhat as political un-
touchables. You will see two differ-
ent kinds of recommendations, giving
different status for different sections
of the people. The Commission has
done a great injustice and a great dis-
service to the people of the Territories.
I say that they have been treated as
some sort of political untouchables.
This House was keen in removing
away social disabilities and untouch-
abilities. I appeal to the good sense
of this House to see that this political
distinction or discrimination against a
section of the Indian population is net
allowed to continue.

2 PM.

There is another point regarding
border regions. According to their
recommendations in the border re-
gions, especially in North-East India
and North-West India, there are cer-
tain areas such as Himachal Pradesh
in the North-West, and Manipur and
Tripura in the North East border,
which are either proposed to be mer-
ged in the neighbouring states or re-
tained as a separate unit without a
domestic set-up. These are the most
difficult places for administration.
There is every chance of undesirable
infiitrations ars for foreign {inroads
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from across the borders. During the
Karen movement in Burma, I can cite
<ome examples of what took place in
my own area, Manipur State. There
were undesirable inflltrations from
across the border from Burma and
there was kidnapping in Manipur State
borderg and looting took place there.
So the border administration must be
strengthened. If you want to streng-
then the border administration,
the most essential question is that the
border people should be economically
contented and culturally and linguis-
tically homogenous as far as practic-
able and there should not be any lin-
guistic fanaticism or imperialism. In
the border areas of these states, they
are almost tribal in their outlook and
tribal in their culture. These customs
prevail in these areas of Himachal
Pradesh, Manipur and Tripura in their
social, economic and cultural fields. If
these are disturbed then there will be
no peace in these areas. These areas
are backward economically; these are
backward educationally. The Centre
should have some responsibility and
keep these States under their super-
vision and control. But at the same
time responsible form of Government
—democratic form of Government—
should be extended to these areas
namely Manipur and Tripura because
people in these areas have been de-
manding it for many years.

Coming to the State of Assam, which
is my neighbouring State, I want to
say something about it. Everybody
wanted to secede from Assam. Why?
There is a section of the Bengali po-
pulation demanding Purbachal and
another section of the tribals demand-
ing a hill State. Why do they demand
these? The time has now come to go
into that question. They have their
own apprehensions that linguistic
minorities have been completely
ignored in these areas. The tribals
also have such a complaint that out-
siders have come and settled in all the
important places in the central parts
of their districts. People who are
tribals have had to resort to remote
and difficult places of the tribal areas.
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These are the difficulties which people
who are living in the border areas and
tribal areas are finding. So the people
in these areas should be kept econo-
mically contented. Any ruling in this:
regard from the Centre which is at a
distance of about two thousand miles
if not paid due and proper attentiom
by the State Government concerned
will lead to nowhere. Unfortunately,
these places have become the hot bed
of undesirable party politics and
power politics. The innocent and
dumb people have no other alterna-
tive. They are now clamouring for a
separate State because they think that
in a separate State, they can preserve
their language, culture and customs.
They will become worse in any other
State. In order to remove these ap-
prehensions and difficulties the ruling
parties in Assam should approach this
problem in a co-operative spirit. That
is the essential thing to do on the part
of those people. There should be a
new psychological approach with a
sincerity of purpose and the breadth
of outlook to the problems of tribals
and the Bengali minorities in Assam.
If this Parliament does not take this
into consideration and pass a verdict
that there would be no such State as
would ignore the interests of the
minorities, the people there will cla-
mour for a hill State. In order to re-
move their grievances and difficulties,
the S.R.C. has recommended and very
clearly provided that linguistic mino-
rities should be well safeguarded.
There is the sixth schedule which
deals with the financial powers of the-
district administrative councils. It
should be suitably amended because
no adequate financial powers have
been given to the district councils. The
recommendations of the S.R.C. in part
IV with regard to linguistic minori-
ties should be duly implemented and
the Centre should take the entire res-
ponsibility for the administration of
those safeguards according to the re-
commendations made by the S.R.C.

Coming to my State of Manipur, I
should like to say a few words. It is-
historically an ancient State. People
living in this State are of mixed des--
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cent. The State was a meeting place
of the Indo-Burmese group from the
East and the Indo-Aryan group from
the West. They have their own cul-
ture, their own language. The culture
of the Manipuris as you know is there.
You know the world famous Manipuri
dance and the world famous polo
which Manipuris called Pana came
from this land .of Manipur. Manipur
" has made its own contribution to the
composite culture of India. They want
to have a separate State for Manipur.

Why? Because they love their cul-,

ture; they love their language. They
do believe that if they join some other
State, their culture will suffer and not
be protected or safeguarded. They be-
lieve that people in the neighbouring
States do not love Manipuri culture
and Manipuri language as much as
Manipuris do. That is the very reason
why the Manipuris want to keep their
separate entity and integrity, and their
separate status and language and cul-
ture.

Mr. Chairmaa: Your time is up.

Shri L. Jogeswar Singh: I want a
few minutes more because I have to
butld up my case; I am speaking on
behalt of Manipuri people.

Mr. Chairman: Five minutes? The
hon. Member has taken so many
minutes. Am I to understand that so
far he has not built up any case?

Shri L. Jogeswar Singh: If you give
me flve minutes more, I shall try to
finish. I am just referring to Manipur.

Mr. Chairman: Even in five hours he
will not build up a State. (Interrup-
tions.).

Shri L. Jogeswar Singh: I was say-
ing that the people of Manipur do not
like to go to any other State. Every-
body thinks, what is the difference
vetween Assamese language and Mani-
puri language. I say that there is a
great gulf between these two langu-
ages. Not a single word of Assamese is
found in the Manipuri language. Even
the grammer and everything is differ-
ent from that of the Assamese
tanguage. How do you exPect the
sManipuri people to go to Assam?
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The S.R.C. says that Manipur should
be kept separate because they have
got their own language, their own cul-
ture, they have got a special social
and cultural individuality of their
own, their relationship or connection
with the rest of India is *very recent
and that it is a border State. The
S.R.C. turther says that the racial and
linguistic composition of the State is
peculiar, and it has no linguistic
affinity with Assam. These are the
specific considerations for keeping this
State as a separate unit which the
S.R.C. has given. Having giving these
reasons they again say that Manipur
is a small State and therefore it can-
not stand long; it is not a viable State
and so it cannot stand long and there-
fore the ultimate result will be its
merger with Assam. I say it is a fan-
tastic, not a logical conclusion. They
have established a case for a separate
Manipur State on certain cogent
grounds such as language, culture,
economy, separate jndividuality and
so on, but at the same time they say
that it cannot stand long. If these
people are to be given a separate
entity on grounds of culture and
language then why should they be
denied a democratic set-up of Gov-
ernment? In their recommendation
the S.R.C. say that the people of Mani-
pur, it they want to remain separate
they will not have a responsible form
of government and if they want a
responsible form of government they
should go to Assam and they will enjoy
the responsible form vof government,
What is the meaning of this? They
are given a separate status, they are
given a separate entity they are given
a separate unit on the grounds that
have been applied to other component
units of India, but at the same time
they are denied a democratic set up:
they. have to come under a pattern of
Government with which the people
will have no association or directive
capacity in the governance of the
State but it will be only in an
advisory capacity. This kind of Gov-
ernment is suggested by the S.R.C. and
I say it is devoid of the concept
of democracy. Therefore, I think thet
this suggestion which has been given
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oy the S.R.C. is very unfair to the
people of Manjpur. By this suggestion,
those areas which, by virtue of their
language and culture, are to retain
their separate statehood, are to retain
their individual entity, are not going
to be given the responsible form of
government,

Another point is with regard to the

smal] size of the State. My friend Shri -

seghnad Saha who bas just spoken
mentioned about Russia. In Russia
there are 16 republics. These 16 re-
publics have got 16 languages—each
republic has got its own language. Out
of these 16 republics there is one,
namely, Karelo Finnish S.S.R. the area
of which is 16,173 square miles with a
population of 4,69,100 or something
like that. This population is by far

less than the population of Manipur

and Tripura. If such a State is allow-
#1 to exist in Russia may I ask why
Aanipur should be denied its right?
Again, out of the 49 States in USA
there are about half a dozen States
whose population and area is indivi-
dually less than Manipur and Tripura
Why are these allowed to exist &as
separate States? It is only because of
the language and culture and also the
=ncial individuelity of those places. If
that is the case, I think we should be
allowed to have our own legislature
and we should be allowed to safeguard
and protect our culture.

Another point is with regard to the
administrative set-up in Manipur. The
S.R.C. has mentioned that Manipur is
not an economically viable unit. Yes,
we agree that it is not an economically
viable unit, but we suggest that if

Manipur is given the statehood she -

will get income-tax under article 270
of the .Constitution to the tune of
Rs. 24 lakhs, Union excise duties
under article 272 of the Constitution
to the tune of Rs. 4 lakhs, estimated
increment of land revenue on account
of new cadastral survey to the tune
of Rs. 6 lakhs, income from movement

of agricultural products and others to °

the tune of Rs. 10 lakhs and thus
making a total of Rs. 44 lakhs. The
present normal income of Manipur is
about Rs. 35 lakhs per annum and the

21 DECEMBER 1955

Report of S.R.C. 3536

present normal expenditure is about
Rs. 76 lakhs per annum. As a result of
the introduction of the Assembly on a
small and modest scale the annual ex-
penditure will come up to about
Rs. 76'5 lakhs ' including thereby
roughly an additional amount of
Rs. 1'5 lakhs over and above the pre-
sent normal expenditure. The ap-
parent deficit of Rs. 41:5 lakhs is
more than made up by the estimated
increment of Rs. 44'5 lakhs leaving
a small surplus of Rs. 2°5 lakhs annu-
ally. With the abolition of the Mani-
pur Rifles which is of doubtful utility
another sum of Rs. 4 lakhs will- be
saved and a certain amount of revenue
on the transfer of Kataw Valley to
Burma can be made available. These
two items can be profitably utilised on
the nation building programme of tke
State.

Mr. Chairman: It appears that these
figures are interminable. The hon.
Member has already taken 25 minutes.
He only wanted 5 minutes more
whereas I have given him 8 minutes. [
would request him to finish now.

Shri L. Jogeswar Singh: I will finish
in a couple of minutes, Sir. There is
one point which my hon. friend Shri
Rishang Keishing mentioned when he
spoke the other day. He mentioned

‘ that Thangal General, who was hanged

for his revolt against the then British
rule, was not a Naga. He was, but a
Manipuri. In this connection, though
not wholly relevant I may mention
that in Manipur the word “Naga” 1is
unknown. In Manipur, those Mani-
puris who live in the hill areas are
known as Thangkhul, Kabui and
Khongjay and Mao and Maram etc,
They are the only people. This name
Naga is given by the British rulers.

Having said this I should appeal to
the House to see that these ‘border
States like Himachal, Manipur and
Tripura are kept separate under tke
Central supervision and control, but
at the same time they are given the
responsible form of Government so
that the people living in those areas
will be economically self-contained,

and culfurally and linguistically safe-
guarded.



3537 Motion re:

Another point which I want to say
is...... '

-ar, Chairman: [ am very sorry, as
‘the hon. Member has finished his
point, he cannot be allowed to start a
fresh point.

Shri Damodara Menan (Kozhikode):
Ihe people of Kerala are happy that
the States Reorganisation Commissjon
nas unanimously recommended the
{ormation of a Kerala State. As you
know, Kerala is that narrow strip of
country lying to the south of India
between the Western Ghats and the
Arabian, Sea. I wonder whether you
have visited Kerala. If you have not,
I would invite you to see it.

An Hon. Member: Have you invited?

Shri Damodara Menon: 1 have in-
vited every one of the Members to
<ome and see it. The people of Kerala
have been agitating for the formation
of a separate State for a number of
years now, and I happen to be the
Secretary of the Aikya Kerala Com-
mitiee which on several occasions held
conferences to voice forth the demand
ot the people there. Today, of course,
the Commission has given us a State
and I have no doubt that the recom-
mendation will be implemented. But
we have certain grievances regarding

the area that has been given to us. I .

wuant first to refer to Gudalur Taluk
o! Nilgiris district. I am only sum-
marising what I want to say because I
know the time at my disposal is very
limited. The Gudalur taluk is one of
the three taluks of the Nilgiris district.
We claim that the whole of the Nil-
giris district must come to us, because
that is a bilingual area lying on the
border of Kerala State. But the Com-
missivn has not examined our claims
for the Nilgiris district. They merely
mention that a claim was put forward
by the people of Kerala for that dist-
rict. Of the three taluks of Nilgiris
district, Gudalur happens to be on the
western side of the Western Ghats and
in all respects it is part of Kerala. The
majority of the people there speak
Malayalam language.

Shri N. M. Lingam;
Question.

(Coimbatore):
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Shri Damodara Menon: I know that
my friend put the same question
when Shri A. M. Thomas was speaking
and challenged his figures. He said
that only 35 per cent. of the people of
Gudalur speak Malayalam. I would
refer to the census figures compiled by
the Madras Government and from that
he will find that 48.3 per cent. of the
people speak Malayalam. The people
who speak Tamil are only 21 per cent.
Now, even this, 48 per cent. has not
been properly calculated. 1 am parti-
cularly mentioning the Chetti com-
munity of Gudalur taluk. They are
Malayalam-speaking people. Even the
District Gazetteer of the Gudalur
taluk which was published as early as

Shri Basappa (Tumkur): What
about the rest of the community? The
rest are Kannada speaking people.

Shri Damodara Menon:... mentions
that the Chettis of Gudalur taluk are '
Malayalees and they speak Malaya-
lam. They are allied to the Chettis of
the neighbouring taluk of Wynaad. At
one time, Gudalur was part of the
Malabar district and Gudalur was
then known as south-east Wynaad.
Later on, Gudalur was added to the
Nilgiris district when that district was
formed. The elementary schools in
Gudalur are all Malayalam schools
and 'even the court language is Mala-
yalam.

Shri N. M. Lingam: Both the
languages are taught in those schools.

Shri Damodara Menon: Yes; in some
schools, it is so. Until recently, even
the voters’ list was in Malayalam and
Shri N. M. Lingam, who is so connect-
ed with the Nilgiris district, himself
knows that almost invariably, the

. “members elected from Gudalur taluk

to the District Board of Nilgiris were
Malayalees.

Shri N. M. Lingam: Chettis.
Shri Damodara Menon: Chettis are

Malayalees. I know he is doubting
whether Chettis are Malayalees.

Shri N. M. Lingam: I have absolute-
ly no doubt.

Shri Damodara Menon: If it {s said
that this 48 per cent. of the nopulatinn



3539 Motion re:

[{Shri Damodara Menon]
was calculated on the basis that
Chettis are not Malayalees, that is
true. They are Malayalees and are
allied to the Chettis of Wynaad taluk,
as I said before. From all these points
of view, Gudalur taluk of the Nilgiris
district must go to the Kerala State.

I want to read out a description of
this taluk of the Nilgiris district. At
page 365 of the Nilgiris District Gazet-
teer, it is said as follows:

“In all its physical aspects, this
tract differs totally from the Nil-
giris parts proper. It is 4,000 feet
lower and therefore hotter and it
gets heavy rainfall. This taluk
is geographically contiguous to
Malabar and was transferred to
Nilgiris only in 1877 previous to
which it formed part of Malabar”.

I hope my friend Shri Lingam wauld
not challenge these facts. '

Shri N. M. Lingam: Why should I
challenge facts’:

Shri Damodara Menon: So, yeu do
not challenge these facts.

Another small bit of border area
which should have been included in
nerala is in Shencotta taluk. Iihe
whole of Shencotta taluk has been
included in Madras State on the
vround that it forms almost an enclave
in the Tamil territory of the Tirunel-
veli district of Madras State. It is not
a fact that the whole of this taluk
forms an enclave. The Commission
probably erred because it did not go
very much into the details and it was
also very, very reluctant to divide a
Taluk. Only a portion of the Shen-
cotta taluk forms an enclave in the
Tirunelveli district of Madras State.
Therefore, if /the whole of this taluk
today js transferred to Madras, it will
become an enclave of the Madras
State within Travancore-Cochin terri-
tory. Therefore my request, and my
appeal to this House is to see that that
portion of Shencotta taluk which lies
within the natural boundaries of the
present Travancore-Cochin State is
included in Kerala State, because it is
west of the Western Ghats and there
is no reason why it should be added
on to the Madras State.

[
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I want to deal with the four taluks
of South Travancore to which refer-
ence was made by my friend Shri A.
M. Thomas in his speech. I do not
want to go elaborately into the points
he has raised, because that would be
wasting the time of the House and as
you have reminded other Members, 1
should llmit my speech to the fifteen
minutes given to me. I say that
geographically, economically, cultural-
ly and historically, these four taluks
form part of the Kerala State and
their life is inter-twined with the dis-
trict of Trivendrum of which they are
a part. There is no reason why
they should be taken away now. I am
not unaware of the fact that there has
been a lot of agitation by some people
there, especially by the Tamilian
people, that thcy must be taken out
of Kerala State and made to join
Madras State. But this agitation is of
a very recent origin and I am sure
that for the economic development of
the area, it is better that those areas
form part of Kerala State.

I now come to the claims made by
our neighbours—the neighbours to the
north of the proposed Kerala State.
My friend Shri B. Shiva Rao who
spoke some time earlier, pleaded that
portions of Kasargode taluk may bc
put into the Karnataka State. Shri
Shiva Rao is a person for whom I
have the greatest respect, but in this
particular instance, I am afraid he
was pleading for a wrong cause.
Kasargode taluk, according to the
figures he himself gave, is predomi-
nantly Malayalam-speaking. If you take
the whole of the taluk, 72 per cent.
of the people speak Malayalam and
even to the north of the Chandragirt
and Payaswini rivers, he admitted that
50 per cent. of the people speak Mala-
yalam. Now, why should this predomi-
nantly Malayalam-speaking taluk be

split up? The Commission went
into this question very elabo-
rately and carefully and decided

that the whole of the taluk must
belong to Kerala. I might inform the
House that according to the figures
available and also according to the
natural lie of the land, the whole of
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South Kanara district must belong in
fact to Kerala. We put forward that
claim on the very ground suggested
by Mr. Shiva Rao. He has said that
the whole of the district is bi-lingual.
It is not uni-lingual and no language
group has a definite majority. In fact,
the Kanarese people are a very small
minority. The majority of the people
speak Tulu if you take the whole
District. Therefore, we plead that in
view of the geographical contiguity
and the fact that the whole of the
district lies west of the Western Ghats
and is culturally and economically
connected with Kerala, the whole dist-
rict may be given to us. For instance,
in the Dar Commission’s report,
Kerala is described as that tract of
fhe country which ues to the south of
North Kanara and between the West-
ern Ghats and the sea, The Dar
Commission felt that North Kanara
was the northern-most boundary of
the Kerala State and that the whole of
the South Kanara would be a part of
the Kerala State. The S.R.C. thought
over the matter and decided that we
had no claim for all the five taluks;
but only one of the taluks lying to the
south should be given to us. There-
fore they gave Kasaragod taluk. There
is, therefore, no justification on the
pdrt of the Government or even this
House to change the finding of the
Commission in this particular matter.

I want to make an appeal in this
matter to all our big neighbours. The
proposed Karnataka State hag an
area of over 72,000 square miles,
72,730 square miles to be exact. The
proposed Madras State has an area of
50,170 square miles whereas the tiny
State of Kerala has an area of 14,980
square miles only and a population of
13:6 million. Mr. Shiva Rao was
asking, “What does it matter if a few
thousand people or even one-third of
the Kasaragod taluk is added on to
Karnataka State?” I would ask my
big brother whether he should stretch
his arms and snatch away a small bit
of territory from the small State of
Kerala or whether he should stretch
his arms to bestow more territory on
us. I am appealing even to my Tamil
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friends not to think of taking away @
small bjt of Kerala territory here or
there, but to be generous. After all,
we have to co-operate and work in
many fields, economic ag well as cul-
tural. Therefore, I am not putting up
this proposal in any spirit of bargaip-
ing fer a bit of territory here or there.
Kerala normally is that part of the
country which lies to the west of the
. .swern Ghats. Therefore, if possible
.. friends must give us the whole of
that area. If, in a particular place or
a particular area, they have an over-
whelming claim, we are not standing
in their way. But at least, all the area
from Cape Comorin to the Kasaragoa
taluk must come to us. I appeal to
my friend opposite from the Nilgiri
district who is smiling at me not to
think of Gudalur taluk so much. After
all, you have got Ooty and those fine
taluks. We are not making any claim
for them; but you must be satisfied
with that. Let us have at least the
lower region lying 4,000 feet below
Ooty and separated from the Nilgiri
district by a range of high mountains.
Let us have the Gudalur taluk.

There are people in my own State
who think that Kerala cannot prosper
in a bright way because of its small-
ness. But I think Kerala has a bright
{uture; only our neighbours should co~
operate with us in making our country
prosperous. In that way, they can also
prosper. Lastly, I want to say a few
words about what our Prime Minister
has said .this morning for the econo-
mic development of the country
as a whole. I think it will be good to
have some kind of development coun-
cils or economic councils. I whole-
heartedly suppert that view, because
for the development of the South—I
mean Madras, Kerala, Karnataka and
even Andhra—it ig necessary for us to
sit together and discuss common
matters of development. For that pur-
pose, it would be good to have a
development council included in the
Bill that is going®o be brought before
the House on the basis of the S.R.C.
Report. If that happens, I am sure
most of the misgivings of my friend
from Nilgiri District will disappear.
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Shri Punnoose (Alleppey): He is
hearing it.

Shri Damodara Menon: I am suie
we can work together. Let there be co-
operation and goodwill between Mat}-
ras, Kerala and Karnataka. In this
connection, I very much appreciate
the speech of my friend Mr. Nijalin-
gappa. He pointed out the dlmculti'el
of the Kerala State because of its
smallness and said that if more area
came to it it would be welcome. That
is the spirit in which’ Tamil Nad
friends also must view this problem
and not try to snatch away the small
territory which has been given by the
S.R.C.

Shri Mathew (Kottayam): Though
the time at my disposal is very limit-
ed, I would like to begin by paying a
sincere compliment to the Home
Minister specially for one note that
characterised his speech. Some elder
statesmen in the country had suggest-
ed that it would be desirable even at
this stage to shelve this whole question
for something like 15 years. That
gave us the impression that perhaps
we were on the brink of some deep
precipice and that it would be dange-
rous to proceed with the scheme. But
the Home Minister inspired confidence
in us saying that there was going to
be no upheaval in fhe country as it
were, that it would be a safe enough
procedure and that there was nothing
to be alarmed at. I would also wish to
pay a little attention to a principle
which the S.R.C. rightly emphasised
and which the Prime Minister again
stressed this morning, namely, that
this whole thing is not to be decided
by reference to just the one question
of language. Language is important;
but, there are other equally important
considerations. Life, especially in s
big nation., is a large and complex
thing and this whole thing cannot
be reduced to some one single
rule of procedure. It is compli-
cated and many factors have to be
taken into accodnt. That general
principle will hardly be gainsaid, but
sometimes it is forgotten by us when
Wwe are interested too much in any
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parlicular point of view that we have
in mind.

With these general observations, let
me come to the question of the propos-
ed Kerala State. It is too late in the

"day to raise the question whether it

would not have been_ better to have a
big South Indian State. Academically
and abstractly that question can be
discussed and different points of' view
can be urged. But, I repeat, it is too
late in the day to raise that question.
Whatever be the academic or abstract
desirability of this, from what I know,
the people in *he proposed Kerala
State and the people in the Madras
State are not for it. Whether such a
thing should have been attempted is
another question; but, as a matter of
fact, the people are not for it.

Shri N. M. Lingam: It is never too .
late to mend. -

Shri Mathew: Of course. it is never
too late to mend. But as the Prime
Minister observed, even the set-up
that we are going to have now is not
going to be there necessarily till dooms-
day. In future 1t may be possible to
take up some of these issues again.
Coming to the proposed Kerala State,
I need not go into all the points that
have been touched on or even elabo-
rrted by some of the previous speak-
crs. I want, however, to refer to one
aspect which has not been referred to,
perhaps, because it was assumed.

My hon. friend Shri Nesamony, who
is absent now as far as I can see, who
was fhe sole spokesman of the Travan-
core Tami] Nad Congress, elaborated
on some of the grievances that he and
his party had. Grievances are a matter
of psychological fact. If the grievances
are in the mind, it is a fact. I can
quite understand Sometimes how one
feels too deeply aggrieved . on
account of certain recent happenings.

i major portion of my o hon.
friend’s speech was devoted to
certain wnhappy ‘incidents of late in
our State, I need not go into an exami-
nation of those incidents. Granting

for argument’s sake al that Shri
Nesamony said to be matters of fact,
as ao”wl happenings, T am afraid he
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has drawn conclusions which are not
quitc warranted. Suppose in a parti-
cular Ministry certain unfortunate
incidents happened, suppose we con-
cede further that the Ministry or the
Chief Minister in particular was res-
ponsible for that and suppose we also
concede that hé is seriously to be
blamed for all that, what inferences
have we to draw from that? If Shri
Nesamony were: here, I would have
reminded him that before achieving
freedom, i.e. before 1947, a lot of
unhappy incidents happened during
the freedom fight. The gentleman
who was at the head of the adminis-
tration then was not a Travancorean.
Heé was from the Madras State. He
was a Tamilian. But none of us Mala-
yalees none wf us Travancoreans even

has any grievance against the people .

of Madras State, against the Tamil-
ians, just because a Tamilian happen-
ed to be at the head of the adminis-
tration in those years, an administrd-
tion. in the period of which we
suffered a lot by way of all kinds of
undesirable incidents. '

Shri N. M. Lingam:
an elected head.

Shri Mathew: Elected or not, it does
not matter.

Shri Punnoose: He was anpointed
by the British.

Shri Mathew: It wouli be irrelevant
and silly on our part to_cherish such
grievances agd to bring that question
into the present issue,

Concerning the southern taluks of
our State, I do not propose to go into
the geographjcal and historical factors
which have been referred to by Shri
Damodara Menon. I am prepared to
dizcuss the question, conceding . that
the most important factor is the will
of the people. The wil] of the people
however is something which is shaped
by the leaders. Therefore, & heavy
responsibility lies on the shoulders of
leaders like Shri Nesamony. I would
like to ask him what he thinks to be
in. the best interests of the people of
these taluks. I am not conocerning
myself for the moment with Kerala.
Just now, I am referring to what

He was nut
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would be in the 'best interests of the
people of these four southern taluks.
1 raise the. question and I want an
unbiassed answer, unbiassed by the
recent unhappy incidents. Certainly,
the southern portion of Travancore
cannot complain that it has been neg-
lected all these years. 1 come from
Central Travancore which is educa-
tionally the most advanced part of.
Travancore. 1. daresay that this central
portion has been more neglected than
the southern portion. Excellent roads,
good hospitals, location of one of the

two Tuberculosis sanatoria in the
State near Nagercoil, gll these and
many other things go to show that

the southern part of Travancore, from
which Shri Nesamony comes, the four
taluks which are in dispute, really got
more than their due quota, as it were.
They have not been neglected. I
simply repeat the question: what
would be in the best interests of these:
4 taluks themselves—never mind Ke-
rala for the moment to be a distant
portion of the Madras State or to.
continue in Travancore-Cochin which
would now be transformed and en~
larged into the Kerala State?

As regards Devikulam and Peer-
medu, the conclusions of the S.R.C.
are perfectly sound. I need not go into
‘an examjnation of all the various con<
siderations. Leaving aside the floating
migrant population, the majority are
not certainly Tamil-speaking people.
In Devikulam, it is true that a number
of labourers from Tamil Nad,—all
honour to the honest work that they
turn out—have been working in the
plantations for some decades now. I
must, however, say that they go back

scvery year usually to their homes on
leave and come again after the leave
period. Incidentally, I heard with
regard to the Christian labourers
there, when subscriptions were asked
by their parishes in Devikulam, many
of them rightly used to say, “no, we
are here only for the time being, when
we go to our parishes ‘in the Tamil
districts, we have to give our sub-
scription. in the parishes there, and
therefore, we should not be taxed
afresh”. There is a good deal of truth
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[Shri Mathew]

in that. With regard to the economic
importance of this portion for Travan-
core, I need not adduce any arguments
at length. As far as Travancore-Co-
chin and the new Kerala State are
concerned, they are of the utmost
importance. The other day, my
esteemed friend Shri T. S. A. Chettiar
said, “If the proposed Kerala State
has -not sufficient finances, do not
bother, the Centre will come to your
rescue.” The Centre may have to
come to our rescue for a certain
transitional period. But to make an
arrangement which is financially not
sound and then say, “you can get help
from the Central Government.” is not
a sound argument. We are not saying,
because we are flnancially weak, we
want somebody -else’s territory. We
are only saying, what is legitimately
our territory we cannot afford to part
with, especially because of our finan-
cial difficulties.

With regard to Gudalur, some
people say, though it was perhaps not
mentioned here, that it is analogous
to Devikulam. “As a matter of fact,
if you go to Devikulam,” they say,
“never mind whether they are migrant
people or not, the majority of the
people speak Tamil. In Gudalur simi-
larly people speak Malayalam.” Really
however it isnotanalogous.In Guda-
lur, there is no contention that it is a
migrant population. On the other
hand we are referring to the perma-
nent population of Gudalur. These are
unquestionable facts. Whatever infer-
ences we may draw, let us not gainsay
tacts. When my hon. friend Shri N. M.
Lingam gets a chance, he may put
forward seme arguments. But, that
the people’s language is mainly Mala-
Yalam and even the voters’ list used
to be prepared in Malayalam, 1
suppose, these facts which are elo-
quent and symbolic would no* be
gainsaid by my hon. friend Shri N. M.
Lingam. Though he may adduce some
other arguments, the facts themselves,
T think, he dares not question.

Shri N. M. Lingam: There are more

compelling facts which have got to be
considered.
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Shri Mathew: His own desire may
be a compelling factor for my hon.
friend Shri N. M. Lingam! Coming to
objective considerations, he would not
be able Lo gainsay the facts that we
have urged. I also wish to point out
that the Commission has not gone in:o
this question. Somehow it seems to
have escaped their attention. If they
had gone into this question and sug-
gested certain conclusions, I would
have been at a disadvantage to oppose
those conclusions. As a matter of fact,
they have not gone into this question
at all. With regard to the {facts, I
have abducted, I hope they will not
be questioned. I think it is necessary
for the Government to ascertain the
facts if they are questioned. A fresh

_census need not be taken; these are

facts which can easily be ascertain-
ed otherwise,

1 do not want 'to go into the other
points referred to by Shri Damodara
Menon. With regard to Kasaragod, it
should not be split up. The existence’
of a river need not be stressed too
much. Rivers are not necessarity
dividing factors. The whole of the
taluk must be taken as it is. The
recommendation of the S.R.C. is
sound.

On the whole, we do welcome the
proposed Kerala State. These Illttle
things—not little, but comparatively
little when we view them against the
whole background of India—must be
rectified. With these observations, I
would join my friends from my State
in heartily welcoming the proposed
new State.

Shri N. Sreekantan Nair (Quilon
cum Mavelikkara): Thjs House has
been for the last 7 days hearing an
echo of the storm that is raging out-
side about the report of the States
Reorganisation - Commission. Today,
we have also heard it being termed a
drama, the drama of India, drama of
the life of India, in which our Prime
Minister also played his part. Today,
the part he played, it seemed to me,
was the role of Sir Roger De Coverly,
when he said, “much can be said on
both sides.” But he could not accept
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language as the major consideration on
which States should be reorganised.
Unfortunately this is a heritage that
we have received from the British. I
find that the States Reorganisation
Commission also have laid down this
qualification. If you look at the map of
Europe, you will find that the small
State of Yugoslavia has got three
languages adopted as the national lan-
guages. The same thing is true of
Switzerland also. As has been brought
to your notice by my hon. friend Shri
Meghnad Saha, (Interruption)’ My
hon. friend here asks me what the
position is in the Soviet Union. I
would like to draw his attention to
the small pamphlet entitled “How
the Soviet Union is governed” by
V. Karpinsky. If he goes through this
booklet, he will understand that in the
Soviet Union every nationality gets its
representation, irrespective of whether
it is big or small. In the Soviet
Union, there are union republics,
autonomous regions and also national
areas. It comes down to very small
units, that is, States within States,
with limited powers, and every
nationality gets its representation.

Unfortunately the members of our
States Reorganisation Commission
were not trained to view the problem
in that light, and they could not view
the question of linguistic redistri-
bution of States in its proper pers-
pective because they felt that if that
was agreed to, then the unity of India
would be shattered.

I would like to tell this House that
the unity of India is only a very recent
incident. I say it is an incident, be-
cause it was really of our own making.
It is true that India had a certain

. sense of unity, and a certain type of
unity, but that unity was not a politi-
cal unity. As we know from the his-
tory of India, the Indian citizens have
derived their origin from at least three
different races, the Aryans, the Dravi-
dians and the Mongols. Their" lan-
guages were entirely different from
each other. So, it is clear that the
origins of the languages are also quite
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distinct. In the face of this, if you
say that all of us should be governed
by Hindi-speaking people and that
Hindi should be driven down our
throats, then that is what creates
fissiparous tendencies, and parochial
sentiments. I say that that is at the
root of the demand for linguistic
States. And that has strengthened the
demand for Separation, and we are
going to face this music for some time
to come. '

Shri Gidwani (Thana): What is the
position in Russia?

Shri N. Sreekantan Nair: In Russia_
all the national languages are repre-
sented, and they have got their auto-
nomous regions or autonomous repub-
lics.

Shri Gidwani: Yet, Russian is a
commoen language for all the States.
I know this, for I have been there for
about twenty-five days.

Shri N. Sreekantan Nair: I have also
been there along with the hon. Mem-
ber.

Shrimati Sucheta Kripalani (New
Delhi): I have also been there.
Russian is a common language.

Shri N. Sreekantan Nair: I feel that
the approach adopted by the Soviet
Union with regard to the question of
nationalities and languages could
have solved easily our most intractable
problems relating to Bombay and the
Punjab State. Instead of creating a
bilingual State, so far the Bombay
State is concerned, if we had had
several autonomous reflons and
national areas, then we would have
been able to solve the problem, and
we could have had only one State.

But now if you say that these two
language areas must be balanced, with
the city of Bombay incorporated in
between, that is not a good thing. It
is not liked by anybody. So far as the
city of Bombay is concerned, I would
say that the claim of the Maharash-
trians to the city of Bombay has to be
conceded geographically, historically
and also culturally. As long as they
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form the largest single unit, their
claim has got to be conceded. To say
that if the city of Bombay is conceded
to the Maharashtrians, all the mer-
chants who are there, whether
Gujaratis or marwaris, would simply
run away from there because it is
controlled by another language group,
is all wrong. 1 am strongly of the
opinion that the Bombay city must
go to the Maharashtra State.

I feel also there is no reason why
the Punjabi suba could not be granted.

Shri N. R. Muniswamy (Wandi-
wash): The hon. Member has left
Travancore-Cochin and come to Pun-
jab now.

Shri N. Sreekantan Nair: Today, the
discussion is general also.

Shri  Punnoose: He has migrated
now. '

Shri N. Sreekantan Nair: When 1
was in Amritsar, I was put up with
a Congress corporator of that State.
He was a protagonist of the Maha
Punjab movement. But at home I
heard him speak in Punjabi. I asked
him, what the significance of that was.
He said, “We speak in Punjabi at home,
and we say we want a Hindi State, be-
cause these Sikhs have to be kept vut.”
I say that this sort of an approach is
wrong. He speaks in Punjabi at home
to his wife and children, and he wants
a Hindi-speaking State. This is cer-
tainly wrong.

Shri A. M. Thomas (Ernakulam):
You have got a diary of all these
things?

Shri N. Sreekantan Nair: I say I
have seen i#t myself at Amritsar. If
my hon. friend Shri A. M. Thomas
cannot believe it, he need not believe
it.

As a matter of fact, a redistribution
on the basis of the principles which
have been adopted in the Soviet Union
would have saved us from these com-
plicated issues of not only Punjab and
Bombay but also of Kerala.
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As has been pointed out already,
Kerala is a very small State. The
southern taluks have from time im-
memorial been within the concept of
Kerala. I say that from time imme-
morial the State of Kerala was con-
ceived as extending from Gokarnam up
to Cape Commorin or Kanyakumari as
we call it, and having the Western
Ghats as its boundary. In spite of this,
the people of the four southernmost
taluks, or at least a majority of them,
say that they want separation. That
is the point that has been conceded
in the Report. Linguistically, there is
a minority there, and they have a
right to speak their language. I do
not think that that right can be denied
to them. Sentimentally, 1 shall be very
happy if the majority of them would
like to remain with the Kerala State.
But if they do not wish.to remain with
the Kerala State; then I cannot stop
them; it is not right for us to stop
them either, for we are in a demo-
cracy. So, if they want to separate,
we have to bid them good-bye in a
sincere feeling of freindship. There
should be no acrimonious feelings or
feelings of hostility and unfriendli-
ness. :

I am sorry to say that vhe represen-
tations that were made by Shri
Nesamony were not very friendly. I
would like to point that historically,
this demand for separation is against
them. It was sponsored by Sir C. P.
Ramaswami Iyer, with a view to
defeating the move for responsible
government. Anyhow, whatever might
be the origin, we are prepared to
allow them to go if they want to
go. But I would earnestly solicit
them not to go away from us, if that is
possible.

Now, I come to Aryankavupakuthy
in the Shencotta taluk, which is in the
Travancore-Cochin State as it is to-
day. At least till we come to Nanjil
Nad, we have to accept the Western
Ghats as the boundary and Aryan-
kavu must go to the Kerala State.
When I say this, I know there is the
question of Peermede and Devicolam
also.
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What the Commission have stated
at pages 82 and 83 of their Report re-
quires special consideration. In this
connection, I would like to draw your
attention to what the Chief Minister
of that State has said about this matter
in the State Legislaive Assembly.
That is an area which has been a pre-
dominantly Tamil area according to
some Tamil claimants. But the popu-.
lation there consists of two sections.
One section consists of the tillers of
the soil, the people who have gone
and settled there. The majority of that
section consists of Malayalees. They
live there amicably and happily with
their friends, the Tamil settlers, and
they have been fighting there their
common enemies, the wild elephants
and malaria. So, they have got com-
plete unanimity of outlook and com-
plete agreement on many matters. So
far as the Tamil workers are concern-
ed, the system of vazhikasu is still pre-
vailing there, and it is paid to the
workers who come from the Tamil
districts of Madras State. I would like
to point out that if these workers

-have any special interest in that area, -

that interest will not be prejudiced at
all, because Kerala is going to be the
first Ieft State in India, and they are

going to live with us and struggle with.

us for the establishment-:of a new
order of society where they will be the
rulers

Shri Nand Lal Sharma (Sikar): Left
State?

Shri N. Sreekantan Nair: Yes, Left-
governed State.

Shrimati Sucheta Kripalani: He
means Leftist State.
3 P.M.

Shri N. Sreekantan Nair: I strongly
refute the contention of Shri Nesa-
mony that they are being discriminat-
ed against. As a matter of fact, what
has happened is that these. labourers,
the Tamil labourers, have been always
preferred by the employers. In spite
of the fact that great unemployment
exists in Travancore-Cochin, Malayali
labourers were not allowed to go
there because they thought that the
Tamil labourers would be backward
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and better from their point of view.
On the other hand, when they start-
ed to fight for their own terms in a
collective bargaining spirit, some of
the employers attempted to bring in
outside labourers. It is a -fact. They
have attempted to bring in

Muslim labourers from  Malabar
who carry what is known as
‘Malampuram  kathi'—a sort of
knife—with them. They did this to
break the organisation of workers.
The Travancore-Cochin Government is
their own Government; the T.T.N.C.
M.L.As are supportingit. Asone ot
the employers who brought down these
labourers from Malabar has been
elected to the presidency of the villagé
panchayat on the TTNC ticket. This
shows that it is not language that is
important for these employers. It
shows that blood relations are not as
important to them as money. Blood
may be thicker than water; but money
is thicker to them-than both. It is
the class interest of Shri Nesamony
and his followers that has been instru-
mental in bringing in rowdy elements
from Malabar. It is a most tragic and
surprising fact that 300 of my collea-
gues have been arrested and put into
jail and proceeded against because we
tried to prevent the wrongful intru-
sion of this labour from Malabar. Shri
Nesamony is supporting the Govern-
ment in proceeding against us and put-
ting us in jail. And yet he comes here
and says, ‘We are being prejudicially
treated by the Travancore-Cochin
State’. It is a very wrong statement.
As has been pointed out, the best road
in the State is the Trivandrum-
Nagercoil road; the best irrigation
works are there. If it is a credit, we
started total Prohibition there. It is
~also a fact that compulsory education
has been started only in those areas.
As a matter of fact, we have given
them all we could. Unfortunately, the
seeds of dissension sown by Shri C. P.
Ramaswamy Iyer against the move-

ment for responsible government in
the State have developed to such pro-
portions that now they are wanting to
go away from us. When I say that it
may be conceded. it should not be

understood to mean that the vast
majority of the people are Tamil-
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speaking. They prefer Tamil; that is
all. I will give you a wonderful
example. The dictator of the TTNC’s
last agitation, Shri Kunjan Nadar,
MLA, speaks only Malayalam. He
does not know a word of Tamil. The
speeches he has made in the Travan-
core-Cochin Assembly are all in Mala-
yalam. He is the dictator of the move-
ment for separation. I would only
refer to page 531 of the Travancore-
Cochin Legislative Assembly proceed-
ings of 1952. I will quote only one
line. He says:

“Sir, a Nataraja Pillayude motione
anukulikkunnu” which means, “I
support the motion moved by Shri
Nataraja Pillay”. He spoke in Mala-
yalam. In the whole of his speech,
there is not even one word of Tamil.

Therefore, the demand for separa-
tion is there. If they insist on it, they
may go. But it will not be because
they do not understand Malayalam, not
because they all speak Tamil, but be-
cause they have their preference for
Tamil.

But I want to make one point clear.
The State of Kerala cannot exist with-
out Devikulam and Peeramede. It will
be' a death sentence on the Kerala
State if it is deprived of these two
taluks. On this issue, we challenge
any power. We will challenge any-
body, whether it be the Central Gov-
ernment or the Madras Government,
because this is a matter in which our
very existence is involved. Our senior
political leader, Shri C. Kesavan, ex-
Minister and Congress leader, came
here the other day and stated that all
of us are prepared to shed the last drop
of our blood to retain these two taluks
with us. If the State of Kerala has to
live, these two taluks have to be with
us.

Shri R. N. Reddy (Nalgonda): I
welcome the declaration of the Leader
of the House. He has made an un-
equivocal declaration that the logic of
the disintegration of Hyderabad should
be the formation of Visal Andhra, the
merging of Telangana with the Andhra
area to form Visal Andhra. Still
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there are certain arguments put forth
by the protagonists of a separate
Telangana State. I feel that they
should not go unanswered.

I would not like to waste time on
introduction and general things, but I
would go straight to two or three
arguments that have been put forward
by our friends. One is the question
of domination over the backward areas
of Telangana by the so-called for-
ward areas of Andhra. This argu-
ment and this propaganda is
being taken to its highest limit.
It is being propogated as though
some Emperor from Andhra
is going to invade Telangana. It is not
merger of the two people that is being
talked of in the propaganda. The
whole problem is being posed and
efforts are being made to make
people misunderstand that it is
some Andhra Emperor .who is go-
ing to invade Telangana. to ex-
ploit them, dominate them and so
on and so forth. What are the facts?
Yes, Telangana is certainly backward
in certain respects. But so are the
Andhra areas too. Andhra State as a
whole is not a forward State, nor a
developed State. There are certain

areas which are definitely developed,

but there are certain other areas
which, I should say, are not only
backward but more backward than
Telangana. For example, the Vizag
district can be put forth as a backward
district, and also the famine-ridden
district of Rayalaseema. What would
be the picture after Visal Andhra is
formed? Out of about 20 districts of
which Visal Andhra would be com-
posed, only portions of five districts—
the coastal districts,—would be deve-
loped. The entire other area would
be non-developed areas or backward
areas. I cannot understand this
argument that the people from
those five districts are going to
dominate the entire backward areas
of both Andhra and Telangana. !
cannot understand it at all.

Now, it is posed as though some-
thing very evil is going to happen to
Telangana. That is one argumentand

propaganda to that effect is being
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carried on. Let us look at the way in
which the propaganda is carried on.
Goondaism is indulged in, meetings
are disrupted, people are beaten—all
these things are going on. Our friends
might talk very innocently here. But
this is what is happening in Telangana
today. When I come to the people's
opinion, I will deal with this matter
in a greater detail.

Another argument that is being put
forward is the question of viability,
that Telangana is going to be a
viable and prosperous State. I am
not in a position to understand
this argument also. The same
leaders—it is not of Shri Heda or Shri
Ahmad Mohiuddin that I talk of be-
cause after all Shri Heda and Shri
_Mohiuddin have not much connection
with the Telangana movement or its
people—but those leaders who have
been leading the movement there for
a long time—I have also had the
occasion to work along with them—
the same leaders who were pleading
about the poverty of the Telangana
people, who were pleading against the
excess of taxation of the Telangana

people, it is those leaders that
now come and say that Telan-
gana people are more prosper-

ous and if Vishalandhra is formed
Telangana people are going to be ex-
ploited. What are the facts? (Inter-
vuption) A wonderful argument is
given to prove the prosperity of the
Telangana State and that argument is
that the per capita income of Govern-
ment is Rs. 17 there, while the per
capita income of Government in An-
dhra is only Rs. 9 and odd. This is a
very fine word that has been coined,
«this per capita income of Government.
To put it in plain words, it is per
capita taxation. The fact is that it is
the centuries of feudal rule in Telan-
gana that has taxed these people very
heavily and today, as Shri Anantha-
sayanam Ayyangar has put it, the
finances appear to be much. But, it is
the diseased body. It is the feudal
rule of the Nizam that has put this
per capita taxation at Rs. 17 That is
why it appears to be much bloated.
What are the facts? Our friends do
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not say anything a.bout the per capita
income.

The per capita income of Andhra as
compared to Telangana is very high.
According to the flgures that were
given in the Legislative Assembly in
Hyderabad, the per-capita income in
Andhra is about Rs. 525 while the per
capita income in Telangana is about
Rs. 250. It is more than double in
Andhra.

Shri Heda (Nizamabad): It is Rs. 250
and Rs. 239.

1
Shri R. N. Reddy: I am referring to
the figures of Shri Ramakrishna Rao’s
speech.

Shri Heda: He referred to the total
national income.

Shri R. N. Reddy: I tell you accord-
ing to facts. Shri Heda does not know
facts  about Telangana. An acre of
wet land in Telangana costs about
Rs. 250 to Rs. 1,000 and an acre of wet
land in Guntur and Kistna districts
costs from Rs. 5,000 to Rs. 10,000—if
more figures are required by Shri
Heda, I will supply him. An acre of
dry land in Telangana cests from
about Rs. 50 to Rs. 100 while an acre
of dry land in Andhra costs between
Rs. 1,000 and Rs. 1,500. These are the
figures and Andhra is more prosperous
than Telangana. Now, it is said that
Telangana is going to be a prosperous
State and a viable State. But, viability
is a thing that should not be stretched
too far. After all, what is viability?
If I have a mere hundred rupees of
income I can adjust myself in that.
Even a beggar can be viable. It is
a question of the futurer&evelopment
of Telangana as a separate State. It

.may be that some of the Ministers who
are now in the Hyderabad State may
loose by this merger. But, I am
sure and the Telangana people alse
know it that by the merger of Telan-
gana with Andhra, it is the Telangana
people that are going to gain and not
the Andhra people who, it i8 said, are
going to exploit us.

I also feel that some of the figures
given by our friends are cooked up
figures. There are the reports of
Government. For example, the memo-
randum that has been submitted to
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the SRC by the protagonists of Telan-
gana contains certain figures which
are really very objectionable. They
take the income of 1951-52 and the
expenditure of 1953-34, (Shri Heda:
question) to prove that there is asur-
plus, because the income of 1951-52
was the highest and the expenditure of
1953-54 was the lowest. It is with
these manipulations with these cook-
ing up that they want to show that
Telangana is a viable State.

Another thing is that these gentle-
men have not taken into considera-
tion the city of Hyderabad. The city
of Hyderabad is a very big city and it
is one of the most beautifully cons-
tructed cities of India. It has colleges,
huge medical institutions and when
Telangana is separated all these insti-
tutions go to the part of Telangana. All
these huge medical institutions which
exist in Hyderabad are not going to
be divided. These institutions are go-
ing to exist in Hyderabad and it is
Telangana that has to finance them.
Out of 12 or 13 colleges that
exist in the whole of Hyderabad
State today, only 2 colleges go to
Maharashtra and Karnataka and the
other 10 or 11 colleges are going to
remain in Hyderabad city or Telanga-
na. Obviously, for a separate Telan-
gana State it is going to be a white
elephant which the State will not be
able to maintain. Hyderabad is not an
ordinary city. It is one of the most
beautiful and one of the most expen-
sive cities. It is the Nizam’s Govern-
ment that has done it so. But, these
huge institutions have to be maintain-
ed. For instance, there are so many
Government hospitals; the Osmania
Hospital is a very huge institution.
What is going to be done with this
institution; are you going to close it
down? There are two T.B. sanitoria;
there is a Cancer hospital; all these
things are there.

Shri Heda: The expenditure is
accounted.

Shr{ R. N. Reddy: Let me =ay that
you have not divided these things pro-
perly. You add the figures that come
from the Centre and say that the in-
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come of Hyderabad or Telangana 18
Rs. 19 crores. Mr. Chenna Reddy, the
protagonist of Telangana State says
that it is Rs. 17 crores and Shri Heda
says it is Rs. 19 crores. If the pro-
blem is not immediately settled, it
will be further increased to Rs. 30
crores or so. These are the methods.

Then there is the question of
Kurnool. Money is being poured
into Kurnool for the construction
of the capital. How many crores

are to be wasted within the
next 5 or 6 years? Probably
Rs. 10 crores are to be spent.

For all this money we can have a
project in tite State.. Why waste that
money? Why waste crores of rupees on
Kurnool when we have a ready-made
capital at Hyderabad? Kurnool was
only a town of 40,000 people and that
has been made into the capital of
Andhra State. Already some 2 or 3
crores of rupees have been spent on
that and if this question is to be post-
poned for ‘another 5 or 6 years......

Mr. Chairman: The hon. Member's
time is up.

Shri R. N. Reddy: Only *wn minu-
tes more, Sir.

Another point that I would like to
take up is the third point, that is the
Question about people’s opinion. It
is claimed that 95 per cent. of the
people are for a separate Telangana
State. What are the hard facts? Shri
Heda has referred to a challenge that
I had thrown to Shri Chenna Reddy.
It is not that I have thrown that
challenge to him but it is Shri Chenna
Reddy that had thrown the challenge
after he returned from Rome. He
said: 1 am ready to resign my.
ministerial post and contest ‘any seat
in Telangana on this issue. Shri
Chenna Reddy must come forward and
act up to the challenge. I am ready
to resign my Parliamentary seat and
I ask Shri Chenna Reddy to keep to
his word. What has happened?

An Hop. Member: But the minister-
ship may be more precious to him.
Shri R. N. Reddy: Shri Heda says
that ministership may be more pre-
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cious to him. If ministership is more
precious to him he is not going to get
his Telangana.

Mr. Chairman: Shri Chenna Reddy
is not here and it is useless to throw
a challenge in his absence.

Shri R. N. Reddy: That challenge has
been thrown and Shri Heda has also
referred to it.

What are the facts? Out of 155 peo-
ple, 105 were for Vishalandhra, about
25 or so for Telangana and about 10 to
15 were Neutrals. That is the publie
opinion. If there is any other method
of ascertaining public opinion which
Shri Heda wants, we are ready to take
up the challenge. Any of our com-
munist party Member is prepared to
resign his seat and contest against any
other person who wants to come for-
ward and contest on this issue.

Shri Heda: I suggested so.

Shri R. N. Reddy: I am not talking on
the basis of the strength of my party
alone. I am talking for a cause and
on :he basis of the United Front Party
that would be forged for this cause.
If the problem is solved in this way,
there will not be much of trouble. I
am sure the Leader of the House has
already spoken in favour of it, with-
out any mental reservation this time.
I hope our friends will not create trou-
ble any more for separate Telangana
and fall in line with the leader of the
house.

Shri Pnnnoose: Let them follow
their leader; then there is no difficulty.

simet wfom q@e (6T — afer)
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W & NG gw aq w1 e Ay §
fw fog ag & a1t Y wfas & wfas
gw & O fow aw ¥ aEA wwE)
qE ¥ a9 q | @ & fad g /v agt
AT IR &1 o w1 wrw &
T 8 & @ T 8, uTy s
WRTaT 8 a3 W & | 3§ w=gar
I T & § f7d g W Ao ooy
qwTa § fis foraelt Y ¥og afadwr 8,
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Shrimati Sucheta Kripalani (New
Delhi): The Report of the States Re-
organisation Commission is such a
controversial matter that I had
thought I would keep quiet. But I
find that every State that is being
affected by the recommendations of
this Commission is strongly voicing
its opinion about the recommend-
ations. I represent Delhi and as a re-
presentative of Delhi, if I keep quiet,
1 would be failing in my duty to the
State of Delhi.

Acharya Kriralani (Bhagalpur cum
Purnea): Do we represent here parti-
cular States or the whole of India?

Shrimati Sucheta Kripalani: We
nave a “ual capacity. We represent
both. The members of the Com-
mission were able and impartial men
who worked very hard to produce a
fair report. If the recomendations had
been accepted intoto and no chmge:
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had been made, I'too would have kept
quiet. I would have asked the citizens
of Delhi 1o accept it in the larger in-
terest of the country but I find that
even the Congress has annuounced
that the broad principles of the Report
would be accepted but as far as details
are concerned, they can be changed and
reconsidered. Under the circumstances
I do not see any reason why the fate
of Delhi should not be reconsidered.

One of the objects of the States Re-
organisation Commission was to ex-
amine objectively and dispassionaiely
the question of reorganisation of States
in the Indian Union so that the welfare
of the people of each consiituent unit
as well as that of the nation as a
whole may be promoted. I suppose it
means that we have to look to the
security of India, the unity and solida-
rity of India as a whole as well as to
pro‘ect the right of self-determination
of each unit. Examining from this
point of view we will have to see whe-
ther the interest of Delhi has been
safeguarded and whether the welfare
of the people of Delhi will be protected
by the recommendations of the SRC.
{I, feel that by its recommendation
Delhi’s future is going 1o be very badly
affected. Delhi is going to lose its
democratic set vp. We sre going to lose
the status of a State. Our people wiil
be dis-enfranchised. In the place of the
legislature, we are going to be given
a Corporation and that too with very
limited powers. Therefore, I feel ‘that
Delhi is not being dealt with fairly._

While recommending the abolition
of Part C States, the Commission has
said that they would be merged with
the neighbouring States. These C
States, which are going to be merged
with the neighbouring States will fare
better than Delhi in a way because the
citizens of these former C States will
have a right to exercise their franchise
in the local legislatures; they will have
right to elect members and thus ex-
press themselves and draw attention
to their problems in the local
legislatures. What is going to
happen to Delhi which was
also a Part C State with very limited
powers? Delhi suffered for the privi-
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lege of having the capital of India
located here to. We are now going to
be relegater to the status of a Terri-
tovy; it is not even a State. I would
refer you to page 204 of this Report.
‘Interruptions). 1 feel very disturb-
=d by the noise here.

On page 204, the list of the re-or-
ganised States is given. Delhi does not
feature in the first list; it features
along with Territories—Delhi, Manipur,
and Andaman and Nicobar islands.

I would like to draw your atiention
to certain facts. Andaman Nicobar
islands—there the population is about
30,000. Manipur has a population of
a little less than six lakhs. Delhi's
population is 17.50 lakhs.

An Hon. Member: Now it is twenty
lakhs. .
Shrimati Sucheta Kripalani: Here
it is given as 1750 lakhs. But it is
growing every day and it is about

twenty lakhs now. You know Anda-

man started- as a penal settlement. I
am pained to see that Delhi after so
many years should thave the pri-
vilege of being treated in the
same manner as the Andaman and
Nicobar Island! Even in the
small State of Manipur which
is stituated at the extreme end of
our country the people have been
agitating for democratic Government.
Satyagraha was going on for months
together, and I myself had an ccca-
sion to speak from the floor of this
House demanding that democratic set-
up should be established in Manipur
and that the people of Manipur should
have the right of self-determination.
At that time I never thought, I never
imagined that only a few months after
I will have to come before you and
plead for Delhi. I thought Delhi
had a much higher status and I never
could imagine that Delhi wag going
to the relegated to this kind of
position by the recommendation of
the SR.C.

Then, with regard to the question of
the administration of Delhi they say
that- Delhi will be administered as
under sections 94 ‘and 95 of the Gov-
ernment of India Act of 1935. I
would like to draw your atten-
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tion to section 96 of the Gov-
ernment of India Act, 1935.
Under this seciion the President was
given certain regulation making powers.
Regulation making powers for which
State? For the Andamans, islands, for
a little place which staried its life
as a penal settlement. In respect of
that State only such powers were given
to the President under the Government
of India Act 1935.  The same powers
are now being given to ihe President
in respect of Delhi. Delhi is thus be-
ing relegated to the position of the
penal settlement. I say it is an insult
to the ciiizens of Delhi. Delhi has old
political traditions, Delhi has a very
proud place in the history of India and
today they have thought it fit to re-
legate Delhi to this inferior status.

Then, one of the arguments that the
members of the Commission have put
forward for abolishing Part C Sta‘es
is that—I am now quoting the Report;
on page 75 it says:

“Political institutions and poli-
tical consciousness have been of
recent origin in most of the
States.”

Hence it is lacking in leadership and
ability to shoulder the responsibility
af self government. Therefore, {hey
say that ‘C’' States should be abolished.
Now, I ask you in all fairness: does it
apply to Delhi? Has political con-
sciousness and political institution come
to Delhi recently? Delhi has been the
capital from ancient times. It has an
enduring political iradition. Then, in
recent years during the freedom strug-
gle, what part has Delhi played? It
has played a very glorious and brave
part in the freedom struggle. Even
today if you go and visit the cells
of Red Fort you will find eloquent
testimony of the sacrifice of our
young men. I remember, the reports
we recovered in 1942 of the tortures
inflicted on our young men in the
cells of the Red Fort.

Then, as for leadership I am sur-
prised that now some people are think-
ing it fit to say that Delhi is lacking
in leadership. Delhi provided leader-
ship to the whole of India. Is it neces-
sary to repeat the names of the
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leaders of Delhi. Hakim Ajmal
Khan, Dr. Ansari. Shri Asaf Ali,
Shri Mohammed Ali. Shri :‘Shaukat
Ali, Deshbandhu Gupta were all
leaders produced by Delhi. Then
among women leaders we had
Satyawati, Aruna Asaf Ali and
many others. Today we are told that
Delhi is lacking in talent and leader-
ship. It is indeed very surprising.
The ruling party in Delhi today may
he lacking in leadership and talent
but if the ruling party in Delhi today
is lacking in leadership and talent
that is not our fault. I know that
Delhi Administration has not
made a very good . record.
Its record has been very disappointing.
Delhi administration had been rent
with factions and fights but that too
is not the unique of the Delhi adminis-
tration. The same things are seen in

other Congress administrations but it

was not thought fit to deprive them of
a democratic set-up and bring them
under the administration of the
Centre. In all fairness I would also
say that the Delhi Congress leaders
who were responsible for the
administration of Delhi suffered from
certain handicaps, As Delhi was
given very limited powers it suffered
from the handicaps ‘of having too
many conflicting authorities.

Thent again, supposing that the
Congress High Command today think
that in Delhi Congress leadership is
lacking; whose fault is it? It is not
our fault and for their faults, for
their fights, for their inefficiencies the
whole of Delhi is being penalised; the
Delhi people are being disfranchised
I would say that the Delhi Congress is
lacking in leadership today the All
India Congress leaders should be care-
ful in selecting people next time. I
would like to advise the Al
India Congress leaders that next
time for the elections when
they are selecting candidates they
should not select candidater for
caste and other considerations. Do
not select a Jat because he would col-
lect all the Jat votes. Do not select
& Banla because he would get all the
Benia vptes. Select such people who
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have got administrative ability and
who can in future deliver the goods.
If that is done, sufficient talent and
sufficient leadership will be found in
Delhi.

Delhi, had to struggle very hard to
get a democratic form of Govern-
ment. I remember those days in 1951
when the Government of India Part
C States Bill was being dis-
cussed here Deshbandhu Gupta
fought very hard. If you refer
to the report you will 'see that for
hours together he spoke eloquently
pleading that Delhi should get a demo-
cratic form of Government. He spoke
of its history and tradition. I had an
intention of quoting from his speech
but I know that very little time has
been given to me and so I would not
do so. He said in his speech that in
1928 the struggle started and subse-
quently a Committee was appointed.
Then again in 1930-1932 at the
Round Table Conference the claim
was set forth. He says, that even
the father of the Nation blessed the
idea that Delhi should become an
autonomous State. Lastly, in 1947
when the Pattabhi Committee was
appointed, the Pattabhi Committee
gave a unagimous report that Delhi
should get a democratice set-up. This
is what they say—I would just like
to quote a few words:

“We are fully alive to the cir-
cumstances which led to the for-
mation of Delhi Province in 191°.
We also recognise the special im-
portance of Delhi as the capital
of the Federation. We are of the
opinion that the people of the pro-
vince which contains the metro-
polis of India should not be dep-
rived of the right of self-determina-
tion enjoyed by the rest of their
countrymen living in the smallest
of villages.”

The right that you have given to the
smallest of villages you are denying
to Delhi. I, therefore, stand to pro-
test against it.

Then, repeatedly the Congress by
their manifestos and resolutions have
asserted this adherence to the prin-
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cipie of self-determination. I will
just quote a few words from a resolu-
tion of 1938. Here they say:

“The Congress is not opposed to
the idea of Federation; but a real
federation must even apart from
the question of responsibility, con-
sist of free units enjoying more
or less the same measure of free-
dom and civil liberty and re-
presented by the democratic pro-
cess of election.”

Are you not denying that to Celhi
today? What has happened? Why is
it that the gear is being reversed and
Delhi is being relegated to the consti-
tutional status of a penal settlement?
The reason is being given is that as
Delhi is capital of the India Federation
the Central Government should have
certain control over it. I can under-
stand certain safeguards being im-
posed so that the Central Govern-
ment may have a little more
on the administration of Delhi.
But, why deny the constitutional
set-up? Why take away the legis-
lature? Why take away the Self
Government? In defence of this stand,
the examples of Washington and Can-
berra have been quoted. Washington
gnd Canberra are quite different from
Delhi. They came into existence as
Government capitals, as governmental
colonies. Delhi did not come into exis-
tence because we made it the capital
of the Indian federation. It has an
old history, it has an old tradition, it
hag its own place in the industry and
trade of this country. It is one of the
distributing trade centres of India. It
has a life of its own.

Then take the question of population.
We have about 20 lakhs of people in
Delhi. Out of them how many are in-
timately and closely connected with
the Government? I know it better
than most of you because I happen to
represent New Delhi. I know that in
my constituency there are 43,000 Gov-
ernment employees; at the most you
can say that there are 50,000 govern-
ment servants, Let us take the diplo-
matic corps and other people and say
that altogether there are 55,000 people
who are intimately concerned with the
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Government. The™rest are ~rdinary
normal citizens carrying on their-
ordinary normal avocations. You are
denying these people of their right to
have a hand in the administration, to
have the right of self-government. For
what reason?

Then, in the recent years because
of the partition very many people from
West Pakistan have come to Delhi.
Who are the people who have come to
Delhi? What is the type of people
who have come to Delhi? The highest
legal leaders have come to Delhi, the
topmost-medical people have come to
Delhi, top ranking educationalists have
come to Delhi. The cream of West
Pakistan is here today, It is to these
people, to these intellectuals and
other people that you want to deny
the right of having a hand in the
administration? I say with all the
emphasis I can command that the-

administrative and legislative prob-
lems of Delhi regarding trade,
industry, labour, rehabilitation and

taxation cannot be solved by a Cor-
poration. A Corporation can only
deal with civic matters.

Then, you know more than I, how'
much time this Parliament can devote:
to Delhi affairs. You know for the
last three days I have been trying to
speak but it was thought that ag I am
representing - Delhi which is a small
area about which there is nothing
much to speak I must not be given
time. Shall we get the time to pass the
enactments that Delhi needs? Probably
you do not know that in Delhi near-
ly 143 Acts of other States have been
promulgated. They are the Acts of
Punjab and Uttar Pradesh which are
promulgated here. Why? Because
Delhi did not have a legislature,
Many of these laws passed for
which have:
been promulgated for the Delhi State
need to be amended, to suit the require-
ments of Delhi. But will the Parllia-
ment have time for all that work. If
there is a local legislature, then that
legislature will be able to cope with
the legislative needs of the State
Otherwise, these acts cannot be pass-
ed. You are a Member of the Busi~
ness Advisory Committee. You know
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‘what difficulties we have 'in the Busi-
ness Advisory Committee. How much
time you will be able to give for the
purpose of Delhi affairs, I would like
to know. There would be other local
and administrative matters and ques-
tions which would need to be raised
on the floor of this House but will
‘Parliament have the time? Though
the Delhi Government may not have
functioned so well, the Delhi legisla~
ture has done good work to expose 80
many things, for example, the scandal
of ‘he Grain Syndicate, the scandal
about the police officers, spending
about Rs. 18,000 extra petrol the DTS
contracts scandal etc. They have been
exposed, and by the exposure of these
scandals, the administration has had
a chance to improve. Do you think
we shall have the time, this Parlia-
ment shall have the time to discuss
such questions of Delhi and for rais-
ing such ma‘ters: about Delhi?

Mr. Chairman: Please finish soon.

Shrimati Sucheta Kripalani: I plead
for two minutes more. I am trying to
go as fast as I can. Then, it is said
that C States must be abolished be-
cause they are dependent on the Cen-
‘tre, for finance, that they are not
viable, etc. I have here a pamphlet
issued by no less an authority than the
Delhi Congress Committee. It says
that on the democratic set up
in Delhi with a legislature, Minis-
try and other things, the total ex-
penditure is Rs. 7 lakhs. It works
out to four annas per head per
annum. By spending that = much
amount, we have a legislature in
Delhi, we have a democratic set-up.
On another page of the same pamph-
let, they say that for the last three

' years, the Centre has given to Delhi,
for administrative purposes, a sum of
Rs. 26 lakhs. As there is no time, I
do not want to quote what Shri Desh-
tbandhu Gupta said in August, 1951,
most eloquently. He showed in his
speech that extra expenditure on to
the police administration which was
Rs. 12 lakhs in 1937-38 and which in-
<reased to Rs. 126 lakhs in 1951 was
due to the capital city. Certain extra
security arrangements had to be made
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in the capital. The normal requirements
of Delhi State could not exceed Rs. 25
lakhs. Then, if Delhi gets its proper
share from income-tax, excise, etc. I
am sure it can be a viable unit and
that Delhi can manage its own ex-
penses quite well. For all these
reasons, I do not see that there is pro-
per ground for abolishing the demo-
cratic set-up of Delhi.

We are told that an .advisory com-
mittee will do the work of the legis-
lature. I have been a member of all
sorts of advisory committees, and I can
frankly say that I hate to function on
such committees. An advisory com-
mittee is no substilute for a demo-
cratic Government and therefore, I
strongly plead that Delhi should have
a democratic Government. We want
the demand of the Delhi citizens to
be met. The demands of the Delhi
citizens are that the boundary of the
Delhi State should be increased with-
in a radius of 20 to 25 miles. Places
like Faridabad, Gurgaon, eic. should
be incorporated in Delhi. Let me not
be misunderstood. I am expressing
the views of the people of these areas
who have passed such a resolution”
and have expressed their desire to
come within Delhi. ¢

Mr. Chairman: Then you are dep-
riving those new areas of the rights
of franchise. .

Shrimatl Sucheta Kripalani: No.
They have expressed a desire to come
within Delhi. Secondly, for all practi- -
cal purposes théy are all in Delhij,
because they are earning their liveli-
hood in Delhi. Thousands of people
come here every day and work for
their livelihood. Delhi buses run on
those routes. So, those areas are
really parts of Delhi. Therefore, they
should be -incorporated in Delhi.

Then, I refer to the Corporation.
This is also a very serious matter.
Even the Corporation that is proposed
to be given will have very limited
power. The Corporation will not have
control over the statutory bodies like
the Delhi Improvement Trust, Delhi
Water and Sewage Board, the Delhi
Electricity Supply Board, etc. I had an
occasion to speak once before on these
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matters and so I do not want to pro-
long the time now. Even if we get a
Corporation, these bodieg are going to
remain independent and some sort of
advisory committee will be set up
under the Corporation too.

Then take New Delhi. It is going
to be outside the scope of the Cor-
poration. Even if you form the Cor-
poration, it should have N.w Delhi
as well as all these bodies under it so
that at least in civic matters, Delhi
can function properly. Therefore, with
all the emphasis at my command, I
protest against the denial of the rights
of self-determination to the people of
Delhi who are advanced, progressive
because Delhi has an urban popula-
tion of 82 per cent of Delhi. .

Shri Tulsidas (Mehsfha West): I
thank you for the opportunity you
have given me to enable me to speak
on this Report. There have been so
many points raised during all these
days and so many differences have
been made out between one State and
another, that I need not repeat any of
them. Today, in the morning, the
Prime Minister told us that the Mem-'
ber of Parliament is not only a Mem-
ber of this House but also of the whole
of India. I would like to remind the
House here of what an eminent poli-
tician—Edmund Burke—said in the
18th century. He said that the legis-
lators belong to the entire country and
represent the entire mass of people,
no matter to what State or province
they belong, no matter to any area or
constituency they represent. He said
that it is the legislators’ great and
honoured task to see that whatever
they say on the floor of the House is
not said as if it is by a resident of a
province in a particular area but as
citizons of the entire country first and
last. So, I do not wish to dwell on
those aspects.

The point that I would like to make
is that we, as Members of this House,
have the right to criticise the Report
.of the Commission which had been ap-
pointed by the Government. We should
analyse the Report critically and come
% a conclusion whether we can ap-
prove this as a proper document which
could settle the issues which are at
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present facing the country. Let us
examine this Report in that light. If
we examine this Report, we will find
that it has not got that consistency in
the sense that the people would like.
They have recommended a State which
will have 76 lakhs of population and
they have also recommended a State
which will have about six crores of
population, that is, a population which
is nearly seven times that of the
smallest State. They have also sug-
gested certain transfers of areas. We
find that the ratio of disparity will be
1'11 between the smallest State of
Kerala which has an area of about
15,000 sq. miles and the largest State
of Madhya Pradesh which has an area
of 171,000 sq. miles. You will observe
from that that, no matter what the
Commission or any Commission for
that matter may do towards the divi-
sion of India, it'is not possible to make:
giivisions in a consistent manner, be-
cause one has to take into considera-
tion not only the question of langu-
age but also the question of history,
economics and s0 on. In coming to
that conclusion, the Commission has
given, in my opinion, a Report which
cannot be considered as a logical or &
perfect Report, but a Report which is
a fair compromise between all difficult
issues and which has balanced all the
factors in the best way possible. I am
not going to say, however, that we
should not criticise the Report. There
are minor points here or there and we
shall certainly find out what are those
points and how to decide them, and
they naturally pertain to particular
areas which, if not decided, would give
rise to unnecessary controversies. I
do not wish to go into the question of
the different States because 1 am
afraid I am mot competent enough to
give my.opinions with regard to the
recommendations on the different
States. But I do want to bring one
point to the notice of the House. Our
neighbouring country—Pakistan—is
now trying to make one united unit
on the western side, besides the united
unit on the eastern side. But we in this
country are trying to create more and
more units. The Commission has re-
commended a lesser number of units:
but still, we do not think in terms of
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remaining together. We do not think
of pooling our resources and even in-
tellectual ideas together and living as
citizens of one country. Unless we do
that, it is not possible for us to think
in terms of the country as a whole.
In our country, not only are the lan-
guages not common, but even in dress
and food, we are not common. We
have got to be common in some res-
pects. Unless at least some common
things are there, how are we to re-
main as citizens of one country?

4 P.M.

There are different angles from
which we can look at the SRC Report.
One aspect I would like to point out
is that the Commission has recom-
mended at least two States which will
have a bi-lingual area and which will
mean that people who are linguistical-
ly different will be living and work-
ing together. I do not think in Pun-
jab the language is different; there is
difference only in the script. The
spoken language is thc same. With re-
gard to Gujarat and Maharashtra also,
in my opinion, there is not much
difference in language. They are
speaking practically the same langu-
age, excepting a little bit of difference
here and there, which of course will
be found everywhere. But the import-
ant fact is that the Commission has
placed in my opinion, a feather in the
<ap of the Bombay people. They have
said that Bombay is the only State in
which people can live together, though
it is bi-lingual. It is only that point
of view which the people of Bombay
should not run away from. The Com-
mission has realised that this is the
only State where different language
groups can remain together. For
vears together they have lived there
happily. In fact, I would like the
Bombay State to remain as it is
today. The people in Bombay
State have lived as one family
and it is but proper to allow the State
to continue as it is today. I do not
n.ﬁnd it different linguistic groups now
living in Bombay bring as much area
as pogsible from their own language-
speaking areas and add it to Bombay.
Let it become as big as possible,. But
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why should we interfere with a State
which has proved to be one of the
happy families living together and has
made such enormous progress? The
Commission also has' considered that
it has been the most progressive and
efficient State. So, I am suggesting
that Bombay State should remain as
it is today. ’

Shri V. G. Deshpande (Guna): With-
out Saurashtra.

Shri Tulsidas: I do not wish to be
interrupted; my friend, Mr. Desh-
pande, has had his own say. I said, I
don’t mind the different linguistic
groups in Bombay bringing in as much
area as possible from their own
States. The point has been made
that people o‘Bombay State living in
different linguistic areas have differ-
ent approaches to this problem. Parti-
cularly, my friends from Maharash-
tra have said that they have been
suffering all these years. I do not
understand this. I cannot understand
suffering coming from only one side.
I would like to invite my friends from
Maharashtra to come to my consti-
tuency and see whether there is one
road to speak of and whether there
is any irrigation to mention.

Shri 8. 8. More (Sholapur): What
about bank accounts?

Shri Tulsidas: I would come to that
point. My friend Mr. More is.always
enamoured of bank accounts; but, I
am afraid he has not got the capacity
to keep bank accounts. We cannot
help it. That apart, I am not com-
plaining that my constituency. has
got no roads or no irrigation. I only
request my friends to come to my
constituency and see things. There is
lack of even drinking water in vil-
lages, because there is no river. We
have got one river, Banas river, but
it has its source in Abu taluk, which
also the neighbouring State wants to
take away. Look at the plight of
Gujarat. Rajasthan is a huge State in
my opinion and this little Abu taluk-
has nothing' by way of any asset. The
only point is its economy and it is
most  vital for North Gujarat. Even
that is now being taken away. Again,
I am not complaining, if Rajasthan
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wants a little more area, because the
same language is spcken there. But,
it you see it from the point of view of
economy, it is of vital necessity to
North Gujarat, whereas it is not of
very much importance to Rajasthan.
1 do not understand the logic of the
Commission in giving Abu taluk to
Rajasthan. Even in the reasons given
by them, there is no logic. For ins-
tance, Bellary taluk has been given
over to Andhra. The reason is that it
is vitally important to Andhra. Man-
bhum has been given to Bengal,
though it is not entirely a linguistic
area belonging to Bengal. But still
the Commission have recommended
it because of the economic benefit to
Bengal. But, in the case of Abu, they
have taken a different view. That is
not logic. There is no proper co-or-
dination, because even a vital area
like Abu has been handed over to
Rajasthan because of this linguistic
fanaticism. They say even a small
portion of it must not remain out-
side. That is the point I wanted to
make.

I will come to the other aspect,
namely, the question of the Bombay
city. I may point out in the very
beginning that I come from Gujarat.
But as a Bombay man, 1 would prefer
the Bombay city to be the capital of
a very big State. It has its import-
ance as the capital of a big State.
Even today it is the nerve-centre of
the entire country. I have no doubt
that the people of the city have got a
tremendous power of resistance. They
can withstand any difficulty. But,
certainly I can point out as a Bombay
man that if it is given even to Maha
Gujarat or to Maharashtra or to any
uni-lingual province, it will lose all
its importance. Whatever import-
ance it has today is due to the fact
that it is cosmopolitan and multi-
linguai. Even the Prime Minister
has said today that it is the only city
where there are schools for 14 lan-
guages. The importance of Bombay
city is not only from that point of
view. Take the employment poten-
tial of Bombay city. The employ-
ment potential of Bombay city is so
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great. Apart from the fact that about
20 per cent of the entire populatipn
belong to the labour or working class,
nearly 75 per cent. of the population
belong to the lowcr middle-class,
middle-class or upper middle-class.
There are 5 lakhs of “Uttar Bhara-
tiyas”—we . understand them like
that—who belong mostly to the
middle-class. We have got 2 lakhs
of South Indians. They- are white-
collared workers. There are also
small middle class merchants. There
are also about 44 lakhs of Gujara-
tis. About 80 or 90 per cent. of
the Gujaratis are also small traders,
small merchants, who live there, who
work there and they are really the
people who make the Bombay city a
very cosmopolitan one; not only the
Gujaratis, but all these people. The
question is what will happen to
these people who number more than
a million, small traders,” milkmen,
labourers, all sorts of people, if it
goes to a unilingual State.

Acharya Kripalani: Nothing. You
have to divide your money bags with
the Maharashtrians.

Shri Tulsidas: I have respect for
Acharya Kripalani. I do not want to
pay him back in the same way. Every
time this question of reorganisation
of States and policy questions come
up, it is said, there are rich people,
it is only by reorganisation of States
that we will have a different sort of
society. A socialistic pattern of socie-
ty has been accepted by the country.
It will take care of itself. If there are
the richer classes, and if an egali-
tarian society is to be formed, the
socialistic pattern of society will take
care of it. Reorganisation of States

. ‘or language will not take care of

that. It is the pattern of society, it is
the pattern of the State that would
take care of this. Therefore, if my
hon. friend Shri S. S. More is still—I
do not want to use the word jealous—
because he has not the capacity—it is
for him to get into power and form
his society.

Shri 8. 8. More: I contest the state-
ment that we have not the capacity
to save ourselves from exploitation.
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Shri Tulsidas: It is not a question
of exploitation. You have to work
hard before you can do that.

1 wish to point out one or two other’

aspects. Apart from the facts which
I have already explained, there is
another important aspect. Bombay
city is the nerve centre of India. We
have got three oil refineries. We have
a naval dockyard. We have a Port
Trust doing an enormous amount of
work. Whenever any loans are float-
ed by the Government of India, 80
per cent. or at least 65 or 70 per cent.
of the loans are subscribed in Bom-
bay. You know very well, every-
body knows, that if anywhere any
calamity occurs, the Bombay people
are the first to be approached and it
is only the Bombay people who pay
and not others. That is the cosmo-
politan character of Bombay. Whether
it is Maharashtra, whether it is
Bengal, or any other place, a Bombay
man will not get from any other
place, but everybody will get in
Bombay. That is the special case of
Bombay. That should not be dis-
turbed because it has got this cosmo-
politan attitude, it has this broad-
mindedness. It should remain as the
capital of a multilingual State. The
Commission has come to this conclu-
sion because it realised its import-
ance. It found that, whoever may
claim, Bombay cannot belong to any-
body else, it belongs to the whole of
India and therefore, it should remain
the capital of a multi-lingual State.
If, according to the decision of the
Congress Working Committee, the
Bombay State is to be divided into
three units, in my opinion, it would
be a cold-blooded murder of the most
important State. Because of what?
Because—my hon. friend Shri S. S.
More cannot resign—a few politi-
cians—it is not the people of Maha-
rashtra, it is not the people of Bom-
bay—who want to get into power, who
are playing power politics, want this.
1t is they who want a s parate State.
It is not the people of Bombay that
wan.t any separation. 1 feel people
realise this. The other day, I heard

Shri Gadgil saying that it will be de-
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cided in the streets of Bombay. I
would like him to fight the issue in
the Bombay city in an election. Let
him stand in Bombay city.

Shri Bogawat (Ahmednagar
South): The Corporation defeat has
shown that.

Shri Tulsidas: He will be defeated
badly.

Shri 8. S. More: Are you prepared
to resign and contest against him?

Shri Tulsidas: Yes. That is right.

Some Hon.. Members: Both of you
resign.

Shri Tulsidas: Bombay city is am
important city. Today, what is hap-
pening? We have got forces pulling
all over the country. This is a very
important issue. It has not only
affected Bombay or the Bombay State;
it has affected the entire country. If
Bombay is disturbed, the whole coun-
try is disturbed to my mind. '

Shri Bogawat: Not disturbed at all.

Shri Tulsidas: That will have to be
taken into consideration. Bombay
city will have to remain as an entire-
ly different category from other
cities. I heard it said the other day
that if this claim is accepted, every-
body will make this claim. I want to
know one city in the whole of India
which has got this cosmopolitan
character. In Calcutta, 70 per cent. of
the population is unilingual; in
Madras 70 per cent. unilingual. Let
anybody say that there is any other
city which is as cosmopolitan as
Bombay.

An Hon. Member: Bangalore.

Shri Tulsidas: I do not think it is
an example.

Shri V. G. Deshpande: It is.

Mr. Chairman: Order, order. The
hon. Members may say all these
things in reply and not interfere at
this stage.
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Shri Tulsidas: I am prepared to
say this. If Bangalore .is considered
vital, I do not grudge Bangalore be-
coming the capital. It should not be
the case that because Bombay is to
be treated as a separate category,
everybody should have it.

At the end, 1 would like to appeal
to ‘all the Members, my hon. friends
on this side and that do not, for
Heaven's sake, disturb the Bombay
State. The Bombay State is an im-
portant State. Bombay city is a part
of it. Let us have, therefore, a bi-
lingual State. Let us live as we have
lived all these years. Let us live as
one happy family and thereby crea.te
a better atmosphere. Let us give a
lesson to the other people. Let us
not fight over any small things. We
can live together and we can tolerate
each other, as we have lived all these
years. I would appeal to them to
consider this aspect and not press for
any separation from any part of the
Bombay State.

Shri G. H. Deshpande (Nasik Cen-
tral): I rise at this late hour in this
debate to express my views on the
S.R.C. recommendations. I come from
a region where the minds of the
people are very much agitated over
these recommendations. The discon-
tent against these recommendations in
the region which I have the honour
to represent is going deeper and
deeper every day. I want a very
sympathetic hearing in this House,
for, I want, with the goodwill of all,
to see the day when this problem will
be solved.

[SHRIMATI Susmm.« SeN in the Chair.]

Why is it that there is. so much dis-
content? I am very sorry to see that
there is .an amount of misunderstand-
ing regarding the stand that my
people have taken against the recom-
mendations of the S.R.C. It has be-
come almost a fashion to talk with an
air of superiority about a bilingua

497 L.S.D.—4
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State. It has almost become a fashion
to run down those who say that the
States should be reorganised on a
linguistic basis. What was the stand
of those who stood for a linguistic
basis? Did they ever say that langu-
age should be the only consideration?
I would like to learn from any hon.
Member who could come forward and
tell me that any responsible public
man in India has ever said that States
should be re-distributed on a linguis-
tic basis and language alone should be
the consideration. Nobody has said
that. Nobody also has maintained
that the experience in every multi-
lingual State was a good one. What
were the multilingual States, and
what are they today? They are the
States of Madhya Pradesh, Bombay,
Hyderabad and Madras? What is the
conclusion that has been arrived at
by the States Reorganisation Com-
mission in regard to these States? I
cannot be blind to the good features
of the Report of the States Reorgan-
isation Commission. Now, what are
their conclusions? They say that the
experience in these multilingual
States is that the families are not

happy.

If there was some special virtue
with these multilingual States, then
why is it that people from Vidarbha
claimed 50 years before that they
should be separated from the Hindi-
speaking people? If there was a
special virtue attached to a multi-
lingual State, then why is it that my
friends from Andhra were agitating
for separation since 19087 Do you
mean to say that these Andhras and
these Vidarbhas were less patriotic

. than my friends in Uttar Pradesh?

Do you mean that these friends who
raised that cry in public life under-
mined the significance of Indian unity
and Indian security? I am not going
to tolerate that. Nobody is going to
tolerate that. Please do not misre-
present these friends in that way.

Now, what happened in the Con-
gress? I was present at the Nagpur
session of the Congress as a student.
And it was then that Mahatma
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Gandhi said, let us have a mass move-
ment, that mass movement is impos-
sible unless we have the distribution
of the Congress Provinces on a lin-
guistic basis. With him, almost all
the senior leaders said, whenever we
shall achieve freedom, we shall see
that as far as possible language will
be the base for redistribution of ad-
ministrative provinces. Is that not
correct? If you have doubts, go and
refer to your Congress resolutions.

The provincial Congress commit-
tees were redistributed on a provin-
cial basis. My hon. friend the lady
Member, for whom I have a very
great respect, just said that Bombay
had a separate provincial Congress
committee. My talented colleague,
Shri S. K. Patil triéed to make out a
case that a man like Mr. N. C. Kelkar
had conceded a separate provincial
Congress committee for Bombay. Go
into the Congress history. Do you
mean to say that when they were
thinking of allotting certain regions
to certain provincial Congress com-
mittees, they imagined that the same
might be the base for administrative
units? For instance, Nagpur has a
separate Congress Conimittee, and
Vidarbha has another. Is my hon.
friend Shri S. K. Patil, and is my hon.
friend the respected lady Member
going to say that because these two
provincial Congress committees were
conceded, Nagpur with four districts
should have a separate province, or
that Berar should have a separate pro-
vince? They will never say like
that.

When this problem was before my
leader Mr. N. C. Kelkar, there were
other considerations—I was glad to
see that the late lamented Kelkar
whom all of us respected has became
a respectable leader in the eyes of my
Gujarati friends now, but I wish that
respect had been there during his
lifetime—he wrote a number of arti-
cles on the gignificance of having a
Maharashtra State, or a Samyukta
Maharashtra State with Bombay as
its capital. I would make a presen-
tation of those writings to my hon.
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friend Shri C. C. Shah, and I hope he
will carefully go through them with
the respect that Shri Kelkar deserves.

Now, what are the findings of this
Commission? They say that it was
not a happy thing to have multi-
lingual States. And what have they
recommended? They have supported
our case. We were run down, we
were styled as inferior patriots, we
were styled as provincial people, but
what is the decision of the Commis-
sion ultimately? What have they
done? They .have proposed States
which are based on language. How
many States are there? There are in
a]l 16 States. And how many major
languages are there according to our
Constitution? You will find every
language has a State of its own. When
I think apout it, I feel it is like this:—

o 93§ fearely § 93 9% § "o

That is the feeling that I have. Why
do you want to single me out for a
different .treatment? You want to
allot a State to every language. But
when my turn comes, what do you
say? The unity and security of India
will not be undermined, if 15 States
are carved out on the basis of one
language for each State, but you say
that if the Maharashtra State is
granted then the whole country will
topple down. This is something
which I cannot swallow. If you want
to have that experiment, why have it
on me? We never started this agita-
tion before the achievement of free-
dom. We were thinking that when
freedom came, that was the proper
time to consider this question of re-
distribution. So, we collected our-
selves in Bombay and started this
movement. And if I remember a-
right, my hon. friend Shri S. K. Patil
was the chairman of the reception
committee, and Shri Shankar Rao Deo
was the president of the conference
which propagated this movement.
Later on, my hon. friend has changed.
He has a right to change. I have no
quarrel with him on that. But at
that time, he asserted this with us;

at least, he was present at that con-

ference,—there is no doubt about it—
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and he did not raise any voice of op-

position. 1 remember it perfectly
welk.
What did we say then? We said

that whenever there was an oppor-
tunity for redistribution of provinces,
the Marathi-speaking areas which are
contiguous should be brought to-
gether. It was not the idea that any-
body who does not speak in Marathi
in a Marathi province should be
thrown away somewhere else. We
were not so ridiculous about it. We
had enough sense of responsibility
when we propagated that movement.

Yesterday, I was very much inter-
ested to hear my hon. friends from
Uttar Pradesh. I have no designs
apen Uttar Pradesh. Let Uttar Pra-
Jdesh be happy. If they are happy in
that bigger State, I do not want to
disturb their happiness. But I would
like to urge my Uttar Pradesh friends
to consider this: “You say that the
very idea of separation of your State
touches you, and it is unbearable for
you. If 1 say, friends, we Marathi-
speaking people, we are contiguous
people, during the last two or three or
four centuries the foreigners kept us
away, now it is an opportunity for us,
allow us to come together, allow us
to remain under one administration,
that will give a better opportunity for
the common man for the development
of his full individuality, that will
give us an opportunity to offer our
best services in an organised manner
not only to Maharashtra but to this
Mother India, then is there anything
wrong about it? Is it less patriotic?
Why deny that to us?”

When I ask for a separate State,
what am I told by the States
Reorganisation Commission? I am
told everybody will have a sepa-
rate Sate, but I shall not have
it. And why shall I not have it? Not
because they had any sound proposi-
tion to urge, but because before their
eyes were the capitalists in Bombay;
so, they said, because of the city of
Bombay, we shall not have a separate
State. If Bombay State is progres-
sive today, I assure you that after
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partition, the Gujarati State and the
Maharashtra State will be still more
progressive than the present Bombay
State. So, do not be under any illu-
sions on that score. Today, Bombay
is progressive not because it is multi-
lingual or unilingual or anything of
that kind,—that has nothing to do
with it—but because it has a glorious
past history behind it.

So, what did the Commission say?
They said that the question of Bom-
bay is very difficult, otherwise, they
would have conceded Samyukta
Maharashtra and also Gujarat. So,
they. say that because' . .of the
dispute over the city of Bombay,
they could not give us a separate.
State. And why were they not pre-
pared to give us Bombay? Because
they say that there are certain in-
dividuals who have placed before
them the view that they have fears,
they have suspicions, and so on.
What is all this?

The industries of Bombay are the
pride of India. We are also very
proud of them. But who built these
industries? Do you know that it was
at the end of the nineteenth century
or in the beginning of the twentieth
century that Lal-Bal-Pal, was the
worshipful trinity of the Indian
masses, they said that we should take
to swadeshi, and that we should take
to boycott, and thus created a favoura-
ble atmosphere for the develop-
ment and the inauguration of Indian
industries? My hon. friend Shri Tul-
sidas must remember that.

It is not that only an industrialist
goes to make an industry. You must
have a wholesome and sympathetic

. <ommunity behind #; you must have

organised labour, and the responsible
labour to work out your projects.
Then alone, an industry can be built
up, and not merely by the industria-
list only. I have got nothing against
the industrialists in Bombay. They
are as good industrialists as elsewhere
in India or, in the world. I have got
nothing against them. I say, let them
have protection, and let them have
security. I would like to ask them to
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l'if'with'our‘leaders and then put
down in writing what securities they
qut, and what protection they want.

‘What treatment do you want? We

are prepared to grant you that treat-
ment.

‘Shri 8. 8. More:\The_v want gov-
ernment security.'

Shri G. H. Deshpande: Why do I
condemn the SRC Report? Why is it
that we detest it? When you are
going to decide the fate of the City
of Bombay, is it only the industria-
lists who are concerned with it? The
Maharashtrians are to be ignored. The
SRC Report says that the Gujarat
Pradesh Congress Committee has
agreed to a bi-lingual State, But did
they consult the Maharashtra Pradesh
Congress Committee? Can that be
simply ignored? 1If the Gujaratis
agree, then don’t bother about the
Maharashtrians. They may or they
may not agree. But did they know
that from the very beginning, we,
Maharashtrians, have been opposed

to a multi-lingual or bi-lingual State? "

We have always stood for a uni-lin-
gual State, and we stand now for a
uni-lingual State. Our heart is after
a uni-lingual State. We say that we
want a' Maharashtrian State, a Mara-
thi-speaking State, with all the conti-
guous areas in it.” Why do we claim
Bombay? We claim Bombay because
it is an integrated part of Maharashtra.
I would request any hon. M&nber to
point out to me any single instance in
the SRC Report wherein an important
integrated part of a uni-lingual State
is carved out and thrown away, and
that State is deprived of it? Is that
done anywhere? Why should it be
done here? I do not claim Bombay
for Maharashtra because it is outside
Maharashtra. It is inside Maharashtra.
Whether the Guiarati friends came
there first or whether the Maharash-
trians came there first is a matter for
academicians to discuss. I am not
interested in it. though I have a strong
cage in my favour. What is the prac-
tieal  vosition? Can you change
geography? Geography cannot be
changed. Look at the map and you

21 DECEMBER 1955

Report of -S.R.C. 3592

will find that Bombay is now sur-
rounded by the Marathi-speaking area:
Such an important town surrounded
by Marathi-speaking area—you can-
not take it away from us. I do realise
that Bombay has importance. I do
realise that it has some speciality.
But when my friend, Shri S. K.
Patil, says that it is ‘tax’ the city in
India which is important, I cannot
swallow it. How can you say that
Calcutta has got no importance? How
can you say that Madras has got no
importance? You say that language
should not be the dominant factor.
Yet when you come to the City of
Bombay, you say, ‘After all, you are
43 per cent. Had you been 60 per
cent, we would have given you that.
Suddenly, at once, language has be-
come a dominant factor! What is the
situation about language also? Go
through the census flgures and you
will find that from 1881 till 1981, the
pure Marathi-speaking people have
formed 50 per cent of the population
plus 4 per cent. Konkani speaking.
What is the position today? Forty-
three per cent are Marathi-speaking;
there are Konkani-speaking people;
then there are 10 per cent Muslims,
of whom the major part is from
Maharashtra. We were rather not
too much worried about the linguistic
aspect; otherwise, we would have
persuaded them to say at the census
that they come from Maharashtra and
their language i Marathi, because
several Muslims under the influence
of some people have given their
language as Gujarati. We did not go

.to that length. We thought we had a

fair case; so we did not take recourse
to that. Otherwise, we would have
today more than 50 per cent pqpula-
tion of Bombay Marathi-speaking.

What is the opinion of the popula-
tion of Bombay? Somebody said: ‘Oh,
yvou want Bombay. But what about
the opinion of Bombay people?’ 1
will tell you what is their opinion.
Some reference was made a few
minutes ago to the tragic happenings
in Bombay. But do you know that
the Times of India has stated that in

_the demonstrations that took place in
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the streets of Bombay, on the 21st
‘ot November 1955 six'lakhs of people
participated, and a demonstration of
that magnitude was never witnessed
in recent history in Bombay? I did
not like that demonstration. I detest
that demonstration. I do not like to
have any violence. I am second to
none in my love for Bombay City,
the capital. ‘But I will not take to
violent methods. Thereby no people
will achieve anything, and those who
indulge in violence will only - ruin
and spoil the cause of Samyukta
Maharashtra with Bombay. But the
public opinion cannot be ignored. 1
do not want to associate myself—nor
dobs any of us want to associate our-
selves—with anybody who indulges in
violence.

What 1 want to say is that the SRC
proposals about Bombay, for the rea-
sons that I have given aré unjust to
us. Why should we be suspected?
Why should a different treatment be
given to us? When you have agreed
to so many uni-lingual States, why
not agree to a Marathi-speaking State?
We do not want the SRC proposals.
My friend, Shri Tulsidas, had the
courage to say in this House that that
is not the public opinion. Has he
ascertained public opinion? Every
gram panchayat, every gram Congress
Committee, every local Congress. Com-
mittee, every District Congress Com-
mjttee and the Pradesh Congress
Committee and every Municipality
dnd every district local Board have
condemned, and condemned very
strongly, this SRC Report. If you
say that this is not real public
opinion. I tell you I am not used to
looking for cheap popularity. But I
am not used to ignore responsible
public opinion. If anybody is going
to say undermine that opinion, that
will be the imperialist way. The
Congress will never.take to that
course. I am sure about it,

So far as Maharashtra is concerned,

the SRC proposals are dead and gone.
I do not want to whip that dead
horse any more. There is no power
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on earth which can ask us to take h
and work it. The Working Com-
mittee's proposals, in general, are an
improvement over the SRC propesals.
I would wholéheartedly support the
stand that they have taken in general.
To my friend, Shri Heda I will say:
Please do not for God's sake, try to
swim against the current—in the op-
posite direction. Please take into con-
sideration the rising tide of the time
spirit. Vishal Andhra is going to
come. Samyukta Karnataka is going
to come, my friends from Mysore
must realise that. I would like to say
that it will not be a distant future
before I will have Samyukta Mahara-
shtra with Bombay as my capital.

The question of Bombay has to be
solved with the goodwill of all wjith
the goodwill of the citizens of Bom-
‘bay, with the goodwill of my Guja-
rati friends. For that, I want your
sympathy. Let my «<case be under-
stood. Find out geography. Simply
because my people are not 50 per
cent, can it be denied to me? Take
the case of Bangalore. Does my
friend, Shri Tulsidas, know that the
Kannada-speaking people are outnum-
bered by Tamil-speaking peopld in
Bangalore, and that. the Urdu-speak-
ing people outnumber the Telugu-
speaking people in Hyderabad? Are
you going to deny Bangalore to Kar-
nataka and Hyderabad to Telangana?
You cannot do that. 8o on, the same
basis, I cannot say you cannot refuse
Bombay. It is a reasonable thing. We
will work for it with faith gnd deter-
mination. We are loyal Congressmen.
We have spent the best part of our
.hves in the Congress and our greatest
ambition is to die as honest Congress-
none in my
love for the Congress. .I have not
joined Congress in sunshine. Now
the ‘fourth party’ (Muslim league)
people in Bombay have become all of
a sudden respectable patriots. They
are now better patriots than my
Maharashtrians! They have to be
a better sense of unity and security
of India! Where this was found out
by the BPCC, I do not know. 7bey
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were responsible for the partition of
the country. They have become all
of a sudden very respectable, If my
people have behaved badly, at times,
the Muslim Leaguers have also
behaved badly. For many of the
riots, they were responsible. @ Were
there not riots in Bombay between
Parsis and Muslims? Go through the
history of Bombay. There are un-
social elements always. But do not
take advantage of them and do not
run down any community, It is mere-
ly an accident,

That is why I say that it is my
considered opinion that after all,
the Working Committee proposals
are, comparatively, better. Hon.
Members know that a letter was
written to the President of the MPCC
by the Congress President, An offer
was made that after five years, if
in an election two-thirds majority of
the Bombay city State, which may
be carved out, arrive at the conclu-
sion that they should join Maha-
rashtra, then they should join Maha-
rashtra. I say, let it be the converse.
1 say, let Maharashtra have Bombay.
Let there be elections. Then if in the
next elections, the people of Bombay
City elect to opt out of Maharashtra
by a two-thirds majority, they may
do so, with the goodwill of all. Let
us work out this suggestion. This may
solve the problem. Let senior Mem-
bers come and sit together. Let Shri
Krishna Menon, who has solved a
number of questions in international
problems, be invited to help us
to work out an agreed for-
mula. I want this problem to be
solved with the goodwill of all. I do
not want to take to any line of vio-
lence. But I cannot te a party to
anything in which Bombay will not
be included in Maharashtra.

Shri N, P. Nathwani (Sorath): I
some from the State of Saurashtra.
Having regard to its small size and
other considerations, the people of
Saurashtra wished for its merger in
the adjoining State. This desire of
theirs was fulfilled by the recommen-
dation of the SRC that the State of
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Saurashtra alpng with the State of
Kutch should merge into the State
of Bombay. However, as the propos-
ed -State of Bombay was .a bilingual
one, the friends from Maharashtra
opposed it and, at their instance and
request, the Congress Working Com-
mittee evolved another formula of
three States,

My friend Shri Deshpande waxed
eloquent and pleaded for the State of
Samyukta Maharashtra. 1 have
nothing to say against their demand
for a Samyukta Maharashtra. If they
do not want a bilingual State it is
also against our self-respect, the self-
respect of Gujaratis to ask for a
bilingual State. But where I quarrel
with the friends from Maharashtra is
here. Please do not advance any
argument, as was done the other day
by their chiet spokesman, Shri Kaka
Saheb Gadgil, that in the present
State of Bombay there has been dis-
crimination against Maharashtrians.
If they feel that Samyukta Maharas-
htra meets the emotional demand of
their people, that the welfare of their
people will be advanced considerably
by evolving a separate State of Maha-
rashtrians, let them have it. But, let
them not try to advance arguments
which have no basis whatsoever.
When they want a separate State let
them not expect too much and let
them not ask for the inclusion of the
city of Bombay.

An Hon. Member: Why not?

Shri N, P. Nathwani: I am coming
to that. The case for Bombay State
has been ably and exhaustively argued
by both sides in the last week. I do
not want to repeat arguments but I
shall briefly advert to the reasons
which have been advanced for its in-
clusion in the State of Maharashtra.
It has been claimed on geographical,
linguistic and cultural grounds. It is
not true to say that the city of Bom-
bay is surrounded on all sides by
the Marathi-speaking people. It is
not a pocket; it is not in the interior
of the State of Maharashtra. On three
sides it is surrounded by the sea and
on its north there is a narrow coastal
belt which has been inhabited by
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bilingual people,—Gujarati speaking
people along with the Marathi-speak-
ing people. Please remember that
geography is not the only ground on
which any particular area is being
claimed or could be claimed legitima-
tely. If you analyse the argument
based on geography, you will find that
it ultimately resolves into one of
language. Take, for instance, the
case of Nagpur. Is it geographically
a part of Maharashtra? In geography
what do we consider? It is physical
terrain, mountains, rivers, climate and
soil and so on. 1 will give you another
instance, namely of Kutch and Saura-
shtra, They are divided from the
mainland of Gujarat but because of
the affinity of our language with the
language of Gujarat, it is sought to
be included in the adjoining State.
Therefore, we come to the next
argument based on language and cul-
tural affinities,

I wish my friends to remember what
has been said in this behalf by the
Dar Commission. I shall read only
one sentence because it was at that
stage the unanimous opinion of all the
persons who appeared before that
Commission. They say that “All the
evidence before us is agreed that it
would not be proper to call any area
as unilingual unless the majority of
one language spoken in that area is
at least 70 per cent and any area
below that should be considered as a
bilingual or a multilingual area, as
the case may be.”

These observations were made not
only in connection with boundary
areas but also in connection with
capital cities like Bombay. There-
fore, when we come to the question of
language we have to see whether any
linguistic group claims 70 per cent
of the population, or not. A reference
has been made to the other cities of
Calcutta and Madras. The position
of Calcutta is different. It has been
again and again pointed out that
there is an overwhelming majority of
Bengalis there. It does not share the
honour of being a cosmopolitan city ‘o
the same extent as Bombay enjuys.
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What was their answer to the ques-
tions whether there were schools in
which 14 different languages were
being taught in Calcutta? What
about Madras? As has been pointed
out by the JVP Report the position
is different in a marked degree. I
shall read ‘out only one sentence from
that. They say:

“To a large extent whaj we
have said about Bombay city
applies to Madras city also, but
there is a marked difference.

_ Bombay city, because of its size
and cosmopolitan and industrial
character can be made into a poli-

tical entity. Madras city is
smaller and is closely linked
with provincial life and activi-
ties.”

That is the manner in which the
case of Bombay differs from the case
of Madras. I do not want to enter
into any elaborate discussion on this
aspect and I go to another aspect.

Up till now Bombay was never
looked upon by our Maharashtrian
friends as the main centre of their
culture and linguistic activities. They
looked upon Poona as their main
centre and that was the reason why,
as recently as 1948, they asked for a
separate University at Poona. This is
precisely the reason why even after
1937 there is a temporary sitting of
the Government and of the Assembly
at Poona for two months, If Bombay
wag the centre of their intellectual
and other activities, where was the
necessity for asking the Bombay
Government to shift to Poona? It is
not for the salubrious climate of
Poona. (Interruption). Please do not
argue in that way. In former times,
the members of the Central Assembly
used to go to Simla. That was put
an end to. It is out of regard for the
sentiments of Maharashtrian people
that the venue of the Bombay
Assembly is shifted to Poona for a
couple of months during the monsoon
season.

I come to another question, namely,
about assurances. Much has been
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said about the assurances or securities
being given by the Maharashtrians.
But, you have to see the spirit in
which these assurances are being
given. Their chief spokesman, Shri
Kaka Saheb Gadgil said the other day
that to ask for securities or assurances
is an insult to us. Then he proceed-
ed to say: Who are the persons who
ask for these assurances? Capitalists.
1 am sorry that even my friend Shri
Deshpande, who spoke with much
restraint today said that it was a
class of capitalists who asked for these
assurances. Please do not say that
it is not 40 persons or 50 persons who
are capitalists or property owners
who ask for not including the city of
Bombay in the State of Maharashtra.
If you ask for their number I may
come to that. There was a meeting
held on the 13th November, it was

called by the BPCC. At that meeting

the Chief Minister of Bombay was
to speak. Determined violent attem-
pts were made to break that meeting
and some of the miscreants' indulged
in acts of violence. That meeting was
attended by over 2 lakhs of people.
Do you mean to say that these
people were not there to demand that
Bombay should not be included in the
State of Maharashtra? In gpite of the
efforts made to break the large meet-
ing, people did not budge an inch
from their places and they sat till the
meeting was over. Still, to dismiss this
demand for not including Bombay in
the State of Maharashtra—by saying
that it is the demand of 50 or 40 per-
sons who constitute the Bombay Citi-
zens' Committee—is, in my opinion, to
ignore the facts of the case.

Unfortunately, my friend Kaka
Saheb Gadgil said.something which
savours of communalism. He refer-
ved rather vaguely to Gujaratis being
sowkars or rich people while Mahara-
shtrians were poor, having nothing,
to lose except their poverty. I regret
the tone of his language and the tenor
of his speech, when tries to give a
communal touch to the controversy
between the rich and the poor people.
Economic inequalities do not spread
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on linguistic basis. In Bombay there
are a few rich industrial and business
magnates like my friend, Shri Tulsi-
das Kilachand, but there are lakhs
and lakhs of people who are living in
a very small way. There is the labour
population, which is composite in
character; many of them come from
Saurashtra, Kutch, Gujarat, UP. and
also from the South. Therefore, do
not try to give a communal touch to
the class differences. The labour
classes, have to protect their inter-
ests against capitalists, whatever their
colour may be. Kaka Saheb tried to
speak in a vein which unfortunately
seemed to me to be savouring of com-
munalism.

Then Kaka Saheb spoke about the
events which took place on the 13th,
18th and 20th in Bombay., Every res-
ponsible Maharashtrian leader, except
‘perhaps a few, has condemned the
happenings of those days. It was a
determined effort on the part of the
hooligans. I was present at the meet-
ing held on the 13th November, Again
on the 18th November, 1 along with
hundreds of members of the Bombay
Bar, witnessed or could see what was
happening at the Flora Fountain,
which was one of the scenes of the
unfortunate happenings on that day.
I have not got the time to state what
actually happened on that day. There
are amongst us Members who have
sympathies with all parties in the
country but I did not find any single
Member who did not condemn the
hooligans or who found any fault with
the police. But for the firm and tact-
ful handling by the police, the situa-
tion would have gone beyond control
on that day. Even Shri Shankar Rao
Deo and several other leaders went
and apologised to the Chief Minister.
Bu! here comes Kaka Saheb and says:
Look at the happenings of those days,
some brave patriot people opened
their chests and said ‘fire’. It is
against this background that we have
to analyse or view the assurances
which are being sought to be given.
After all, what is the value of these
assurances? I shall read out only
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four or five lines from page 216 of the
S. R. C. Report, which is very rele-
vant: .

“Before we conclude, we wish
to emphasise that no guarantees
can secure a minority against
every kind of discriminatory
policy of a State Government.
Governmental activity at State
lJevel affects virtually every sphere
of a person’s life and a democratic
Government must reflect the
moral and political standards of
the people. Therefore, if the
dominant group is hostile to the
minorities, the lot of minorities is
bound to become unenviable.”

Therefore, such assurances become

useless and have no value.

There is one aspect to which I should
like to refer. The life in the city of
Bombay is cosmopolitan in character.
"Many persons do not realise its exact
significance. Its importance as an
economic and industrial city has beeu
recognised, but when we say that it
is in the interest of the nation that
the atmosphere which prevails there
should be preserved, very few per-
sons understand its implication. Bom-
bay has evolved a pattern of life or
attitude which is free from .bigotry
or narrow prejudices or sectarianism
arising from creed, class or religion.
Everybody in Bombay City feels that
he is at home, and as it has been
tersely put, it is “All-India in minia-
ture”. Friends ask me, how will the
position be different? I would ear-
nestly tell them that under a linguis-
tic administration, with the predomi-
nance of linguistic or provincial life
and cultural activities, this cosmopoli-
‘tan nature is bound to be affected. I
give more importance to this aspect
and consider the loss of cosmopolitan
nature in a city like Bombay as more
serious than the loss in material terms.

1 have done; I only wish to add that
in any solution which may be arrived
at, due importance or consideration
will be paid to Bombay’s character
as a cosmopolitan city.

.
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Shri C. K. Nair (Outer Delhi: First
of all, I rise to congratulate our Gov-
ernment for the appointment of the
States Reorganisation Commission, be-
cause in some quarters it has been
said that that was an unwise step.
That is why I want to lay special
emphasis . on this. The same thing
happened with regard to our foreign
policy. When our Prime Minister pro-
mulgated that policy, there were great
criticisms against it, but after four or
five years, his policy has been justified
not only in India but in the whole
world, and it is welcomed as a glorious
chapter.

I may say that the S.R.C. Report is
the last link in the consolidation of
India. It may be said that Mahatma
Gandhi has given us freedom from
foreigners, that Sardar Patel has given
us freedom from the Princes, and now
Pandit Nehru is going to give us
freedom from......

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Freedom from Linguism.

Shri C. K.
rance, poverty and disease. But he
knows also that all this is possible
only if the country is completely con-
solidated. It is for this purpose that
the Commission was appointed. And
%t is said that it was because of the
agitation in certain provinces. It may
be so and. in a democracy it is always
done so and it is not got as a gift from
the Centre. The people must express
their consciousness and demand their
rights together with the reasons.
Therefore it was conceded and this
was done not a day too late, not a
day too early; it was done at the most
. appropriate time. That is the reason
why 1 congratulate the Government.

Now I come to the Report itself.
Under the circumstances, this is the
best that we can think of. No doubt,
immediate reactions were slightly
parochial. Naturally it is to be, and
as Panditji himself said, the Report
about U.P. almost shocked him at ‘a
bit at first, but afterwards, after fur-
ther thinking, he thought the Com-
mission was quite correct. That is
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exactly the wisdom of the S.R.C.
because that is really the collective
wisdom of our nation. It may be that
some States or individuals might have
been perplexed, but ultimately that
is the only solution that the Commis-
sion could give. Therefore, we should
welcome the Report wholeheartedly.
We all know that the new States have
been set up on a linguistic basis.
There is no use quarrelling over that
matter because we all know that lan-
guages are as old and as ancient as
our hills and mountains and rivers and
valleys. Therefore, it is no good fight-
ing over that. The languages are there
and they must be recognised. As a
democratic .people, if you want to
develop these languages, they must be
developed just as all our hills,
maidans and rivers are developed for
our economic advancement. We have
to develop them in the same way if
we want to develop the entire people.
The importance of the languages had
been repeatedly referred to. But
language alone is not the criterion;
other things were also considered.

5 pM.

By and large, we have all agreed
with the SRC Report that the States
are to be on a linguistic basis. Two
questions - remain—Bombay and Purf®
jab. Outside these, all the States have
been practically settled on a linguistic
basis. There may be some doubt
about Visalandhra or Karnataka.
Karnataka set a very good example
and I hope Andhras will follow suit.
The small border disputes which
appear to be very important will be
settled amicably. Today our Prime
Minister spoke on that subject. When
he speaks on international politics, he
is superb and we doubted sometimes if
he could make similar speeches on
national problems. Today it has bten
remarkable and superb. 1}le has snid
that minority problems in these border
areas-are more important than any-
thing else and therefore they must be
amicably settled. I may go a step
further. We shall be pround of the
States which have got bilingual areas
within their territory. It is a privilege.
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It must, therefore, be their duty and
responsibility to look after their
interests. Therefore. I will never ask
for a boundary line to be fixed for my
State alone. We must have a national
outlook. I will welcome everybody.
I am not going into these things. Our

‘Prime Minister pointed it out today

about the advisory bodies. I think it
is the most wholesome thing. We
should all welcome it. I hope the idea
will now develop even before the next
elections. It will do two good things.
One will be with regard to inter-
state co-operation and co-ordination
with regard to planning and the other
thing is that the neglected and back-
ward areas will receive special atten-
tion, from such advisory bodies. As
our Rajmata had said, it is a very nice
idea and I am glad that the Prime
Minister has taken it up and we hope
it will very soon be realised.

I shall now come to Bombay. Other
things are almost settled. It is really
a big problem. On first thoughts there
should have been a linguistic State.’
The SRC Report went into it.

Mr. Chairman: The hon. Member
may confine himself to Delhi because
he does not have much time.

Shri C. K. Nair: Then I come to
Delhi. I represent Delhi and I must
speak on Delhi also.

Mr. Chairman: He cannot get more
than fifteen minutes.

Shri C. K. Nair: With regard to
Delhi, the problem is absolutely diffe-
rent from other States. Delhi has been
deprived of its political rights and
they have almost been disfranchised
as a unit in the Federation. It has
been abolished; it is no more a Part
C State; as a Part C State it has been
abolished. We welcome it. We do
not shed any tears. But what we ex-
pect is a better deal for Delhi just as
every Part C State was added to a
Part A State. It nieans greater ad-
vantage and greater freedom for the
people of those areas, It is not so
with regard to Delhi. It is always
compared with Washington, I think
it is quite wrong. Washington is



36054 Motion re:
hardly 200 years old while Delhi is at
least 5,000 years old. It has been a
great historic city from the Pandavas
down to the Moghals, down from the
Pandavas, then the Rajputs, Chauhans,
then the sturdy robust Pathans and
then the great Moghals and it was the
seat of these royal rulers. Therefore,
to compare Delhi with Washington is
an insult to Delhi.

I can tell you another thing. Two
or three years ago, as soon as autono-
mous status was given to Delhi, I had
a talk with the then Ambassador from
America. He said: “You were always
quoting Washington to keep Delhi
under Central Administration. But
now Washington .people have started
an agitation to get autonomy like
Delhi.” I wonder why we should only
be followers: why not be leaders.
With regard to Delhi we must give a
lead. Political possibilities are not
exhausted in books. I feel that we can
really adopt a new pattern and a new
approach to the problems of Delhi. I
have been told, for instance, that in
Tokyo, which is part of a unitary
system, part of a State which has no
federal system, they have evolved
something which gives a great status to
Tokyo. In the same way, for Delhi
also we can certainly evolve a better
system of democratic administration
as for a metropolitan city. Delhi State
is not a gift of the Constitution. It is
still in the hands of Parliament to
give the best suitable administrative
sgt-up for Delhi. If I come to the
details, then I may not have time. I
can only say that I support every
word of what our sister, Shrimati
Sucheta Kripalani has stated. Al-
though she Lelongs to anether party,
in the heart of hearts she is still a
Congress woman. Therefore, we al-
most think alike. Therefore, I need
not take much time in enumerating
what she has already said.

Our Manipuri friend referred to his
State. Honestly I feel that our border
States should not be suspected or
ignored. On the other hand, they fre
expected to be more patriotic and
courageous in defending our borders.
Therefore, they should be liberally
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treated and given the best possible
democratic sef-up. After all, suspect-
ing the borders was the imperialistic
idea of the Britishers but we should
not suspect. On the other hand we
should encourage their patriotism and
support them. They should have a set-
up in whatever way they feel.

With regard to Delhi, I have to say
one thing. Just as Shrimati Sucheta
Kripalani said, it is left to the mercy
of the Central administration. Central
administration means our Central
Legislature— that is Parliament. You
have seen the interest Parliamentarians
take with regard to Delhi. About 75-
80 people spoke and not one of them
cared to think about the future of
Delhi and its people, including our
friend Shri Kamath.

Shri Kamath (Hoshangabad): I
have not yet spoken.

Shri C. K. Nair: None spoke about
Delhi except Shri Punnoose. That was
also in a general way. I am very
grateful to him. But this is exactly
my point. If this is the interest that
Parliament is taking with regard to
Delhi, Delhi should be saved.

One thing more and I flnish and
that is about the real set-up. I am not
going into the details of that, it is for
our High Command and our Cabinet
to decide it.

Shri Kamath: And Parliament.

Shri C. K. Nair: Parliament ulti-
mately of course, but this is the inte-
rest Parliament takes. What I say is
that it should be thought of by the
ngh Command, by the Cabinet, and
ultimately it will come up for your
approval before the Patliament. Then
1 am sure you are going to bless us
with a better constitution than the
Part C States now have, giving full
right to the representatives of the
people to take care of their own affairs.

Shri Tek Chand, (Ambala-Simla):
Come to Punjab.

Shri C. K. Nair: About Punjab.....
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Mr. Chairman: The hon. Member’s
time is up. There are a number of
speakérs who have to finish their
speeches today. So, I would request
the hon. Member to conclude his
speech.

Shri C. K. Nair: I will finish in a
minute.

I would only appeal to the Cabinet
to call the true representatives of
Delhi, confer with them and try to
evolve the best possible and suitable
constitution for Delhi, independently
without reference to Washington or
London and other States, satisfying the
wishes of the people.

With regard to Punjab I feel that
Punjab practically has extended up to
Delhi. Even in Delhi out of nearly
15 lakhs of people more than 7 lakhs
are Punjabis. Therefore it is very
difficult to say where to draw the
boundary line and I think they must
be satisfied with the present boundary
that has been given to them by the
SRC. .

Shri Shivananjappa (Mandya): 1
rise to oppose the proposals of the
SRC so far as they affect the integrity,
homogeneity and the economic pro-
gress of the State.of Mysore.

At the very outset let me submit
that the ' time is not opportune for
undertaking any large-scale and radi-

cal reorganisation of States. Now the .

country is just settling itself to the
task of economic development. There
are national priorities of fighting the
problems of poverty and unemploy-
ment and any diversion of people’s
minds from this aspect will result in
serious administrative and financial
dislocations.

I am very glad that that SRC is
quite alive to these dangers. The
J.VP. Committee and the  Dar
Commission were quite alive to
these and they advised the post-
ponement of the issue of reorganisa-
tion until better and happier state of
affairs exist in the country. I submit
that the SRC itself doubts the wisdom
‘of undertaking reorganisation at this

21 DECEMBER 1955

Report of-S.R.C. 3608

juncture of national development and
they argue that after the formation
of Andhra since this is an inescapable
evil it must be undertaken speedily
and expediently.

After what we saw in  Bombay,
Mysore, Vindhya Pradesh, Bihar and
Punjab I submit that the feelings of
the people are roused and we see in-
creasing tensions every day. The
people have failed to appreciate the
rationale of the SRC in the proper
perspective. Hence I submit that is
the implementation of the recom-
mendations of the SRC must be
postponed for another 10 or 15 years.

The SRC has created more problems
than it professes to solve and it has
stirred the emotions of the people.
It has offended the susceptibilities of
the people more than it satisfies.
Therefore, I submit that the implemen-
tation of this Report must be post-
poned by another 10 or 15 years to
come. '

Shri Basappa: It is too late in the
day. The hon. Member has missed
the bus.

Shri Shivananjappa: That is all
right. The House has mot yet taken
any decision. .

In about two pages the SRC has
argued as to what must be the size
of a State. They have mentioned about
the benefits and ' advantages that
accrue from large States and the
benefits and advantages . that accrue
from small States, but nowhere it is
said as to what must be the optimum
size of a, State. To cite an instance,
[ would say that Mpysore, a well
balanced State, is for all practical
purposes a viable State. I do not
iknow why the SRC has compulsorily
proposed it to be merged with other
Kannada-speaking areas when the
other Kannada-speaking areas can be
definitely formed into a separate
State.

The SRC having denounced this rule
of “one language, one State” cannot
logically argue (An - Hon. Member:
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Question) for one State for all
Kannada-speaking areas alone. I am
always confident that the compactness
of a State is always conducive to pro-
gress and prosperity. To illustrate this
problem I would like you to compare
the expenditure on social services and
the expenditure on administrative
services with the percentage of literacy
in U.P. and Mysore. Then we find
that largeness of a State is always not
conducive to progress and prosperity.
I submit that in a democracy the size
of a State must be limited to the
supreme task of keeping every citizen
of the State in one part informed about
what is happening in other parts of
the State.

In my own State of Mysore the peo-
ple are greatly perturbed over the pre-
posals of the SRC for merging the

Mysore State with other Kannada- .

speaking areas which are larger in
size and population. Mysore is a
composite, compact and cosmopolitan
State where different linguistic groups
co-exist peacefully and this happy
state of affairs is disturbed by the
application of the fatal logic of lingu-
ism. As a result of this we see that
feelings are embittered and people are
fighting in the State. Also, Mysore
State is administratively, economically
and culturally a homogeneou$ State

and it is exempted from the operation

of article 821 of the Constitution and
for all practical purposes it is consi-
dered as a Part A State.

The SRC has not advanced any
reasons for amalgamation of Mysore
with other Kannada-speaking areas.
I cannot understand what are the
beneflts that will accrue to Mysore
by merging this State with other
Kannada-speaking areas. -

Efforts have been made by interest-
ed parties to represent that Mysore has
no objection to its merger with other
Kannada-speaking areas and the SRC
has taken, this representation very
seriously. They argue that the oppo-
sition to Mysore'’s merger with Karna-
taka is only tentative and of very
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recent origin and it will vanish by
the efflux of time.

Shri B. Y. Reddy (Karimnagdr): It
is proved in practice now. Things are
settled down now.

Shri Basappa: The State Assembly of
Mysore has passed a . resolution
recently welcoming Karnataka State.

Shri Shivananjappa: The Report says
that the opposition to Mysore's merger
with Karnataka is only tentative and
of very recent origin. This is far
from truth. Anti-merger feelings is
there since a very long time. To quote
the relevant portion of the 1951 elec-
tion manifesto of the Congress, it says:

“As a practical example, the
Congress agreed.to the formation
of the Andhra State, because the
Andhra Provincial Congress, the

- Tamilnad Congress and the Madras
Government had agreed to it, but
withheld the support to the pro-
posal for the formation of a
Karnataka State for want of
agreement of the great majority of
the people including the people of
Mysore State”.

The Dar Commission Report says in
page 9, paragraph 45:

“But the Mysore State does not
appear to be yet readv to merge
itself in Karnataka province”.

For the formation of any State, a
greater measure of agreement must
be there among the people concerned.
This sentiment is voiced both in the Dar
Commision Report, the JVP Com-

- . mittee Report and the Indian Statutory
» fommission’s Report. At page 2 of the

Dar Commission Report, it is said:

“A large measure of agreement
within its borders and amongst the
people speaking the same language
in regard to its formation, care
being taken that the new province
should not be foreed by a majority
upon a substantial minority of
people speaking the same Ilan-
guage.”
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The Indian Statutory Commission
endorsqs the same sentiment. I beg
"to submit that this large measure of
agreement is lacking in the case of
Karnataka and it is simply thrust up-
on the people of Mysore. There are no
particular affinities between the State
of Mysore and other Kannada-speaking
areas, either culturally, administra-
tively or economically. Mysore has
built up her own traditions, institu-
tion, and decencies of life at a great
cost. We find better cultural and social
homogeneity more with Madras than
with other Kannada areas.

Regarding social composition, there
has been a balancing of social forces
in Mysore and this balance and har-
mony will be disturbed by the intro-
duction of new social forces on a mass
scale. The position .of linguistic
minorities will be deplorable in the
proposed Karnataka State. They will
be reduced to the position of negligible
entities leading to their insecurity and
continued dependence. To quote
figures, if we look at the statistics of
Mysore with reference to 1955, we find
that including the people of Bellary,
there are 66,67,872 Kannada-speaking
people in Mysore. There are 17,51,173
Telugus, six lakhs of Muslims, speak-
ing Urdu and seven lakhs of Tamilians
h Mysore. Thus in Mysore, the ratio
of Kannada speaking population to
non-Kannada-speaking population is
2:1. In the proposed Karnataka State,
the ratio will be 7:1. Then, I submit
that the larger the size of the State,
the smaller the practical political
importance of the minorities and the
poorer are the chances of securing
‘their interests.

1 next deal with the administrative
and financial implications of the pro-
posed Karnataka State. The proposed
Karnataka State will result in serious
administrative and financial disloca-
tion. The flnancial deficits of the pro-
posed State for meeting ordinary ad-
ministrative expenditure and for
bringing up social services in the non-
Mysore Karnataka areas to the exist-
ing Mysore levels and for enhancing
the Mysore pay-scales to those of
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others will amount to several crores.
The new State will be crushed finan-
cially. The public debt portion itself
will amount to several crores, let alone
the working of major projects. No
improvement of the existing facilities
in the Mysore State can be thought of
in the proposed Karnataka State.

Lastly, I deal with the institution of
Rajpramukhs. The continuance of the
institution of Rajpramukh is not in-
compatible with the conception of the
socialist pattern of society. The insti-
tution of Rajpramukh as well as most
of the present States of India were
created by our Constitution in 1951.
The Rajpramukhs are appointed by
the President. I cannot understand
why they should be abolished within
a span of four years. The Rajpra-
mukh of Mysore is an institution which
is dear to the heart of every Mysorean.
They have built up healthy democra-
tic traditions and have been highly
responsive to the aspirations of the
people. "The SRC proposal to do away
with this institution is a violation of
the solemn undertakings given by the
Government of India that the ruler of
Mysore would be left untouched.

Mysore has far advanced in educa-
tion and economic development than
the other areas proposed for amalga-
mation. The present and past genera-
tions of Mysoreans have toiled and
sacrificed much and bore unusual
burdens of taxation for the benefits of
posterity. It is unjust and unfair to
suggest that they must part with what
is theirs by right in favour of those
who have no contribution to make to
the common pool. The resources of
the other Kannada-speaking areas
whatever may be their potential value,
are largely undeveloped and cannot
be taken into account. Judged from
all these viewpoints, Mysore has a
right to effective existence as a dis-
tinct entity. The best solution would
be, the formation of a Karnataka
State with the Kannada areas lying to
the north of Mysore, and secondly,
the continuance of Mysore State with
the areas of South Kanara, Coorg and
Kollegal taluk. These two States will
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be almost equal in area, population
and resources.

Edmund Burke, in his famous conci-
liation speech on America said:

“A true statesman is one who
has a disposition to preserve with
an ability to improve”.

What is shown in regard to Mysore
by the SRC is a disposition to change
where there is no need for improve-
ment. -

Shri Altekar (North Satara): I have
listened with rapt attention to the very
broad, liberal and philosophic outlook
presented to this House by the hon.
Prime Minister. I too would like to
cherish such an ideal, but the people
outside were entertaining hopes of a
linguistic State mainly on account of
the formation of Andhra and recently
also because of the appointment of
this Commission. The Commission’s
Report does not only not contain sug-
gestions for new multilingual or
bilingual States but contains, on the
contrary, suggestions that even those
multilingual and bilingual States that
existed before be disintegrated to form
linguistic States. Under such circum-
stances, it is very difficult to persuade
the people of Maharashtra, against the
whole atmosphere and the trend of
events, to accept a composite State.

Another point which the hon. Prime
Minister dwelt upon was about the
border areas, He suggested that there
should be equal rights and opportuni-
ties in these areas. I too would like
that, but even the SRC Report says
that some States have not been keen
regarding this particular aspect and
have tried to move in a contrary direc-
tion. Suggestions have been made by
the SRC in chapter 1 of Part IV that
there should be certain rights to
those people. But to what extent do
they go? They say that the minori-
ties in a State should get instruc-
tions in the mother-tongue but only
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up to the third form. Thereafter they
will be switched over to the regional
language. That is, for the purpose of
secondary and college education, they
will have to learn through the
medium of the regional language. In
our times, we were learning English
in order to take instructions in the
various sciences through the medium
of English. We found what great
difficulty it was and what a handicap
it was. The same handicap will have
to be experienced by the people who
are thrown into a different state.
For people speaking a particular
language are in a majority in their
own tract; but, when they are
thrown into big tracts of different
language the majority becomes a
minority in those areas. Take, for
_instance, the three compact Marathi-
speaking taluks of Karwar, Supa and
Holyal in the North Kanara District.
They lie in -a Marathi-speaking area
where the Marathi-speaking people are
in a majority. If they are thrown into
Karnataka, they become a minority.
For secondary and collegiate educa-
-tion, they will have to learn a
language which is ‘not theirs. That
handicap and grievance remain for
them. Is there anything suggested for
the sake of these people and for the
higher education of these people in
their mother-tongue? There 1is no
proposal. SRC definitely say that their
secondary education will be in the
regional language. That is the handi-
cap. Therefore, we shall have to
tackle this problem not haphazardly
but rather from a fundamental basis.
I would like to suggest that the areas
where the people themselves form a
majority of a particular language
should be put in that language region
of the State where their language is
* the language of a majority, and pro-
vision should be made accordingly. In
that case, the people concerned would
not have a handicap. = The difficulty
that is felt‘is one of administration.
The SRC Report says at page 28—para-
graph 108—that if such a thing is done,
it would be setting aside the whole
work of the Delimitation Commission
and its labours. Because it would
create administrative difficulties,—
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which can be rectified in a few years
—tn put all these people who them-
selves are in a majority in their areas
permanently into a -minority by
throwing them in a big group of
different language is a great hardship
which we will be causing. We should,
therefore, relieve such people from
such a difficult condition. My honour-
able friend Shri C. D. Pande was
saying, “Why should we fight for this
taluk or that taluk?” I do not want
this problem to be looked at from
that point of view at all. I approach
the question from the point of view of
the convenience of the people. This
problem should be tackled on a
fundamental basis . and the pqule
who are speaking a particular
language should be kept as a separate
group. If more time is required for
that, the next election may be held
under the same constituencies for
the time being. The question can be
kept open and it can be settled by a
boundary commission in such a way
that the people will have mo griev-
ances or handicaps. That is my
humble suggestion. Do not look at it
from the purely administrative point
of view., Administration is for the
people; the people are not for the
administration. Their rights and as-
pirations will have to be taken into
consideration and the problem should
be approached from that point of
view. I would like to urge that it was
only by accident that certain areas
were put in other taluks. Take, for
instance, Nipani, the jagir of
Sarlashkar, the Lieutenant Com-
mander of the Peshwas. When he died
issueless in 1848, it was annexed to
Chikodi, because there was then no
British Maharashtra territory to which
it could be ennexed. The adjoining
Marathi-speaking territories to the
west and north were in possession of
the Maratha princes of Kolhapur,
Kurundwad, Miraj & Sangli. But this
should not be regarded as their fault.
It-was only an accident. I do not wa~
to go into the question of the percen-
tages -in the various taluks but I
would like to point out that it was
declared by a resolution of the Bom-
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bay Government in 1950, that Karwar,
Supa and Halyal taluks formed one
compact Marathi-speaking area in
Kanara District in the Belgaum dis-
trict, Khanapur, Belgaum, Nipani and
Changad- form one compact,
Maharashtrian territory, Speaking for
myself, I would like that the Kannada-
speaking villages on the border should
go to that State. As I said before, this
problem should be tackled on a
scientific basis once and for ali. If
there is no time to do it now, keep it
open and let it be decided after the
elections are over. That is my humble
submission.

I would now come to the larger .
question of the formation of federal
units. I would urge that federal units
are different from administrative
units. The administrative unit can
be as small as a city or a
Part C State and as big as
any province one may imagine. But,
the tests are different for federal
units. The one important .test is that it
must function by itself in a homogene-
ous manner; the people must work
for their own development in the res-
pective areas and also contribute to
the unity of the federal State. In a
federal unit, there is affinity between
the people and there is also loyalty
to the federal State. I need not quote
authorities for this purpose; there are
so many of them. But, this aspect has
to be taken into consideration. If we
look at it from this point of view, then
the only basis on which separate units
can be formed is the linguistic basis
and this principle has also been ac-
cepted. Therefore, I would suggest
that such a federal unit cannot be too
small; it should be such a8 to be able
to exist by itself and develop in itself.
Not only should it not be a burden on
the Centre, but it should not be a
burden on- another State. That
aspect also has to be considered. As
far as the size of the State is concern-
ed, no State should be too small and
no State should be too large. Keeping
this in view, I think that Visalandhra,
Maha Gujarat and Samyukta Maha-
rashtra will be the proper States to
be formed.
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I would like to come now to the
question of Bombay. The proposed
Bombay State has got an area of 91
square miles only, not even the area
of a taluk. Again, its population is less
than one-third of the population of the
smallest State, Vidarbha. Some of my
honourable friends like Shri Patil
have said that this is consistent with
the proposals made by the S.R.C.
I will read only a small portion from
the S.RC. Report to prove that. the
Commission has taken exactly the con-
trary view. At page 118 they say:

“Having regard to the popula-
tion and the size of the area as
well as the -fact that it is
primarily a city unit, it will
not, in our opinion, be entitled to
be treated as a full State of the
Union.”

Again, at page 117 they say:

“The wmatural links of the city
with its , hinterland in Maha-
rashtra are, therefore, another
argument for not constituting
Greater Bombay into a separate
administration.”

Therefore, I would like to point out
that Bombay city by itself cannot be
a separate State. It does not enjoy the
status of a federal unit. After all, is
Greater Bombay by itself a unit? The
hon. Railway Minister is nqt here
now; he would have told you that
from Bombay to Kalyan there are
quadrupled railway lines on which a
number of locals pass carrying thou-
sands and thousands of people from
Kalyan and Thana to the Bombay city
and back from it to these places per
day from early morning till late at
night. Such again is the case from
Bombay to Virar. Why does all this
happen? It is because there is no space
in Bombay to live, It is all a daily float-
ing population mostly Maharashtrians.
They cannot'live in Bombay city for
want of housing accommodation. This
is the extension of Greater Bombay
further in the interior. That s
the position which obtains there.

497 L.S.D.—5
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Bombay, therefore, cannot exist as a
separate State. It has not got suffi-
cient land; it has no water. For every-
thing it is dependent on Maharashtra
area. It is just a liability on Maha-
rashtrian area, That fact should also
be taken into consideration. My
honourable friend Mr. Patil said, “It
we are taking water and electricity
from Maharashtra, we are giving you
cloth.” I would like to submit that
there are mills, cotton and everything
in Maharashtra and we can prepare
cloth not only for ourselves, but we
can also give cloth to others. But,
Bombay city with all the ingenuity ot
Shri Patil, cannot produce water for
itself. That is the position. I would
like to urge that Bombay city is re-
ceiving electricity from Khopoli in
Maharashira and will receive from
the Koyana Project which is also in
Maharashtra. Therefore, for every-
thing Bombay is dependent op Maha-
rashtra. Decentralisation of indus-
tries was misunderstood by my friend
Mr. C. C. Shah. Let him consult the
Planning Commission, He will find
that as in the ¢ of Greater London,
these industries will have to be taken
to outside areas and then it will be
greater than the Greater Bombay. This
will not diminish the importance of
Bombay; it will only increase its im-
portance. With apologies to a Sans-
krit Poet I may say:

doen  gateonte  qxftete g
eyt mived asd o 7 ardfdt

You are wealthy; you are possessed of
various qualifications and attainments,
you are attractive and you have .got
all sorts of accomplishments. But, the
space in which you are circumscribed
is so tiny that it is not enough for

*forming a State. That is the position.
Mr. Shah said that Mayukha pre-
dominates in Bombay city and
Gujarat and therefore Bombay is
linked with Gujarat. I would like to
point out that the writer of Mayukha
Nilakanta, belongs to Paithan in the
Nagar district of Maharashtra. He
wrote the Mayukha and it is prevalent
In Nagar, Khandesh, Poona and also
Thana, Bombay and Gujarat. If at all
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there is the influence of Nilakanta in
Gujarat, it is from Maharashtra and
not an influence of Gujarat on Maha-
rashtra, He has given special rights to
daughters and sisters, to inherit
fully and not a limited estate as is in
other parts of India. On account of
Nilakanta, this system prevails in the
whole of the Bombay Presidency.
There are so many other points from
which it could be said that all the
arguments are against them and not
against us.

Now, it is said that Bombay is a
cosmopolitan city, an all India city, I
will not repeat all those arguments
again. They say it is an international
window. After the J.V.P. report,
China is rising into power, Indonesia
has got independence. Ceylon has
become an independent nation. Burma
Viet-Nam and other countries are
coming into power. This light of inde-
pendence, this air of independence has
to come from the windows of Madras
and Calcutta and not Bombay. They
are rising into gréaler power and
greater importance. The light and air
has to come from that side. The im-
portance of Bombay will not in any
way be lessened. If Calcutta and
Madras cannot be carved into inde-
pendent States, Bombay also could not
be so carved. I would like to ask, what
would be thé feelings of my Bengal
friends if Calcutta is carved into an
independent State; what would be the
teelings of my Kprnataka friends if
Bangalore were to be carved into an
independent State; what would be the
feelings of my Tamil friends if Madras
were to be carved out into a aeparate
State? That will be the feelinz of the
Maharashtrians if Bombay is carved
into a separate State, Just as the palm
belongs to the whole body and is also
a part of the hand, the heart gives life
blood to the whole system and is also
a part of the thosax, even so Bombay
belongs to the whole of India and |is
also a part of Maharashtra. Bombay
gives life breath to the whole of India
as also to Maharashtra. It cannot be
separated from Maharashtra. It would
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be, as it were, taking the heart out of
Maharashtra. I do not want tc take
more time of the House.

Shri N. Rachiah (Mysore-Reserved-
Sch. Castes): I am thankful to you for
giving me this opportunity to express
my views on these matters which are
agitating the Members of this House.

I support the recommendations of
the Commission with regard to the
I1AS. and I.P.S., and about the ap-
pointment of High Court Judges in the
best interests of the country. When
linguistic States are being formed, the
officers in the I.AS., etc. should have
a national outlook and a broader out-
look, to implement and execute the:
laws passed by the legislatures as
such. Atleast 50 per cent. of the I.A.S.
and LP.S. officers in the further
recruitment in this country should be
on the basis of the recommendations
of the Commission. Even with regard
to the appointment of High Court
Judges, at least one-third of the
Judges should be appoinfed in the
manner recommended by ‘the Commis-
sion. Every citizen should feel that he
could get impartial justice in the
hends of impartial Judges. The
Judges should also feel that they
belong to one nation and they must
be prepared to serve in any part of
the country, in any High Court. So I
support those recommendations.

I wholeheartedly support the recom-
mendatjons of the S.R.C. once again,
l:ecause this is the proper time for the
implementation of this report and
there should be an end with regard to
this question of reorganisation of
States. We are in a period of transi-
tion. As such, there has been a great
agitation by all parties for the forma-
tion of linguistic States for the past
half a century, Therefore, the Govern-
ment have taken a very right attitude
and a very right step to see that the
entire country is reorganised into a
number of smaller States. For this, I
wholeheartedly congratulate the hon.
Home Minister, and also particularly
the Deputy Minister Sri B. N. Datar
because he is piloting this motion here.
More than that, in the year 1952, he
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was the leader of the Karnataka dele-
gation andsI was one of the delegates
with him. He fought for Karnataka. 1
was sure that the formation of Kar-
nataka-was safe in his hands, Nothing
gives us greater pleasure than to see
that we are getting our Karnataka.
particularly, united Karnataka.

1 have to pay my high tribute to
Shri Nijalingappa who ig the architect
of United Karnataka. His name must
be written in diamond letters in the
history of Karnataka. Selflessly, with
boldness, patiently, with non-violence
he has sacrificed, struggled and work-
ed hard and persuaded ‘the people who
were opposed to the formation of
Karnataka. He deserves all apprecia-
tion and congratulation on behalf of
the two crores of Kannadigas from the
Karnataka area. I must not fail in
my duty to pay my tribute to Shri
Channiah, President of the Mysore
Pradesh Congress Committee. He was
very tactfully and patiently able to
persuade those who were agitating for
“Mysore for Mysoreans”, As such he
deserves appfeciation and congratula-
tion of all Kannadigas.

The Karnataka State is a very
viable State in our big democratic
republic. I wholeheartedly support the
formation of Karnataka because it is a
reasonably large State. It is neither
too big like the U.P. or Bihar or Sam-
yukta Maharashtra, nor too small like
Coorg, or Manipur. I am sure, Karna-
taka will have a very prosperous and
proud place in our country. I am not
one of those who plead for only ling-
uistic States. Qur Government and
our Parliament have taken steps to
see that the demands of the people, the
resolutions of the Indian National
Congress and the resolutions of the
other parties are respected. It is not
only one party that has asked for
linguistic States; all parties have pass-
ed such resolutions.

Before I go into the details in sup-
port of the formation of a Karnataka
State, T should nbt fail to make a few
observations with regard to Coorg. My
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hon. friend Shri N. Somana is sick. He
is the only representative from Coorg
in this House. My constituency is an
adjacent constituency, I know the
teelings of the people of Coorg. The
people of Coorg are the most advanced
people, if I can say so, and it is the
most advanced State. According to my
hon. friend Shri Shivananjappa, does
it mean.that because Mysore is an
advanced State, it should remain as a
separate State? If that is the case.
Coorg should also remain a separate
State because it is the most advanced
State according to the Backward
Classes Commission's report. The peo-
ple of Coorg have been unanimously in
support of the merger of Coorg with
Karnataka. Lately, even the Coorg
Legislative Assembly has passed an
unanimous resolution supporting the
merger of Coorg with Karnataka.
There is not one person wtlo is opposed
to the merger of Coorg with Karna-
taka. I also congratulate the people of
Coorg in this respect,

[SHRI BARMAN in the Chair]

[y

There are the blessings of the great
leaders, Shri Tilak, Shri Gokhale,
Sardar Patel and Mahatma Gandhiji
for the formation of linguistic States,
particularly for the formation of
Karnataka. Even in 1920, when the
Indian National Congress met in
Nagpur, they admitted a resolution for
forming linguistic States, particularly
with reference to the Karnataka State.
Therefore, 1 am sure that the cage for
the formation of a united Karnataka
is a very good and sound case

My hon. friend Shri Shivananjappa
Has said that the States Reorganisa-
tion Commission have not put for-
ward any facts in support of the Kar-
nataka State. But I'would like to
point out that they have put forward
exhaustive data and facts in support of
the Karnataka State being formed, and
they have left out nothing.  Still, if
there is opposition to its formation,
then it can only be on the ground of
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communalism. The Commission have
stated at page 90 of their Report:

“It has been generally recognis-
ed that, in the provincial distribu-
tion under the British, the Kan-
nadigas suffered most, with their
area split up into four units in
three of which they were at the
tail end and reduced to the posi-
tion of ineffective minorities. The
All.India Congress Committee in
1927, the All-Parties Conference
in 1928 and the Indian Statutory
Commission in 1930 all recognised
the legitimacy of the claim of the
Kannadigas to . unification. The
Dar Commission also expressed
the view that the Kannadigas
would prosper and be able t©
manage thgir affairs much beiter
under their own government, if
such a government were possi-
ble.”

Such a government has been possi-
ble for the past eight years, and I am
glad that such a government is com-
ing into existence at least now; and
I congratulate our Government once
again on ‘their having acceded to
the demand and the wishes of nearly
two crores of Kannadigas from south.

Apart from this, I would like to
state here that the people of both
Mysore and also the North Karnataka
area are unanimous in their demand
for the unification of Karnatka.
Once at Davangere the North Karna-
taka people had gathered together
at a Conference and demanded a
separate North Karnataka  State.
Further we find that our leaders like
Shri K. Hanumanthaiya and Shri H.
C. Dasappa have opposed such move
of that Conference. According to the
speech of Shri J. Mohamed Imam
in the Legislative Assembly made on
17-11.55, these leaders demanded one
Karnataka with Mysore, Yet, there
has been, proof, and clear data are
there to that effect, that- all the two
crores of people who speak Kannada
have been unanimously demanding
the formation of a Karnataka State.
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I would now like to des#t with smn-
other important aspect of the Com-
mission’s recommendation, As has
been pointed out by the Commission,
there are three important communi-
ties in the Mysore State, namely the
Vakkaligas, the Lingayats and the
Harijans. The number of people be-
longing to the Vakkaliga community
is about 18 lakhs; the number belong-
ing to the Lingayat community is 10
lakhs, and the number belonging to
the Harijan community is 19 _lakhs.
The OCommission have clearly discus-
sed this matter with all the full data
tc support the formation of Karna-
taka.

Besides these three communities.
there are also other minorities. Of
these three communities, particularly
the Harijans and the Lingayats have
been unanimous in their demand for
thc formation of the Karnataka
State. But they form only 47 per
cent. of the population of Karnataka
ir the Mysore State. What about
the other. 53 per cent. residing in
Mysore? Nobody speak about them
All such minorities support the issue

I was saying that all these commu-
nities, excepting one, namely the
Vakkaligh community, have been
unanimous in supporting the unifi-
ration of Karnataka. The P.C.C.
President, Shri Channiah has been able
to have a resolution passed on the 28th
of last month, supporting the unifica-
tion of Karnataka at M.P.C.C. Session.
The Chief Minister of Mysore, Shri K.
Hanumanthaiya also belongs to that
community. Still, he is a supporter of
Karnataka, and he has been doing
propaganda also for the formation of
Karnataka.

If in spite of all this there is oppo-
sition to the unification of Karnataka,
then it is there only from people who
have got vested interests. I, as a true
representative of the Harijan com-
munity in Mysore, support the forma-
tion of Karnataka. And my reasons
are as follows. I am not casting any
aspersions on any leaders or other
great personalities or on any particular
community. After the achievement of
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freedom and the coming into existence
of responsible government in Mysore,
only two communities have benefited,
namely the Vakkaliga and the

Lingayat communities. It is said that -

our leaders who are in power are
national leaders, they are for all the
people, they are for the entire State
and so on, but in practice they have
been sharing the power only between
themselves.

Shri Basappa: There was a Harijan
Minister also.

Shri N. Rachiah: What about the
Public Service Commission? I put
this straight question to my hon. friend
Shri Basappa. Again, what about the
Seshadri Committee, or the Fact-find-
ing Committee which went into the

. details in regard to Karnataka and
the other positions? Further, what is
the position of Harijans in the 1.A.S.
and the 1.P.S.?

Shri Basappa: If there is any one
State in India, it is the Mysore State,
where the Harijans are treated very
well. .

Shri N. Rachiah: Before the general
elections, that was a fact. But after
the achievement of freedom, only the
Central Government and the Union
Public Service Commission are favour-
able to the Harijans, but so far as the
Mysore State Government is concern-
ed, they.have done nothing for the
Harijans.” No doubt, before the gene-
ral elections, the interim Government
did something, and in the inierim
government, Shri K. C, Reddy’s Cabi-
net did something which was ad-
vantageous to the Harijans. But afier
the general elections, after the coming
into office of the present Ministry,
they have done more harm than good
to the Harijan community.

Mr. Chairman: Why should the hon.
Member bring in persomalities here?
It is a general question for all time.
One Ministry may be good, another
may be bad; but that is not to be
raised as an issue here.
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Shri N. Rachiah: The Commission
themselves have referred to the fact
that in the future Karnataka State,
no one community could dominate,
and any one section can be reduced
to the position of a minority, if the
other groups combine against it. If a
State is very small, then one com-
munity could dominate. Suppose two
Karnatakas are formed, then in the
North Karnataka, the Lingayat com-
munity will dominate, and in the
other the Vakkaliga community "will
dominate. And only about 18 {o 20
per cent. of the people will monopolise
power, wealth and everything else
between themselves in both the States
and the Harijans who will be in a
minority will have no place at all
in anything. But if there is a single
Karnataka State, it will be a reason-
ably large unit......

Shri Shivananjappa: Then, why do
you support the formation of Karna-
taka?

Shri Basappa: It is too late in the
day. He has missed the bus. '

Shri N. Rachiah: I support it be-’
cause the domination of a single com-
munity cannot be there, and the
minorities and the Harijans will be
in a better and stronger position in
the united Karnataka to check this
sort of distribution of patronage, if
anything is given .to the Harijan
community, it is felt at present that
the State’s property is being squander-
ed away. But'I ask: Is not the
property of the State common to all
the people? We do not like this sort
of patronising attitude. We do not

wint anything as a gift. We want
things as a matter of right for our
existence. We are also citizens of
the country, and we want the rights
guaranteed by the Ccnstitution to
everyboay,

But have the Mysore Government
been respecting the provisions of the
Constitution? Even today, the pre-
sent Ministry in Mysore has gone. to
the extent of cancelling a site which
was intended for the building of a
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[Shri N. Rachiah)
Harijan hostel. It is with a sad heart
that I am bringing this to your notice.
It is a disgrace. We are in a demo-
cracy in our country, and yet we find
that the site for a Harijan hostel has
been cancelled.

Shri Basappa: Who was that Minis-

ter? The hon. Member’'s own man
was the Minister.

Shri N. Rachiah: I am not worried
about personalities. I am worried
only about what has happened in this
demoeracy of ours.

You take the case of any committee,
or any commission, or any board or
any standing committee; you will find
that no Harijan is there. Yet we find
- they want the full support of the
Harijans for the formation of the
Ministry and for doing various other
things. They want their co-opera-
tion. But when it comes to a ques-
tion of power or wealth, claims of
Harijans are ignored in the name of
oneness. At present, the Harijan
community is united, but they want
to divide that community, in order
that they may perpetuate their power
over Harijans. Harijans can never
tolerate this inhuman discrimination
‘any longer.

In most of the States, they have in-
troduced compulsory education. But in
my State, though it is called a model
State, a progressive State, no compul-
sory cducation has been introduced.
They do not want that Harijans should
take advantage of compulsory educa-
tinn because they are afraid that
if the Harijans get educated and
progressed, tomorrow they will be
the competitors for power and in
all fields of life. So they do
not want to introduce oom-
pulsory education. They want big pro-
jects. It is a model State. Yes, for
whom? My friends say, ‘We are ad-
vanced; North Karnataka area is back-
ward’. Does that mean that they do
not want Harijan progress? Because
we are extremely backward, they do
no! weant the progress of the extreme
hackward classes and also Harijans.
80 1 wish to bring to your kind notice
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that in the SRC Report, the Members
have rightly pointed out the commun-
al and political exploitation going cn
there. I justify the stand taken by
the Commission. They have properly
and clearly understood the Mysore
affairs, the inner current of Mysore
politics. There is communal dishar-
mony there. Outwardly, here is har-
mony, but this under-current is there
to undermine the progress of bigger
communities. We are a big community
in Mysore. But we have been reduc-
ed to the position of a minority, with
respect to administrative and politi-
cal affairs. As such, the entire Hari-
jan community is in favour of a
Karnataka State. ’

Lastly, I want to say something
about Bellary. The Prime Minister said
gfter the issue was decided las: that
1t was finally settled and Bellary was
added on to Mysore. So there is a
fihality about it. The question of Bel-
?ary should noi now be reopened. If
it was to be given over to Andhra
State, that would have been done in
the year 1958 itself. It is a fact that
?hat area has a clear Kannadiga major-
ity population; that was why, it was
made a part and parcel of Mysore. It
should be permitted to remain in My-
sore,

Shri Lakshmayya (Anantapur): My
hon. friend should know that that was
only on the linguistic basis; other fac-
tors were not taken into account then.

Shri N. Rachiah: Shri M. A. Ayyan-
gar has also cénceded that Bellary
should go to Mysore.

Similarly, the Kasargod taluk should
also go to Karnataka......

Dr. Gangadhara Siva: On a point of
information......

Mr. Chairman: He is not giving way.
How can I allow the hon. Member to
interrupt?

Shri N. Rachiah: Then Madakasira
has a majority of Kannada-speaking
people. The people there want tha:
the Madakasira taluk should be mers
ed with Karnataka. As such. I appea
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to the Government that Madaksira and
Hosur should be added on to Karna-
taka,

There is another firka, called Thal-
wadi, near my  constituency. The re-
presentatives of the people of that area
want that area to merge with Karna-
taka. I request the Government to
allow that area to be merged with
Karnataka,

On the whole, I wholeheartedly sup-
port and welcome the SRC Report and
the proposals with regard to the forma-
tion of Karnataka with Bellary.

Shri Lakshmayya: What about Pava-
gada taluk in Tumkur?

Mr, Chainhan: Th. Lakshman Singh
Charak.

Dr. Gangadhara Siva: On a point of
information.

The hon. Member, Shri Rachiah,
was so long supporting the SRC Re-
port, but as regards Bellary he has
deliberately said............

Shri N. Rachiah; With the exception
of Bellary.

Dr. Gangadhara Siva: It is a known
fact that Bellary is an area contiguous
to Andhra. It is illogical and illegal to
ask that that area should be transfer-
red to Mysore......

Mr. Chairman: Order, order. That
will be delivering another speech. I
have already called Th. Lakshman
Singh Charak. '
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[English translation of the above
Speech]

Th. Lakshman Singh Charak (Jammu
and Kashmir): Talks about linguism.
started in India thirty five years ago
when a resolution regarding linguistic
states was passed during the Nagpur
Session of the National Congress. After
the general eleciions of 1952, which
were held on the basis of adult fran-
chise, when the representatives of the
country came in this Parliament,
the first resvlution which was
moved here, was regarding Andhra.
Andhra state was formed and conse-
quently this movement of linguistic
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States got momentum and spread
throughout the country. The Gov-
ernment subsequently appoﬁ':ted the
States Reorganisation Commission
as they felt it was necessary to do
so. The report submitted by this Com-
mission is before us. Now it would
not be proper {o say that India should
not be divided on linguistic basis.

I have carefully followed the debate
which has been going on in this House
for the last seven days on this topic.
Speeches of a very high standard have
been delivered. Here we have also
seen that many of us have indulged
in talking dbout our own Districts and
States and have forgotten our old prin-
ciples. I have been very much pained
to hear and see all this. A Congress
member, who is a very important
member of this House has even re-
marked that the question of Bom-
bay city will be decided in the streets
of Bombay. I do not consider this re-
mark very proper.

Mahatma Gandhi preached non-
violence which Congress is following.
It has driven -out the Britishers from
this country by following this princi-
ple. Now, when we hear such things
from the leaders of the Congress we
are very much pained. I am a new
man in this House and do not under-
stand the intricacies of the problem and
do not want to get myself involved in
the dispute. 1 want to remain away
from this heated discussion. I have
come from Jammu and Kashmir, re-
garding which the Commission has not
made any recommendations, therefore
I had no intention to participate in
this debate. However when I saw
some of our great leaders indulging in
tall talks, I thought that I may also
put forth my humble views before the
House. I accept that Maharatas are a
brave people and they have shown
great courage and bravery in the past.
They faced the Britishers with great
courage. You are talking here of past
empires. Andhras also talk like this.
First they demanded Andhra and now
they are making a demand for Vishal
Andhra. Let them have their Vishal
Andhra, however I want to say that
now, we should not think in terms
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of past empires etc. In the past, we
have been giving great importauce to
local patriotism and personal gains as
a result of which we became slaves.
The English came here and without
any difficulty conquered us. Portuguese
and French also ruled here. The Bri-
tishers ruled this country for more
than 300 years. Therefore, I request
you all that India should be reorganis-
ed without producing any bitterness.
If it results in any bitterness, the whole
world will laugh at us. Even now the
atmoshphere in the world is not very
congenial {0 us. A certain section of
thig world wishes to take advantage at
our weaknesses. It is, therefore, desir-
able that we should decide our pro-
blem with love and peace. So far as
I understand if status quo is maintain.
ed it will be advantageous.

Now I wish to say something regara-
ing my neighbour State i.e. the
Punjab. The History of the Punjab
shows that it has produced great

leaders. During the regime of
Maharaja Ranjit Singh  Punjab
was very strong, and the Bri-

tishers could not dare enter this pro-
vince. But afterwards unfortunately
there was disturbance in the Punjab
and it also came under the British.
Many a great leaders have since been
born in this province and L. Lajpat
Rai is one of them. He fought the
Britishers with great courage, and gave
his life for the country. After the
First World War when Rollet Act was
passed the non-co-operation movement
started. In a public meeting held at
Jallianwala Bagh the Britishers resort-
&d to inqucrlminnte firing as a result of
which thousands of persons were kill-
ed. It will not be correct to say that
Punjabis have not worked with a spirit
of unity. In fact they have always
refhaine@ united, but unfortunately dur-
ing the last few years mistakes have
been committed both by Hindus and
Sikhs and due to them'they have lost
one another’s confidence. I have heard
that during the last census many Hin-
dus, who speak Punjabi in their homes
and who have been calling themselves
to be Punjabis, told that their regional
language is Hindj.
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[Th. Lakshman Singh Charak]

Following in their footsieps, the
Sikh bro‘Hers, too; began to claim that
their language was Gurmukhi.

Sardar Hukam Singh: Gurmukhi is
no language.

Th. Lakshmaa Singh Charak: I mean
Punjabi in Gurmukhi script. The res-
ult is, that now they have no confildence
in each other. The problem of langu-
age has been solved and power poli-
tics has taken its place. Through you,
Sir, I want to make an appeal to
Hindus and Sikhs not to forget the
past. I beg to submit, that in the
days gone by, the Sikh leaders had
come forward to save Hindu socicty.
They made sacrifices for Hindus,
which no Hindu can forget. We must
not forget that the Sikhs, from the
very beginning, have formed a part
of Hindu society. It has been custo-
mary in Punjab for the eldest son
of a Hindu family to be converted to
Sikhism. But now the matters have
come to such a pass that Hindus and
Sikhs have lost confildence in each
other. Today, on one hand, is' being
raised the slogan of Mahapunjab and
on the other the slogan of a Punjabj
Suba. Why? Have you forgotten 1547
when India was partitioned due to such
ideas?” Have you forgotten that even
today our relations with Pakistan are
not very good? Hindus and Sikhs
must always bear this in mind that
they are living in a border State. 1f
you spread ideas like this, then we will
become a laughing stock for our Punja-
bi friends, who have separated fraom us,
they will think that Hindus and Sikhs.
who were fighting then, who had been
turned out in hundred of thousands
are at logger heads with each other. I
want to submit that ideas and activi-
ties of this kind cannot solve the pro-
blems of Punjab. The problem can
be solved only when they have regard
for each other as Punjabis and as men
of the same stocks, respect each other’s
opinion and also keep the interests of
the country always in view, I think
that it is not correct on the part of
Sikhs to say that Punjabi can be
Punjabi why when it is in Gurmukhi
. script and that Punjabi Suba can be
formed only when it is recognised as
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Punjabi. Similarly, it is wrong on the
part of Hindus to say that even though
they speak Punjabi in their homes,
their regional language is Hindi. I
want to submit that such little things
should not be allowed to- assume a
serious shape. The one and the only
one way of simplifying this problem is
to have trust in each other.

Now I want to make a few observa-
tions regarding Himachal Pradesh. I
had had occasion to read their legisla-
tiwve debates and 1 have scen that a
greater section ot members of the
State Legislature is not in favour of
being merged with Punjab. This de-
sire  of theirs too,” has a long
story behind it. In the days of
the British, thete were ‘a num-
ber of petty staies in Himachal Pra-
desh. Some consisted of village and
some of two villages. In order to satis-
fy the vanity of their owners the Bri-
tish, called them Independent Rulers
and what not. The British, in their
own interests, used to look upon these
states as their own responsibility and
never paid any heed to diverse needs
of the people who lived there. The
result is that that area is educationally
and economically altogether backward.
When we nattained independence in
1947, Himachal Pradesh was separated,
an Assembly was created and attention
was paid to the education of the peo-
ple. They were given every kind of
help and an attempt was made to im-
prove the economic conditions of the
people there. I do not think there is
a marked difference between Punjab
and Himachal Pradesh. There is no
problem of language there. To us
if there #s any problem, it is economic
in nature. It is.a fact that Punjabis
are advanced owing to the greatest
fertility of the land and in view of
their being more prosperous. Under
the circumstances the people of Hima-
chal Pradesh think that ingcase they
are merged with Punjab, their status
will be that of a neglected area. There
is also a psychological reason for this
Our friends from Punjab, who are eco-
nomically better off have always look-
ed down uoon Hilly people. They have
always thought that men from
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Himachal Pradesh, Kangra and
Hoshiarpur are to cook and clean
utensils and that they do not possess
any ather merits. They say the people
from the Hills are idiots and possess
no intelligence. The Punjabis did com-
mit this small mistake and now they
are paying for it. The people of
Himachal Pradesh 'today are afraid but
they should be lost if they jumped into
this river. There is one more reason.
The people of Punjab are today finding
it difficult to solve their problems and
there is no end to their troubles. In the
circumstances what is the use of put-
ting Himachal Pradesh people also in
these troubles. After 1947, they have
made some advancement. If they are
merged with Punjab their movement
towards progress will be reversed and
they will be thrown at least fifty years
back. Their desire is that, as they
are economically backward, they may
be allowed to remain under the
Centre and receive help. In flve to ten
years they will have made some eco-
nomic and education progress. At that
time they may be merged with that
contjguous territory with which their
interests are linked and with whose
co-operation they can have greater
beneflts economically and make pro-
gress. At that time they will request
the Centre to merge them with that
territory which has cultural and
linguistic affinity with them or they
are ready to join the competition.

I think it is not proper on the part
of our Punjabi friends to iold out
threats of physical violence. There
is absolutely no excuse for such
an aggressive mentality. This
will not lead to love but on the
other hand it will give rise to hatred:
I may mention that we, too, have a
bitter experience of the people of
Punjab. For this very reason, twenty
to twenty-flve years ago, we passed a
law that Punjabis could neither pur-
chase land*%hor get employment in our
State. In the days of the Rulers of
former States, the British sent them as
officers in our State. They established
such a hold over us that there remain-
ed absolutely no place for us. There
we had to request the Maharaja that
some law may be passed to keep them
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in'check. I think the present Hima-
chal Pradesh may be allowed to re-
main a separate entity. Let our Pun-
jabi friends furnish a proof for five
to ten years-of their love for these
people and also show that they do not
want (o .exploit them; and only then
these people will gladly merge with
them,

Shri Bidari (Bijapur South): Mr.
Chairman, I heartily congratulate the
States Reorganisation Commission for
their historic Report. I express my
gratitude tor them for the recommen-
dation about the formation of united
Karnataka. I am particularly more
happy over the recommendation about
the abolition of Rajpramukhs. The
mstitution of Rajpramukhs has no
place in the modern conception of
democracy. Six hundred and odd
rulers were pensioned off as early as
the year 1948. It was only by acci-
dent that the present Rajpramukhs
survived the enrolment of pensioners

then.

A big section in Mysore is demand-
ing Mysore for Mysoreans. Appre-
hensions about losing political power,
too much of fondness for their pre-
sent State and the fear of dislocation
in the transition period seem to haunt
the minds of these people. In Mysore,
Nature, has, no doubt, been bountiful
in several respects. The scientists
and the intelligentsia of the State
have spared no pains in exploiting
Nature. But still, in certain
respects, nature has been deficient.
In spite of all possible developments,
the State has not been able to be self-
sufficient in food production and also
not been able to make both ends meet.
The standard of living of the masses
has not been satisfactory.

The northern Karnataka and other
Kennada areas outside Mysore are
also gifted with plenty of hatural
resources. The soil in certain dig
tricts is very rich and.fertile. Cotton
and groundnut are produced in
abundance. There is ample scope for
industrialisation. ‘

The continuous fear of losing power
is more harmful than actually losing
it.
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[Shri Bidari]

If the boast of their intelligence and
all-round progress is not vain, the
real antidote to their fear mania is to
come forward and take hold of the
wider arena and show their worth
in bringing into use the tremendous
resources, both human and material,
lying idle and thus pave the way for
making up the deficiency that is
keenly felt in both the regions.

The re-transfer of Bellary area from
Mysore is greatly agitating the minds
of the Kannadigas. The allocation of
the seat of Vijayanagar Kingdom to
Andhra has roused their sentiments.
It seems that exaggerated accounts by
the Andhras and default in proper
representation by the Mysoreans
have led the Commission to base their
judgment on superficial grounds.

The culture, affinity and trade re-
lations with Mysore and - other
Kannada areas have not changed their
course like that of a mighty river
since Misra’s Report. Lack of co-
ordination between the individual
members of the management of the
project has been magnified by the
Andhra Government in claiming
these areas.

The very idea of transferring these
areas to Andhra on the plea of better
execution of the project is bound to
create a big breach in the natural
flow of trust between the two areas.
The area served by the Tungabhadra
Project will be greater in the propos-
ed Karnataka State than in Andhra
State.

The Central Government ig quite
competent to look to the efficient exe-
cution of the Project. The Inter-
State .Water Disputes Bill and the
River Board Bill are on the anvil of
Parliament. Above all, the reconsti-
otuted Board is doing satisfactory
work,

It seems that the Commission have
not anticipated the fact, that the
Kannadigas will be forced to fall a
prey to the mercy and benevolence of
the Andhras who occupy the position
of a conqueror who annexes what has
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time and again ‘been adjudged not to

belong to him,

Shri Lakshmayya: Perhaps. my
friend does not know that it is a pro-
ject solely intended for Rayalaseema
not a Hospet project.

Shri Bidari: It may be a Rayala-
seema project.

Shri Basappa: When did this word
“Rayalaseema” come into existence?
Who coined it?

Shri Lakshmayya: I will tell you
tomorrow.

Shri Bidari: To take the Andhras
to be angles when they themselves
have expressed fear and mistrust
about the Kannadigas. will be too
bitter a pill to thrust down their
throats. We have firm faith in Gov-
ernment’s attitude not to impose any-
thing and make it acceptable out of
helplessness.

The demand of the Kannadigas to
retain Bellary, Hospet and Sirugappa
taluks and the sub-taluk of Malla-
puram in Karnatak is not only senti-
mental and emotional but also ration-
al. The retention of Kolar and Bel-
gaum town in Karnataka cannot be a
set off against these areas as the de-
mand for their separation will be
utterly irrational.

Shri Lakshmayya: Is the hon. Mem-
ber allowed to read from his notes?

Shri Raghunath Singh (Banaras
Distt.—Central): He is only consult-
ing his notes.

Mr. Chairman: What is the use of
interrupting him? Let the hon. Mem-
ber continue.

Shri Bidari: Contiguity, cultural
and economic ties of Kolar with
Mysore for centuries past and above
all their voluntary consent to remain
with Mpysore forbid its separation
from that area. The prosperity of
Belgaum town can be preserved only
by retaining it in Karnataka.

1 express my deep gratitude to the
hon. Deputy-Speaker who was gene-
rous enough to offer Sirugappa and
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Hospet taluks to Karnataka. I appeal
to the Andhras to give up their claim
over the entire Bellary area and show
full magnanimity.

I appeal also to Government not to
disinherit a posthumous child of the
property that has been allotted to it
as long back as 1920 and recently con-
firmed by Misra’s Report for the negli-
gence, if at all there be any, of till
recent times an unwilling partner.

I entirely disagree with the Com-
mission’s recommendation about the
retention of Telengana as a separate
State for five years and then allow-
ing it to express its desire whether to
join Andhra or not. There cannot be
any exception to the general theory
that power corrupts. I have personal
experience of even the smallest of the
States contending for independent
existence. The general opinion is that
Vishalandhra should be formed here
and now.

The smell of linguism has been
stinking fast in the nose for the last
35 years or so. No Commission either
set up by the British or by the Con-
gress has recognised language alone as
the basis for reorganisation. The prin-
ciples that emerge from the Resolu-
tion appointing the present Commis-
sion have been stated in the Report
as follows:

(1) Preservation and strengthen-
ing of the unity and security
of India;

(2) Linguistic and cultural

homogeneity;

(3) Financial, economic and ad-
ministrative considerations;
and

(4) Successful working of the
national plan.

Having once acceded to the above-
named principles, is it in the fitness of
things to impute motives to the Com-
mission, even on the part of promi-
nent leaders? They may not like the
retommendations on their State. But

497 L.S.D.—8
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is it not proper and more dignified
for them convincingly to rebut the
reasonings by which they have arriv-
ed at such a decision?

I do not wish to enter into the con-
troversy of the Bombay State. But 1
want to mention one thing about Bel-
gaum and Karwar districts. On the
Karnataka side, they are stretching
their feathers far and wide. They
demand a long strip along the border
of Belgaum and .Karwar districts and
they claim Halyal, Supa and Karwar
talukas on the plea that Konkani is
akin to Marathi, if not Marathi, in
spite of the fact that every Konkani
knows Kannada. Their claim on Bel-
gaum town and the border villages is
rather fastidious in view of adminis-
trative considerations and economic
and cultural ties with the Karnataka
areas. We have no grudge for the
transfer of Chandgad taluk to Maha-
rashtra. The Commission have right-
ly thought of not disturbing the pre-
sent administrative set-up with regard
to other areas. '

The Commission have recommended
suitable safeguards for the minorities
but it is rather unfortunate that even
the intelligentsia apprehended that
hell may descend on them if some
locality speaking one language is
allowed to remain in another locality
of a different language. The innocent
masses stand scared at the propaganda
of these so called intelligentsia some
untoward events have occurred in cer-
tain quarters. Excitement and pas-
sions have been exhibited in some
other quarters.

Good comes out of evil. It is rather
Jortunate that the fear of dislocation
in the transition period or of oppres-
sion of the minority by the majority
is nowhere seen at war with the unity
of the country. The unity of the
country is an infant, though a healthy
one. It has to be fostered and deve-
loped by infusing all the strength at
the nation’s command. If the Gov-
ernment maintains a firmer attitude in
their earnest and well-meaning at-
tempt and if the High Command and
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the leaders of all the parties invoke
saner elements by convincing the pub-
lic that they will be in a far more
advantageous position than before and
that the door for mutual adjustment
is always open, the disruptive and
fissiparous tendencies will evaporate
in no time.:

wTot ey wm (fgar3): & wrowr
grard § f& o @ Tow gEe
arar ¥ fod o 9w @ feowme &
woR farae @ % wEe) fear &
T WY qareRaTE A § e T
& v wiftoe #Y R e | A e
w waw § e T W oaw s
g faar S &Y wree g W
wd ¥ F agw g ed @y o
or a¥ fere gk s ot & oft O
v fr |fer AT T A
21 & wwwar § fe ww @ ooy (o
¥ wwT arwa § g e s € e a2
Y o 7@ ® g wawA ) e
o & soR garfeew & f wxy a1 f
ford Y qfewer ¥ qfews 7as A @R
oy g, & o7 v A § afew &
wyd fewr & o wegw w<ar § e qw
# vl avear & fF IEwy 3w Al O
& ® I | W 7g fawge e A
¢ fir iy orfeer qoreT ®Y &% w9A arA
wE Wi IgHT g HL AT & quwar
g 5 &Y g 2 W e & qg ot
fs IgiR fegem & i e
¥ gwT &Y IF qEs Wik @R
qeRRe & v &) fraft qft & T
™ W fa, @ @@ g 9w
gy § fin Trout & qrste oY awEd W
™ o @R fe agIaT AgE
Wt frer o foreT &

whirww & dad W & wre A 9
I W & A qarrar AT Sgar

g | ST S fegama &Y arde s
AT § | SRIA TE g ¥ AR
# framgr & W1 wwd A % G
IR a€ Agaa # ¢ O e &
Y Fra F fag AR feer F 4 v
¢ Sfe & @ ak ) dfea gaaam
Forw o f gdey s gfear dEmEy
F ¥EE § o faw & @@ AR @
/9T ofifeae I FA " g
IR WO AT I AW A faawa A
T & WX T qET AT IR T Wy
fogma #r o fF 2w #r gy F O
Leill

ua & Q37 &1 qRIE ¥ v v
& WX IS AR A HATT T N
famifama § s78 awr qeafaw s
FET /X § TAT 7gg w1 g o5
Y fawifoama & ST AR s Aife-
wTET G wifgw SfeT waw T ag @
fFag g am g Wk A dfea Y &
wewT & sforwms s § 6 @@ A
FY gH Fawa #1E fFF TE A gy
fo6 qIIYTT Fgi ST &, xgH AT & AT
wgi A § ag o am A ar
quwar g fe s g Wi & T &
RN T FT WA qa9 q@aq § g
Y F, WA § FHAC FT [ A"
# s feggar, Wi agA & |re sy
# R FA A Y TEET FQ@ 9 QX
wT gW &E Ja WY e § a1 99
AT & TG F T2 @ & a1 el e

Fymr @A W R

® a7 § W) T A€ wH g
Tt w1 g f dT T € W
ared IrRfy AR 9T & dfeq o & faagw
gfowm v g s aeed gy At @Y,
IawT g aqTd A $T wifgy ) @
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TIT [ETE T AT WIS qTAA I HCAT
A9 AT BT FAH 1 3T U GreT a1
teen g frmd 3o g A wmaidr g
W 7% femme & fgen § 1 @ A R
& WY | HAaT B feard oaq Freey
A 9T g g ¥ AT WA qE
g% i ag Tgre ToredT & S Stra

O are =ran fE gawy femre &
g1 =iy o) @ ar wmar g
IR I A @A g 1 F A =
A 1 93 F 20T &) T fiw wnfax
1T Y g & wifE S Wy 7 g
forw qeafaw § 1| a9 4% sy Aafa
fear & oo ag & o1 # 7d «@W
wifs g1 S #7 oF U7 @Y § WK
A7 fedl) 98 aT ogeET ¥ @R &
e AF R & 6 I & & 39 e
¥ agT I AT WX IGT ATH T FT04
fFaadma g ad g
TIEE & gF § g afer dgt )
g9 SN oY dEeT ®G & Ig
T W) FT A A dow &
fog o1 woeam & fog A &)
TH IT ATIH A § F F§ 30 TR
#Y WTETEY §, R TE § 9T 38 A
&1 g Ty @yt ) wEeT § T |
foraet oft 3¢ 99TET agr T} WNE 4,
Tq ¥ OF TF WIIHT FT GAT FT 49 qaqv
fir sTad v Sae fEaT €, JTawT -
7q | wqr Hawr frar § SR d oY g
& T o 38 A 3¢ quTEAy A% wfe-
fafira} 3 g aTq Y Fr AT ST
& 7g haen fear & v gw dome & @
@ 7T 38 A 3R dar 7 S e
wT faar aq ¥ faw & o @7 s amax
. dar faolr W & foo fedt & IaeY
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itz & fram &Y Wi Ban froly waar
faar Y, aw &% w7 fr wo & ¥ A W
s % & @) ¢ fiF ag TroreaT ¥ o
SfFT & 1@® Teq | 1997 AR ®
gF & § WX 4% a3 9x e ¥
AT & & & o ogre & qoraT §
T ¥ 98 9g Fra2 B | & o Troreqry
T awIR
o wEdr ot Ty 9y fe g wree
a7 §1R A qoreqT & g% § q7 I
ag W AT A 47 w7 fF Wy sy
g “frde & = T’ o T qw
$G A AIq EAT WX I ToRAE &
& # ofiw & o vyt fr gfoom &
qoeqT & g5 A § 1 4] wgr ooy arar
il FTR F § @ A o dawr g
srar & o 3% =71 fF faaa gform
qI=aT & o & #} I AT UF ATE ®
g o |

A7 %37 I ¥ qE &Y fr W7 TW-
A EE A AR BT Jory ¥ g
& | aam gfom qoma & g% & frwe,
ot o Torea & gw | Al forwar o
IH AT JW wewReE gk ar W@ A
swam aw fear dfeq W $ATL, QAo
o To A & 4o T YA WigrE
# @ | w€ wefaa & wgy fe g0 doma
¥ g% & aFOT FT Wi g, Sfr 43
#gT fe A qom & g% F § ag awd?
a &, fadk gt awrd 3 oY fis ToreqTe
Fgw A o ox gfcom s o
foraa g & g F awd | I
X YO T § G @ AW 0T
afen g€ | o & awrw wfEt &
SRR & qg daan fear fr g doma
& arg T angd & 1 99 ghow A
& off TrIreqT % W o A Al fea )
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dfen sTeam wRiy ()
a9 Hfer & w fra el & 7

wTeT Riew T T Y ST, 4
PRI 1 a7 FT wgr fw
e aw & W N & 7w 7 4 91, e
WT A STECE ¥ g A § W WY 6
AT ®Y A Y FEAT | IS AE TF AL
for & qgre & wmar gar a1 W) @A
o a1 | ¥ R OF AT ST @ o
@ & AR M g e g dom & @,
€9 TORU § Ag @ | e § &
TR W1 ) e i ag 9 A & wyh
] | &% dvar fe 97 & gy s wrfaT ag
qATE & ) AT ATgA & | &7 99 9@
i wrfr g & qorre & g% § wIEY |
& I AT g W T & T LS,
1% W] 2, 29 qT & AEEdg i |
= qeal # ) @ awde
fe qifearie & A o aga & A
FGH | 99 & 4% 7 qET & wIL A7,
FHE IEE ¥ IO | T 6 FAT 9o
& Y grfaa) & w7 fe gw qona &
T wTEY € 1 aga e WAl A o e
§ ORI & {19 TEAT g § 1 q@y
gqa & fis Sgre & awTR S qong &
|TY AT AEAT

1Y § g arfeer gur wi qaTq
RYETE g2 Ay qg ST HLH ¢ fF Mgre
feear @ frem #1 | 99 TH7 qrfonene
g AeM & i fafreet € 1 917
T SR T A WA B T e W,
FER gt gL ATy vy w1 Ko, i TH -
A & qrATIX € I o 2 frar |
WE §IEIX T2H Y CH 6T qaq7 &7 A
AR RBY 7 99 w08 & &y ffar o
ag g § | A7 agt & S ¥ qu o6
wifec g domw F @A ¥ oF F W)
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& ? & S e feat s TroreaTe
qgE T §, W -gW T« & 9T
fast &Y oy & Y faeelt | wufed gw
oY & a1y fae s FT &0 ? &
®WT qormE ¥ @9 fa ay guT
wed & Ay | I g Y wer R
1Y AETE § = w3 Af@d | gardr ard
feaift e & & 1| & @Y @@ am@ ®
FgAT § 6 g7 ®1 wuAT o wRT ST
arfed | & 7 wgan fF w9 Agre w
g & s e €, & Y fadh ag Fean
g 5 st gg agr * Swar STgd §, S
¥ Tg *1 LY B qLY Iar #7 W@ §
ST A s agau g g v aw
qomE & 9T @A | 9 fed -
faw = € 1 @ wra Y A A qenfawa
=i 78 w7, A @ fefew =
¥ a7 $T & W g fefgwe srged
o FT & Y a9 fgegea o) w1
AT | A T T A G AR
AT WRAGIAAEN

wWHIR A AR e T A qamra &
TR F A FIAT AT § | §F TR GG
¥ sanfears arasa &Y W & | o gag
dfeq Y ¥ O &= &1 §, 99T g
Fag & £ T R agET £ d a9y
¥g fe & o7 wers w3 § R g
¥ fa@ s g S TG I9S HATET
Y g@T TR AL § | 9T H T qF
TR ATfaa o1 e oF s & o f
IEA G0 ¥ aR F Fg7 fF oo ¥
sy firer & A8 @ awa g ) flr J
w1 i ag qrae aifafeam &, amew $ifed,
qg qra qrfafesy ay &, sfe v a7
ag T qifefesa ¥y & fs wré o
& grafaal § THRRRE T w@T ]|
wre Afed fil go o & fraa sl agi
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&Y ¢, o5 T aw T, & T T
T, O TR a9 19, 39 a9 14, SfeT

EAIR oI 7 $ A aar | qEd A

tfrae dfeewrt &) sret § SfeA qomw
FT F1§ FrEHY qrfearaedy AR o aff
g v § | & fow ¥ ama F qfeq oy
¥ TAEE AE FT THAT, AT G qTAY
§ R IT F T TATE § |

I a8 ag 7 5 I faeew
& 9T, g a1 & I &Y 9 | & wgar
g fr aga = o &, qrw A o W
TR W Y FOT J1F A FUE AGHT
T A9 & o7 A & | FH J 99,
Iy, fewraw wdw, N & W@ @
AT | W W e @WE A
Eoﬁo%‘ﬁ@mfﬁaﬁﬁﬂﬁm
VAT K I I 7 qrfaer w3 fam
a@ W gara @7 frar s
I W AT A@E | TR AR I
Frew a7 & S/ | 3o qREE W
gfe fedt SR F g FSH
& ATHEAT 37 HIAT ATE, AT A 99w
# g o w) feowa FX A | F70 TAT7-
eI ST AT @d $W &
ot +ft wow # gt Araa I H FEwr
A | AR 99 fggeaam § A
faeew &< ¥ &Y &7 ¥ W gH av a;w
OSgT AT | I G arw § W WY
awdiy ®T A1 79 ag T AL @ A8
& g | A AR T F Qo g @
& aY Sax fog r & g g fr fgg-
T A ATATdr 3§ FAT F §49 §
"I g T fged ®Y awa #1 2 | AR
o7 &¢ a3 fed aTT 9Ed g A i,
g: AT ArETE & a7 § AR WX Qo
R N wagdad fe Qv ar
8T FUT AT g7 R w Wy
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AT | Y Y Y ey W Fa & and
a1 dfeq ot 7 w51 5 ag gforaw,
arifavae a1 gedifaae & g Iawy f18
T 7 & | AELETA W9 S| qATfaa
o S Ffmm A o e & §
f ot s Rew g & 9 ag ag@
qogr @At g |

09§ a9 & aR § £ 0 60
argaT g | ofeq s 7 oy gu s e
X G1¢ AT a9 § a1 % d9q9 T
g et | 3T F &, AN, I G %
ﬂﬂﬁﬁiaﬁg’fq«tﬁilﬁ‘mg
fs It feafee 3 & 1 o8 g A
7 At & fF qoa & e g T wEAy
fedr it i@ W qomdy A d@ @
a wgar § 6 ww SEwr www A A
T AT I A AACE | F e
g % T oF st w9 o et
ifed | I &Y gomE & & T I
. TR FT o W IF § 1 AR A
9 AT F o FHwAT E R ad S g

o T gun Ty : §3 T W
wfs 7k g

wten sfew W ;. § wuwar §
o fe Y & fgdelt § 97 & fgg & AY
awron agr & fe 95 ot feerg wma
fet s @ A fegeaT A s@ra
FFit | W W gy § e T
A AT AT A 6 & fod T ey
WO T8 ®r garAl wr & deer
qT o oY ey e & faeeft &
qifeeT &, FOL A & | W W
w1z § 5 fly wy o aft e fud
N & £ w1 fasr §, g ® e
£ & w9 ®Y I o 9§ ) arfe &
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[errar afam ww)
T AT @ g | | i @y I A @
] 3¢ fexcz ofy saar g 1 X WA §
twgroee ¥ fad 9% de o
L
AT T g7 Ig fr ezw W aH
#7949 | TF F7 9419 & JATE | HF QA
ff oot e f& oy Al 9 AR
@ § w20 A8 ¢ B o 4 o @
& | wvs T ofr &y o at €
¥fipe St dfes o | w77 Fs snfaw &
g, 4w ¥ | wfow w) A oA G @
et &, wfe I WY 97 & g fed
1 oy Frfors F TEY g awY § Ag W
¥afrm e g | fersmraw &
& e o awar ¢, arfaw & Adi
TR dfeq ofr & off dar Y faear | SR
AreeT Frafag #Y 84w ¥ awrw fwar
£ 9% AqTE qri|g A w1 5 & faely
& Y fes S, FE § fasrs &9,
winw afET FAE Tw ¥ faTrs O,
Afie dfea ofr & farames 7Y ave owar |
aifac ara Far g ! sfea v A s "
¥ §r oy o 1 & AR araleg A
weu 8 & ST § % I R dar
| o aifeare gom Y ag s § g
&, & i ¥ g1 | A9 3799 qan fF A
St oo ST F AW Y av fE o
qréfer & A ¥ | IEW wE E S
£ & a6 ¥ FT @ & IuF anfwe
£ | & s g g faer AQ A
# W @ qu favag § fe qree arar-
fag 1 1t 23 &, I e o §
Wit ag o feg & | W @ TR
§ 1 7 Y ¥ 7 wg wwan fF g7 IR
feft @@ ¥ gerarw AR (AT
T W 7 WR @ W W
q veTers grawar §, g W &,
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fer @i amr # g8 N g6 T
¢ fr ag ™ figg §, ™ qovem €
W aga aggR § | F A wa Yy wgaT g
fe s W wr TR freeAT Wy

g e TR EfF R

ITHT GHYAT FF, § IT AECAA K ¥
T8 g fr fedt aa e frg 7@ 1 Afar
I8 J&< AT g fF A §7 w70 G
5 & w0 | fa wy S4w ¥ oY, snforw
¥ T | W AT AR I AT qga
e € fF g femr oivaw o wfa w20
A fome TR & e § faew
afeT ¥ & wEe § foaw foed
feaveor §, 37 & @9 7@ a0 A wfww
) A AR T A WA FEH A
fie ®r€ off €z v ar orf wT T | swTar
T wrardy A 7 & | AfF 77 A fad
ATForF *Y AT § | TfuE ¥ 99 F AT
g | gaTLdfen oY AW €Y wraAw ¥ w19
FF qT § TWiod g oY ot dawy H G
¥ IHT FHGF T | A6 HGw qTa
g § v fa fawar ofr 7 wev § o
N oft TwIT gHI 3T FT A7 IW H g
T u% feafsas av, T a1 & hEwr
F i I8 |1 FETE | T A AT
HEAT FQ § AT Ig Wg5aT § F4 | T
ATt w1 faw aga wE a1 § W AR
Wi ag fae & wrE o DT w0 A ag

3% & 1T | ¥ f&T The real solution

lies in the advocacy of the methods
of Vinobaji or Gandhiji in the esta-
blishment of village republics and
they can be established not by work-
ing here in the Parliament or round-
about Delhi but in the villages spend-
ing days and nights tor months to-
gether. That would be the final solu-
tion,

ot g T (wheT ) : quTafa AR,
"I S §W FE9 | AT A &
M‘um@mimﬁm
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ST FrgeT & e gt o rft forw
a9 TAARE 7 9g HHGA  qTAT AV A
AGAT G T HT TGAT 7 TqT W P
T% OTE X AWE ¥ v da @Y 4w
¥fer ot T S WY AR G A
qqR ifaa &7 q<E § a1 § 3t aoa
I g9 Y gEE qoTEY wTeT & "rar
9T AT, I TATH TG HoAgar T IHE
qmqﬁz@‘ﬂﬁgﬁmémlﬂ'
o & T feed ¥ wra ¢ fir ot qgrd
fgea & W% TET 9 qgTe & gwrd swAr
TF TTedE § Foraw g7 AT AR £
S gt aw oY T W7 aredw §
& i SEw Fwwar § WX Ao g W)
AR TET & qgrEr SR Y SR aAwy
& 1 o orgi e gAT gt Goma F A
®Y ATYT W7 FAT § @y Y 7y & e aw
qamat A T qEEY & | SfeT
W § 7 a9 qe7 e & 9@ 7w W™
% foma &1 99T wraw § fF e fow
wraT & foreT w@ | &Y g TATH WY
aTg & ZET AT Arfgq | 7 ag T AW
® fr @ 93w & aW oww § IqE
wTCOT 9% & 6 agi qure wrer @
T &) W RE W AW oW
N wfag g f& agi o oiw afear
et 4

frrdfew v & wafe oo &
feg, eemw O fow o @ 9,
IY AT TE ATST §T qATH g 9 gy
W I # o F A a1 | S ardi-
& ) AT & AT W G { g€ o
wferare s & st 77 fgf ok %
Y T GATH- A AT | T FATT 6 W€
wga ¥4 Y & B der f TR
¥ ATEE Wt g @ & v qg wwew
FATX AT AT T § W T W
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AT | W6 §ATT B g R ¥ fag
v fafaedy & s i v g fafir-
' ¢ WX st =9, @ e
Teq WAt &, ¥ asie & OF seiE dqe
fFar a1 WX SEET A g TR
TET 4T 47 | IEE WL e B QY
I § AieT 74T 971, uF fEr T Wik
FET GO W | gt aw A ford o
aTee( & ag fewdy 9 7 a1 i gfeamn
fefy I & o, Wi oY &3wr qoma &
fedaaR S oo T & @ |
T G T & o et et & e
el & qgeft s & fred e
a% ferdr agt s <t opmerer & wedY
ST @ EE 93, WK oY aEw
oy W & § & agelt o & ey
s % et a¥t e St o
o ¥ wreet SrTe e fgey o§ | &
Y T § A WO AT o
wad fog firet & Fre & qwrw el ST
a1, A1 7§ w19 & §f B 7 JAN
ST WK W7 Fe fway ar | Jar ag @
f ag gar aréferas g Wit @ qardt
WTST Gt Gt W | ey & faw &
ag @%T 7@ €Y fF xq a1 3@ ATAT W
&Y a7 ST

ware g fag (wrfreet fecan):
w1 IEHT TR qeee A X
fagar war ?

oY §R W ;9w gArR W eeare
ferg e & fir wm spwerer afi o gww
wefritder farar mar | & sgav § Fe )
awar § fe qerw eeelididaT 4 gwr
&1, SfET T ¥ wrey ag wwd gt ¢
1 g w¥ s ol Somwr arer @ @
gY@ '
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AT gwm fay : & qod dQeq A
A 8W AT fawrar e § R 0w
TR A fore sy § AR @A AR A
I B A@qT FX & | TAH @ ATE
A FT AR @ A e
ferz a1

&t g T : & W E f 0F aww
FAEE & garw § W gEh T
TR FT a4 § )

& & 77 ¥% @1 O 1F T s
¥ spenfk g AT o 7 dome W
N w1 AR QA fere qgF w1 e
w3 fear ar | Faver ag & O s
Wm“mwm.ﬂﬁ|
& wwa § 6 e AT aX ol
ZqT 7 g &Y, ¥ W AT ¥ G A
w7 | fafr sgr € F ay mar &)

Sardar Igbal Singh: That is the
view of the provincial Government.

st 3w O : 8few ww a et
whtg &¥d 7 +ft ag awehw w< fora &
fF o< BS 93 7FE AR ) WA
fiFar ot | ©@ W@ Y wEE T
e w1 AR S oar Wik ogE
wrgafn A dfeq JEgTaTe Agw wr
A wreata et st & & s g
6w S 7w e WX 2-
arrdy & == Y & 7g ghen & fog aw
Brawd & s gEwr oF & e
tuag wdwr g o e gt wiee-
fardrrdisommg 1agagd e
qorw & fau ww ame & wf dmen
w3 & foraey siedeguas i e
A ae ¥ r oy | T W aorg A O
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aHaY fF ag g R ¥ pe
78 | & awwar g % ag wman w1 w|e
T qftww 7 § f forawr aog &
TR T o 7 fax wesaw gt fak
3% g Towt e foar € wogE ¥
A fowr & wreex ot & fag aga v
o ¢ wifE ag a9 § 5 fgg Wk
fowa wr€ A€ & | @R wATET SR
A TF W AAT §, AN G Yo FT
AT | & IE6T 7S T § W} ag T
ey fF &g o o & dorme & R
% fas | SfF7 9w a8 FaTT TIHA 7@
Y & gwwa g f ag w9 st § 9
R g T4 99 & I waE< § woaw
eie foar fow asa fvag fcwmd
¥ ax g g @ 4

g Fgr v fw

“T feel we cannot save our reli-
gion without attainment of politi-
cal power in the Punjabi-speak-
ing regions.”

Mgl s § v fow o
g v v § faw fafirsw #1, 59
T WL qZ AW FT qATH § WX A
arf WX qarer Y, S ag fafeow
¥ ore 3 § &Y SEET FIWH AT TF
o g § W A 9y ¢ fe Qe
JwE F v OF A6, 83¢ dav g
11 SN

Mr. Chairman: How much more
time does the hon, Member require?

Shri Hem Raj: About 15 minutes
more.

Mr. Chairman: The hon. Member
may continue tomorrow.
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*Written statements of Members

Shri Brajeshwar Prasad (Gaya
East): I have got my own plan of re-
organization of States. There should
be Zonal Governments for some of
the States. Three levels of Govern-
ments—Provincial, Zonal & Central—
as adumbrated in the scheme of May
16, 1946 were propounded by the Bri-
tish Government. Other States
should be directly governed by the
Centre on the basis of a uni‘ary form
of Government. Linguistic States—
Bombay (Maharashtra with Bombay
as capital), Gujarat, Tamilnad, An-
dhra (Vishal), Kerala, Karnataka,
Assam, Bengal and Orissa—should be
allowed to exist for a period of tive
years or more Vidarbha must be inte-
grated with Maharashtra.

Other States should be liquidated.
Here there should be Panchayat Raj
to the fullest extent possible.

I am opposed to division of Power.
I am in favour of delegation of
powers. There should be legislative
centralization along with administra-
tive decentralization. Panchayat Raj
will mean the end of bureaucracy.
Democracy can flourish only under
the aegis of Panchayvat Raj.

The establishment of a unitary form
of Government over such a wide area
will pave the way for the establish-
ment of a unitary form of Govern-
ment over the whole of India.

The establishment of a unitary form
of Government is inevitable. The
choice before us is limited. Would it
be done by Parliamentary methods or
by some other method? This is the
only choice before us. Let there be
no mistake about it.

I was the only figure in the Consti-
tuent Assembly who from beginning to
end stood for the creation of a unitary
form of Government in India.

The Constitution came into opera-
tion in 1950, Within a period of six
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years centrifugal forces have rapidly
gained ground. The unity of India
will be in jeopardy if Afissiparous
tendencies are not checked in time.
The only way to do it is to liquidate
all the Provinces—lock, stock & barrel.

Shri Kakkan (Madurai—Reserved—
Sch. Castes): In the interest of the
unity, prosperity, and solidarity of
India I beg to submit at the very out-
set that Devikulam and Peermedu
should come to Tamilnad. The S.R.C.
failed to consider the linguistic, geo-
graphical and economic welfare and
administrative convenience. Though I
generally welcome the recommenda-
tions of the S.R.C., I regret that the
S.R.C. failed to do justice to the
Tamil people living in the area of
Travancore-Cochin.

Devikulam—Peermedu Taluks form
an integral unit with a decisive Tamil
majority. Therefore the two taluks
should be transferred to Madras State
along with the Southern areas of Tra-
vancore-Cochin recommended by the
S.R.C. to be included in Tamilnad.

The S.R.C. states that on the basis
of 1951 census Devikulam and Peer-
medu taluks contain 72 per cent. and
44 per cent. of Tamilians respectively
and that the Tamil labour population
in these two taluks are not perma-
nent residents. This is far from the
fact.

In the 1941 census the percentage of
the Tamil-speaking population in
these 2 taluks is given as 90 per cent
and 51 per cent respectively. Even the
low percentage of Malayalam-speak-
ing population in these two taluks is
not, permanent. Even this small per-
centage consists of only Government
gervants, coolies, petty tea stall hold-
ers and P.W.D. Coolies.

It is therefore clear from the lin-
guistic point based on the percentage
of the population, that these two
taluks should go to Madras State.

*Written statements of views of Members in regard to the Report of

the States Reorganisation Commission vide Para. No. 2710 of

Lok Sabha

Bulletin  Part II, dated the 20th December, 1955.

497 L.S.D—7



3667 Motion re:

[Shri Kakkan]

The S.R.C. states that the Tamilians
of Devikulam and Peermedu Taluks
are coolies and not permanent resi-
dents. I say, this is incorrect.

In the rubber, tea and Cardamom
estates of these 2 Taluks alone 95 per
cent employees are Tamil labourers
permanently residing in these taluks
with their families for more than a
century. The 90 per cent of owners
of Cardamom estates in these 2 taluks
are Tamilians.

The paddy-growing areas of Mara-
yur, Kekandalur, Vattawadai are
mostly owned by Tamilians. The
Tamils own quite a large and appre-
ciable extent of landed properties.
The entire trade of these two taluks
are in the hands of Tamilians.

The hill tribes known as Mananaan,
Pulciyar, Mutharean, Manangadi and
Pandaram are Tamilians. These
Tamilians are original inhabitants of
these 2 Taluks from times immemorial,

During the last general elections to
the T.C. Assembly the candidates put
up by the T.T.N.C.C. were elected by
an overwhelming majority from these
two taluks. In their manifesto
T.T.N.C, stated that these two taluks
belong to Tamilnad and should be
merged with Madras State.

It these two taluks are added to
Madras State, it will be highly benefi-
clal for the economic development of
the Madras State. The Periyen,
Kallar etc.,, most of the rivers have
their source in these two Taluks.
These rivers run through T.C. Suate
and empty themselves wastefully into
the Arabian sea. On the other Land if
these 2 taluks are added tc Madras
State there is a great possibility of
making use of the water of these
rivers. In view of this possibility the

'
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Planning Commission has recently
sanctioned a crore of rupees to
Madras for investigation purposes. It
is admitted by all that there is a great
scope for generating electric power
from these rivers if they are diverted
to Madras State.

I would like to point out the whole
district of Malabar now in Madras
State consisting of 16 taluks and the
Kasargod taluks of South Kanara are
to be added to the Kerala State to be
formed. Thus we are giving the rich
teak forests of Nilambur of Malabar
district. The income, the new Kerala
State would derive from the area of
Malabar district and Kasargod Taluk
would more than compensate the
income now derived from the Deviku-
lam and Peermedu taluks by the pre-
sent T.C. State.

I want to stress further that
there are only two . highways for
connecting these two taluks with the
Kerala State to be formed. But there
are quite a number of highways for
connecting Madras State with these
two taluks. Since the Peermedu and
Devikulam taluks are a hilly tract it
is considered as single unit and so
on that basis these two taluks have
been constituted as a double-member
constituency for the Assembly. The
population in these areas is more than
80 per cent Tamilian.

Further Madras State also is not
rich in economic resources and the
population of the State is very great.
The area which is going to be mergea
with Madras State is thickly populat-
ed. So it is just and reasonable that

these two taluks should be added om
to Madras State.

The Lok Sabha then adjourmed i3l
Eleven of the Clock on Thursaay, tne
22nd December, 1985.





